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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.12 OF 2022

AATTER OF :
/ Srinath Mishra ...Applicant
2y -versus- B s
g4 \'“" -:’State of Odisha & others ...Respondents
AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.8.

/ Humble reply on behalf of the
Respondent No.8

1. That the Applicant has filed this application praying therein urgent §

sources without environmental clearance. The applicant has made ; g
the following prayers for consideration of this Hon’ble Court : «

(i)  The Hon'ble Tribunal may be pleased to direct the
respondents to ensure restoration of already mined out areas
for ordinary earth/morrum in Dharmasala Tahasil.
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(iii) Hold and declare that the ongoing expansion work NH-200
from Chandikhole to Duburi is illegal.

(iv) Direct an independent agency to enquire into quantum of soil
and minor minerals used in the project and the cost of the
minerals may be recovered from the violators.

(v) Direct an independent committee to assess the ecological
impact of soil extracted and used in the project.

(vi) Direct the NHAI not to allow the use of minor minerals
extraction without environmental clearance in their project.

(vii) Direct the concerned authorities to initiate criminal
proceeding against the wviolators for extraction and use of
minor minerals under Section 19 of environment protection
Act, 1986

(viii) Hon'ble Tribunal may grant any other relief as his lordship
deem proper in the interest of justice.

(1 o)

That, before adverting in furnishing its reply to the contentions as2

S
raised by the applicant in the present application; the Respondent

No.8 herein denies all the averments/allegations/contentions

o
o
—
O
insinuations made by the applicant in the present application.=
2
Moreover, no such averment/allegation/contention/insinuations = e
-
shall be admitted owing to mere failure to respond to such ¥ 2

averment/allegation/contention/insinuation unless categorically

admitted herein. Furthermore, the applicant is put to strict proof of

all the facts/documents as alleged herein. The /’ﬂsv@méb

Respondent is represented by its Authorized Slgnatf)ry( s.p “

WOTARY
CHTTACK TO M

w”"! f
s /g*v
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Copy of the Authorization dtd.22.02.2019 is annexed herewith as

ANNEXURE-RS/A.

That, the applicant has not come with clean hands and prudent
interests. The application is filed with vested interest without any
such cause of action arising for filing of such application. The
application has been filed without proper inquiry or investigation
as to the alleged facts.

That, before proceeding ahead with furnishing the para wise reply;

the Respondent No.8 would raise the following grounds with

regard to the maintainability of the present application :

|
A. Because, the application is bereft of any cause of action. \ :
XN

corners of the law of the land. The present application is nothing
but an attempt at harassing the Respondent No.8 who is
executing the governmental work for the benefit of public at

large.
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B. Because, there is no allegation/proof of the Respondent No.8 or
its JV constituent being engaged or personally executing alleged
quarrying operation in violation of the Environmental laws as
well as the Notifications/Directions of the appropriate
authorities. The allegation is rather use of minor mineral of
which the source has not been intimated to the Respondent

No.4 and 6. It is pertinent to state here that, there can be no

e
¥
%

presumption that as the answering Respondent failed to

provide details of the sources from which the minor minerals _

r—
[ -

were extracted and hence presumed that answering respondent :,

was itself involved in such illegal extraction. =

Copy of the Certificate of Incorporation of the Respondent No.8%
as well as its sub-contractors is annexed herewith as Annexure-

R8/B series.

C. Because, the answering respondent was not made a party and

rather some other agency having no authority to represent the

answering respondent have been made parties to the present
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Gammon India Ltd., 155 HIG, Dharma Vihar, Bhubaneswar,
Khurda-751030 as party to the present proceeding. The said
Respondent No.7 has no nexus/connection with the respondent
No.8 as Respondent No.8 is constituted by two entities who
have no relation whatsoever with the Respondent No.7.
Moreover, the sub-contractor even executing the works have no
relation whatsoever with the Respondent No.7. The answering

respondent becoming aware of such litigation being pursued

ITED

JOINT VENTURE

against it by the petitioner, suo motu appeared and arrayed
itself as a party before the Hon'ble Tribunal. Hence, any g
malafide as alleged by the petitioner is an afterthought which

 —

7p]
cannot be sustained in view of the above actions of theg

IGNATORY

S
:
T

D. Because, the petition of the petitioner is based on RTI

Respondent No.8.

application collected against one M/s Gammon India Ltd. which
is not the executing agency. It is neither the Joint Venture
constituent nor the sub-contractor registered name and

herefore when information was sought as to use as well as




31K

permission of minor minerals utilised in the project, owing to
naming of the wrong entity; the information was supposed to
be denied as such entity cannot be presumed to have procured
any permission or paid any royalty in view of not being
involved in anyway executing the work. Alternatively put,
having sought information against an entity which it was

involved in execution of the work, the petitioner was bound to

receive nil information and the petitioner has on the basis of
such nil information has filed the present application. Henc"__ '

the present application being based on wrong facts, deserves no G
2
2

interference. T
=3
e
<t

E. Because, the Respondent No.8 had procured minor minerals by
payment of adequate royalty through challan and e-challan.
Any penalty whatsoever imposed for wrongful lifting of
morrum/earth has already been paid. With regard to sand, the

answering respondent has purchased sand from the local

market through GST Bills and paid appropriate royalty for
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aggregates, it is stated that the Respondent No.8 has procured
requisite R-Form.
Copy of the Challan and R-Form with regard to

soil/earth/morrum is annexed herewith as Annexure-R8/C.

Copy of the challan and R-Form with regard to aggregates/

stone products is annexed herewith as Annexure-R8/D.

Copy of the challan and R-Form with regard to ordinary sand is

annexed herewith as Annexure-R8/E.

. Because, the answering Respondent has paid all requisite

royalty to the State exchequer through the Project Authority i.e.
S
NHAI/Respondent No.6 and through the Tahasildar i.e. th%%

Respondent No.4. As the project was being executed under the
aegis of Respondent No.6, the Respondent No.6 as per Section-
58(5) of the OMMC Rule, 2016 had deducted Royalty from the
bills of the Respondent No.8 and deposited the same with the

State Exchequer. The Respondent No.8 has filed a document

showing the entire deposit against respective minor minerals.
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industrial waste like fly ash, industrial stag and zigged stone
which make the project more environmentally friendly. The
Respondent No.8 has utilised 23,08,088.42 cum of fly ash and
3,75,303.22 quantity of industrial slag. The answering
respondent having complied Rule-58(5) of the Odisha Minor
Mineral Concession Rules, 2016; the present proceeding is not
maintainable against the Respondent No.8. Hence, the
allegation that the Respondent No.8 was utilising minor
minerals without proper approval is sans reasonableness and

misconceived and the application/petition is ought to be

ITED
TURE

rejected.

{EECTS Lim

D JOINT

o

Copy of the statement of royalty paid to Respondent No.4 and\Y>

[ 4

royalty deducted by Respondent No.6 is annexed herewith asi:-_é_)

Q

INF RA

Annexure-R8/F.

WMG
UTw

G. Because, the petitioner has steadily complied with the EIA

Notifications and has procured the minor minerals as per the

said Notifications. With regard to the stone aggregates, the
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deposited the same with the Respondent No.6 as pointed out
above. But at the initial stage owing to non-cooperation by the
Respondent No.2 and urgent requirement of execution by
Respondent No.1, 3 and 6; the Respondent No.8 had to purchase
some of the material from the local market with GST Bills. The
Respondent No.6 has deducted royalty as per Section-58(5) of
the OMMC Rules, 2016. Hence, there is no impediment in such
procurement. With regard to sand, the same has been
purchased from local market and due royalty has been

deducted from the bills of the petitioner for having failed to

PROJECTS L mrrep
g T VENTURE

provide such R-Form as per Rule-58(5) of the OMMC Rules,

ATNnbw

2016. With regard to soil/earth/morrum, the petitioner has

procured 1,88,338 cum with permission of Respondent No.4. 5

Furthermore, various village organisation and local people who

"UT:EQF{?

were desirous of excavating their pond for community
purposes or personal use; have contacted the Respondent No.8

to excavate such soil/earth/morrum which has been used by the

/‘f{ A R Pﬁpondem No.8 in the execution of the National Highway
\
« |\
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work. During the period starting from 2020 to 2024 and owing
to the Appendix-IX, Item-6 of the EIA Notification
dtd.28.03.2020; the Respondent No.8 had used certain minor
mineral for the project believing the same to be exempted from
environmental clearance. But such exemption was not allowed
to it and rather the Respondent No.8 was penalised and forced
to pay penalty.

Copy of the agreements as well as the request letters for

excavation is annexed herewith as Annexure-R8/G.

Copy of the circulars dtd.15.01.2016, 31.08.2017 and 28.03.2020

is annexed herewith as Annexure-R8/H (series).

H. Because, when the petitioner/applicant has itself at various

L

paragraphs throughout its averments has stated that it was

CPL JOINT VENTURE

UREA Fc‘t-‘&,_'FE.‘r"S LIMITED

personally aware as to where the illegal excavation/digging/ !

=

\STR

mining was taking place; it was imperative upon the said

INFRA

5 =,
applicant/petitioner to intimate such fact to the local police and =

A

institute criminal proceeding against the said person involved
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the petitioner/applicant went on writing letters under
ANNEXURE-5 SERIES. Had the applicant/petitioner lodged an
criminal investigation to such illegal mining/excavating, then it
would have come to be aware of the fact that the respondent
No.8 was no way involved in any illegal mining/excavation. But
having not done so, the petitioner/applicant has straight away
approached this Hon’ble Tribunal and hence, the

petitioner/applicant is  complicit in such illegal

mining/excavation owing to not taking step at the proper time.

URE PROJEC 'S

Moreover, before this Hon’ble Tribunal also the petitioner has

deserves to be dismissed as the same intends to impede )

execution of works of National Highway which are of strategic
importance.
I. Because, the Odisha Minor Minerals Concession Rules, 2016; is

a self-contained code providing for penalties and correctional

T A& \non in case of illegal actions of lease holders as well as any

ey
;., uo&u X

{o

L e p)#-n. 'w j

“\\Q‘ -*?*H/ /
":' b,‘_‘__/ ‘ "r

- e
K o
anngy poer
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other person. The allegations as levelled against the
respondents ought to be dealt with as per the Odisha Minor
Minerals Concession Rules, 2016; being the special law with
regard to Minor Mineral. Hence, as the Respondent No.8 has
complied with the Odisha Minor Mineral Concession Rules,
2016; for the procurement of minor minerals, the insistence
upon the violation of other Acts or Rules cannot be acted upon.

J. Because, the minor minerals procured by the answering
respondent have not been sold in the local market but used in

the execution of the infrastructure project which has a huge

—
O

potential for development of the entire region concerned. There

FRASTRU

is no benefit that has been enjoyed by procuring such minor:

MON IN

mineral other than using them for the infrastructural work m&.s
3

the interest of larger public and hence answering respondent

cannot be forced to compensate the applicants who are stray

persons interested in stopping infrastructural work.
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Irrespective of such grounds, the answering respondent states that
the Petitioner’s Application is bad as the Petitioner has suppressed
various material facts. The answering Respondent seeks liberty to
bring the relevant facts for the consideration of this Hon’ble

Tribunal:

RELEVANT FACTS

e  That for the upliftment of the people of Jajpur and for the interest
of mineral rich districts like Keonjhar and Mayurbhanj; the

Respondent No.4 had floated a tender for the execution for the “ g

work “Rehabilitation and Upgradation of existing 2-lane to 4- L
lane standards from Duburi to Chandikhole Section of NH 200
(New NH 53) from Km.388.376 to KM428.074 in the state of
Odisha under NHDP Phase-IIIl on EPC Mode(Pkg.-III)”. The
constituent JV partners constituted the Respondent No.8 for%

participating in the above Tender process. Being adjudged as the

lowest bidder, an agreement dtd.03.01.2019 was signed between

the Respondent No.8 and Respondent No.6. As per the said
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necessary assistance to the Respondent No.8 in procuring

applicable permits required under the agreement.

Copy of the agreement is annexed herewith as ANNEXURE-

R8/I. The agreement being voluminous and most of the clauses
being no way relevant to the present dispute, the answering
respondent begs liberty to submit the relevant pages with an
undertaking that it shall immediately file the entire copy of the

agreement as and when directed by this Hon’ble Tribunal.

E PROJECTS LIMITED

e That, immediately upon signing such agreement; the

Respondent No.8 vide its letter dtd.30.11.2018, 02.05.2020 and
03.07.2020 requested the Respondent No.6 to provide assistance

to the Respondent No.8 by recommending the Respondent No.

GAMMON INFRASTR

to provide requisite quarry/source for extraction of requisite
minor mineral which was to be utilised in the execution of the

work. The Respondent No.6 as per the agreement clauses

provided the said support vide its letter dtd.10.12.2018 and

H ! 5
CHTIACNK TOMN J
\\%\ L:‘*!RY-?EH 23
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Copy of Letters dtd.30.11.2018, 02.05.2020 and 03.07.2020 are

annexed herewith as ANNEXURE-RS8/] SERIES.

Copy of the Letters dtd.10.12.2018, 06.05.2020 and 06.05.2020 are

annexed herewith as ANNEXURE-R8/K SERIES.

That, to the utter misfortune of the Respondent No.§; the
Respondent No.2 rather than providing any quarry/source for

extraction of minor mineral, instituted criminal action against

the Respondent No.8 U/s-133 Cr.P.C. bearing No.01/2021
Moreover, local transport agencies started creating nuisance F
with regard to the slow construction of the project highwayg
because of non-availability of minor minerals. Furthermore,;
there was tremendous pressure by the Regional Transport
Officer for execution of the work as various black spot which are

prone to accidents had been found on the said Project Highway.

Copy of the Letters dtd.07.09.2021 and 11.08.2021 are annexed

herewith as ANNEXURE-RS8/L SERIES.

Cﬁ of the order dtd.08.01.2021 passed in Criminal Misc. Case

 \%
2/2021 is annexed herewith as ANNEXURE-R8/M.
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e That, the Respondent No.8 thereafter procured the required
stone products and aggregates from local market by purchasing
them from the retailers against invoices along with payment of
GST on the same. The Respondent No.8 not only paid the cost of
the product but also paid the royalty which was deducted by the
Respondent No.8 from the bills of the Respondent No.8 as per
Sec-58(5) of the Orissa Minor Mineral Concession Rules, 2016.

Having purchased the stone products/aggregates from the local

5w
U

market and having paid royalty against the same, there is no
default on the part of the Respondent No.8 as it had no other

option and could not stop execution of the work owing to the :

default of the Respondent No.2 in providing appropriate A

quarry/source for extraction of requisite stone”

products/aggregates.
e That, with regard to the procurement of the sand and
morrum/earth; it is stated that upon the failure of the

Respondent No.2 to provide necessary quarry for excavation of
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minerals as per the Notification dtd.28.03.2020 read with
Circular dtd.31.08.2017. The Respondent No.8 engaged in
excavation of earth from the lands of various people who wanted
to construct ponds for their as well as community use and used
them in the execution of the work. Moreover, various
community ponds required de-siltation which was undertaken
and the said earth/morrum was utilised in the work. Moreover,
many of the lands which had suffered huge deposit of sand

consequent upon floods; the Respondent No.8 removed such

NTURE

deposit of sand and used them in the execution of the work. It is

OJECTS LIMITED

PR
ECPL

stated at the cost of repetition that no minor mineral so procured

by the Respondent No.8 has been utilised/sold off to be utilised

i

A

for any other purpose than for construction of the Project

E

Highway. Such procurement of minor minerals (earth/morrum
and sand) is exempted from the requirement of environmental
clearance as per the above Notification read with the Circular.

That, the Respondent No.8 has not engaged in any illegal

procurement of minor minerals. Moreover, it is the fault of the
w PN
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Respondent No.2 owing to which the Respondent No.8 had to
procure the stone products/aggregates from the local market;
and procure earth/morrum and sand as per the Circular
dtd.31.08.2017 and Notifications dtd.15.01;2016 and 28.03.2020.
It is pertinent to state here that the Respondent No.8 has paid
entire amount of royalty as apropos the quantity of minor
mineral used by the Respondent No.8. Moreover, all such
products were only utilised in the execution of the work. Hence,
there is no illegality in the actions of the Respondent No.8. g

6. That, in view of and in addition to the above objections as to

maintainability stated in Paragraph-4 above and the facts state
which have been brought on record before this Hon’ble Tribunal
by the answering Respondent at Paragraph-5 herein; seeks further

&

leave to furnish its para wise reply for the kind consideration of th S

Hon’ble Tribunal :

PARA WISE REPLY

1. That, the contents of the summary are denied. It is pertinent to
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who is not executing the above mentioned work. The answering
respondent herein assumes that the petitioner has made the above
allegations against the answering respondent and denies the same. It
is denied that the answering respondent was any way involved with
any mafia for procurement of minor minerals from the local sources.
With regard to the procurement of earth/morrum; it is stated that
such procurement is exempted from the requirement of
environmental clearance as per EIA Notification dtd.28.03.2020 read
with State Pollution Control Board, Odisha’s Resolution

ow
dtd.07.01.2021 and letter dtd.03.02.2021 of the Revenue and Disaster 5 =

Management Department, Odisha. With regard to stone, the

answering respondent has tried to procure as much as possible by
utilising the Form-R that was available with it. But when the g

Respondent No.2 failed to provide the quarry for excavation and

KO

utilization of the same in the execution of the work; the answering

respondent had to procure the same from the local market. The

answering respondent did not buy them without any proof
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complications as per Rule-58(5) of the Orissa Minor Mineral
Concession Rules, 2016. Hence, there is no illegality in procuring the
minor minerals which are to be utilised in the execution of the work.
It is denied that the answering respondent is anyway involved in
creating any discontentment within the local inhabitants and anyway
affecting the natures/ecology of the areas as alleged by the petitioner.
Copy of the Resolution dtd.07.01.2021 is annexed herewith as

ANNEXURE-R8/N

Copy of Letter dtd.03.02.2021 is annexed herewith as ANNEXURE-

R8/O.

Judgments of the Hon’ble Apex Court.
3. That, the contents of Paragraph-1 are denied. There is no proof of any

social activity at the part of the petitioner and hence the petitioner

y ke put to strict proof of the same. It is also denied that any of the
\\

§PER
.

‘L’ ?;;_““’ ‘
CUTTACK TORY:
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activities of the answering respondent have resulted in adverse
impact upon the ecology of the area whatsoever. Rather, various
criminal proceedings against the petitioner are pending which can be
ascertained from the declaration made by the petitioner before the
Election Commission of India.

Copy of the declaration made by the petitioner before the Election

Commission of India is as ANNEXURE-RS8/P.

4. That, the contents of Paragraph-2 are denied. The applicant has not

even made an attempt to find out as to what quantity of Minor c

TS Lim

Mineral has been utilized in the execution of the work and made

ROJEC

CPL J

incorrect statements as ‘thousands of ton’ whereas the unit

RUCT%E%J;:
ATORY

measurement of the minor mineral is Cubic Metre(Cum). It is;:—%

&
pertinent to state here that there is no duty cast under any law on th =
§ -

answering Respondent; to intimate such facts as to the sources

Minor Minerals to the Petitioner herein.

5.+ That, the contents of Paragraph-3 are denied. It is pertinent to state

here that the answering Respondent is under no such obligation
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Rules, 2016. The answering Respondent has complied with the
provision of Section-58(5) of the Odisha Minor Minerals Concession
Rules, 2016 and paid requisite Royalty in proportion to the amount
of Minor Mineral consumed by it.

6. That, the contents of Paragraph-4 are denied. It is pertinent to state
here that the neither the Petitioner; nor any of its constituent partners
are anyway involved in the unauthorized/illegal extraction. The
actions of the answering Respondent have been as per the law of the
land and the various circulars/notifications issued by the Authorities.

Moreover, if the petitioner/applicant was aware of su

unauthorized excavations; then it ought to have lodged criminal

investigation w.r.t. such theft of minor mineral. But, rather th

SIGNATORY

doing so; it tried to lean upon the back of the Respondent No.2 forg
Z

instituting criminal investigation. Hence, having failed to takg

adequate steps with regard stopping of such alleged unauthorized

deduction; it can now turn turtle and blame the Respondents for such

alleged excavation.

.4 ,'- _',f_,:”\(?{ J::

| )
\"‘ "\- S A t“.v‘ B/

.
A
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7. That, the contents of paragraph-5 and 6 are true to the extent that as
the information was sought with regard to the Respondent No.5 who
is neither a party to the execution of the work; nor having any work
in the vicinity of the project. Hence, it is imminent that the RTI querry
would have denied having any information as to any quarry being
granted to the Respondent No.8. Rather, the Respondent No.2 in its
affidavit has admitted as to how quarry was granted to the
Respondent No.8 and the Respondent No.8 has also explained the
same in the above stated paragraphs. Hence, the said contentions

have no merit.

8. That, the contents of paragraph-7 are denied. It is denied that an

AT

illegality has been committed by the answering Respondent while
extracting Morrum/Earth and sand for the execution of the work.

9. That, the contents of paragraph-8 & 9 are denied being misconceived” <
and contrary to the law of the land. The petitioner has knowingly not
referred to the EIA notification dtd. 28.03.2020 as it was aware that if

~ =such notification was annexed and contents produced; then there will

oW -

i 4 » ==amy . Yy
it L SN

R be no'cause of action for filing the present application. The office




7
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memorandum as alleged by the petitioner/applicant has no relevant
to the present lis. The answering Respondent is not utilizing the
earth/morrum for any financial gain; but utilizing the same for
infrastructural work with greater public benefit, and hence is not
lease holder under the OMMC Rule, 2016. The judgment as referred
at para 9 has no relevance to the present case.
10. That the contents of para 10 are misconceived and have no relevance

to the present lis. The answering Respondent has procured the minor

mineral i.e. earth/morrum and sand as per the EIA notification dtd. =~

28.03.2020 and hence, the methods/activities by which the answering § z
o

S S

&g

]

Respondent has procured the minor minerals are exempted from the

requirement of environmental clearance as per the said notifications.

o |
-
Hence, the said contents are of no relevance and therefore denied. §

11. That, the grounds stated at page-7 of the petition are denied. It isgq

stated that none of the allegations in the said grounds can be

attributable to the answering respondent as the answering

=====respondent has not undertaken any illegal excavation in
ZLAR

: ”"—u\ - . ” :
o) réQntravention of the mining or environmental laws.

Y aeem w8t
/ Rt HANTY

S,
g AR 2

YA CRTOWR J o if
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12. That, with regard to the interim prayer as prayed by the petitioner,
the same is denied. The answering respondent is undertaking an
infrastructural project. If any impediment is directed in such
execution of the work, not only the answering respondent and
Respondent No.4 but also the general public shall suffer irreparable
loss and injury. If there is a prima facie case then it is in favour of the
answering respondent. Moreover, the balance of convenience also

tilts in favour of the respondent No.8 and the Respondent No.8 shall

suffer irreparable loss and injury if such interim direction as prayed

ROJECTS LIMITEL

are granted. With regard to the main prayer, it is stated that; there i

no illegal extraction and hence the independent committee is not 3
E

required as there is nothing to access. The answering respondent has &

categorically replied with regard to the other prayers in the%bq;
3 =

averments above which it begs liberty to borrow mutatis mutandis and

rely upon the same at the time of final hearing.

13. That, in view of the above submissions; the present petition ought to

: (
T THW ’ . 4 :'.'I
\B\ T2

/
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14. That, the answering respondent reserves its liberty to add, amend, s

alter the above averments in the interest of justice and fair play.

PLACE: KOLKATA By the Respondent No.8 through
DATE: | %07 222 :
Coprles Tohatibin® L ne
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AFFIDAVIT

o)) ;\'99//
resident of Plot No.246, Saheed Nagar, Bhubaneswar, %ordh%?ﬁl@ﬁf .

hereby solemnly atiirm and state as follows :-

That, I am the Power of Attorney Holder of the Respondent No.8
in the present case.
Treit %re facts stated above are all true to the best of my

knowledge and information received.

That the documents annexed herewith are true copies of its
Originals.
IDENTIFIED BY

ADVOCATE




A T R
FANY o AR R

o votua ¥ .

o

i : L J "E:" = = i ' ’.b’ .
AHARASHTRA y»ou 20 2018 GG,

7 ';i;q‘,_ = i
oa g e, Wi,
AR R r’,t?“c&.ﬁop?

7 1.FFB 2{}19

Power of A—ttémey;_

We, Gammon Infrastructure Projects Limited — GEGPL Joint Venture, (hereinalter - it
called Jolnt Venture") having its office at Gammon House, Veer Savarkar Marg,
E’-ra!;hadsvl, Mumbal = 400 025, the reference 1o whigh'term Inter afla shall mean and
cover Individually its constituents Gammon Infrastructure Projects Limited ("GIPL") and
}Bammon Englncers and Contractors Privata Limited ("GECPL"), do hereby Irevocably

~ 'deslgnats, nominate, constitule, appoint @nd authorize GIPL / its representative viz. :
. i;-llr. Prasant Nath whose specimen signature Is appended befow to bas true and lewful .-
ttorney of the Jolnt Venture (herelnafter referred to as the TAttorney"). &

e hereby Irrevocably authorize the Attorney to conduct all businesses forsand on behalf %
of the Joint Venture and any one of us durng the lmplementation of the project viz.
chabliitation and Up gradalion of existing 2-lane to 4-lane standards from Duburl to
Chandlkhole section of NH 200 (New NH &3) from km. 388.376 to km 428.074 In the
ﬁtal'& of Odisha under NHDP phase — |I1 (Pkg- lIl) on EPC mode ("Project") awardad by
alional Highway Authorlty of India (hereinafter referred to as the “Authority”) and Inthls
Fgard. do on behalf of the Joint Venture, all or any of such aots, deeds or things as
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% neoessary or raquired Includlng but not limited to the appointment of Sub-Contractors,

qaing and submission of g} the' documents and writinge, respond to queries, grranging
Y2 bank guarantess submit Information 7 documents, slgn and execute contracis ang
jortakings and generally 10 represent the Jolnt Venture In all its dealings with the

J / horlity and / or any other Government-Agency and / or any banks or any person, In all

patiers [n connection With'or relating to or arlsing out of the Jolnt Venturs's Projsct.

AND hereby agree: to ralify and_confirm and do hereby ratify and conflm all acts, deeds, .
and things done or catised to be done by-our sald Attoriey pursuant to and in exerclse’of
the powers conferrad by this Power of Attorney and that all acts, deeds and things done
by our sald Altornéy In exerclse of Ihe powers hereby confeérred shall and shall a!ways be

deemed to have bsen done by us I Joint Venture;

This power of aftorney shall stand canpenéd' upon tha happening of the earllest v ths.
following events: A " . : A .

() the explry of 2 (two) years from the date hereof; ar =
D] the Company revbking.zhiis_Powa_rof Attofriay, X e

() the Attorney ceaslhg to be In the servige of the Gompany for ahy reason; or

IN WITNESS WHEREOF WE THE PRINGIPALS ABOVE NAMED HAVE EXECUTE
THIS POWER OF ATTORNEY ONTHIS DAY OF APRIL, 2019

IAGOEPT; g e

(PRASANT NATH) : F
For, Gammon Englneers a;id For, Gammon Infrastructure Prd]ects
Contractors Private'Limited © ' Limilted

U das -

Vardhan Dharkar Kishore Kumar Mohanty

Dirgetor - Finance Managing Rirgclor

Address: Gammion House, Address; Orblt Plaza CHS., 5 Floor,
\iear Savarkar Marg, - . ¢ Platne.962/ 064, Prabhadevi Road,
Prabhadevi, Mumbal - 400 025 » Prabhadsevj, Mumbal - 400 025

Attested l;fy me
o

P ns
t F
T \;
'RAKESH P. DoON -
B.Gom., L1..B,
Advotate High Court,

Notury Government of India:
8, Kondajt BKdg. No. 3,

MUMBARAR! o,

T - AUOF
‘_AQ'/'M

Bahind Tata Rospltel, Paraf,



T A

et e e

WA TR . i

|
Form LR. |
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CERTIFICATE OF {NCORPORATION
U 45203 MY 2001 PLC 13172 _ 2 B
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f yoro vy @ g s o i
|
sxpht aftrrs (rese w1 ¥, 1) achy P ¥y § At wRel winiie 3 |
ivroby terlify that. GAMMON INFRASTRUCTURE PROJECTS AND |
INVESTHENTS LIMITED ‘
i Ihis G2y Incormoraled under he Companiss Act, 1835 {ho, 1ol 1958) snd thal the )
Camogny i3 limlled, |
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Office of the Registrar of Companies
Everest, 100 Marine Drive, Mumbai, Maharashtra, India, 400002

Certificate of Incorporation pursuant to change of name
[Pursuant to rule 29 of the Companies (Incorporation) Rules, 2014]

Corporate Identification Number (CIN): U45100MH2014PTC260191

1 hereby certify that the name of the company has been changed from NIKIAS METALS PRIVATE LIMITELD to
GAMMON ENGINEERS AND CONTRACTORS PRIVATE LIMITED with effect from the date of this certificate
ind that the company is limited by shares.

Company was ariginally incorporated with the name NIKIAS METALS PRIVATE LIMITED.

Given under my hand at Mumbai this Twentieth day of July two thousand sixteen.

SATYA PARKASH KUMAR
= Registrar of Companies (STS)
Registrar of Companies

RoC - Mumbai

_Mailing Address as per record available in Registrar of Companies office:
GAMMON ENGINEERS AND CONTRACTORS PRIVATE LIMITED

b

_jGammon House, Veer Savarkar Marg,, Prabhadevi,, Mumbai, Mumbai City, Maharashtra, India, £ 3 :
400025 ;

w




INCOME TAX PAN SERVICES UNIT
(Managed by NSDL e-Governance Infrastructure Limited)

4th Floor. Mantri Sterling, Plot No. 341, Survey No. 997/8, Modsl Colony,
Near Deep Bungalow Chowk. Pune - 411 018.

F.Mo. DIT(S}IPANHTMN REG

The Income Tax Department takes
pleasure in informing that the
Permanent Account Number (PAN)
allotted to you is :

AAFAGZ2127G

and the PAN card is enclosed
herewith For filing the return of
income, please contact:

CIRCLE 7(1)(1), MUMEBA]

We wish to Iinform you thai quoling of PAN on return of income and challans for payimont of
taxes is necessary to ensure accurate credit of taxes paid by you and f’xstaar processing of return
of income. Please guote PAN in all communications with depaﬂment #s it helps to improve
faxpayerservices.

We may inform that it is mandatory to guote PAN in several transactions specified under the
Incorme Tax Act, 1961. For details of such transactions, reforence is invited to rule 1148 of the
Income Tax Rules, 1962 read with section 139 Aof the Income Tax Acl, 1961,

In the unlikely event of mora than one PAN being allotted, this fact should be brough! to the
natice of your Assessing Officer, as possessing or using more than one PARN is against the
law and may attract penalty of upte Rs. 10,600/-.

Any errorin the data printed on your PAN Card may be brought to the notice of IT PAN Services
Unitatthe address given above or on the reverse of the PAN Card.

Income Tax Department maintains a website — www.incometaxindizi.govin and Aayakar
Sampark Kendra (Fhone - 1800 - 180 - 1961) for providing information and services to citizens.
This site contains detailed information on PAN also.

The PAN Card enclosed contains Enhanced QR Code which is readable by a specific Andiold
Mobile App. Keyword to search this specific Mobile App on Google Play Soreis "Enhanced R
Code Reader for PAN Card".

Income Tax Department

PKG 1D: PRC42121401 { 44 7 1 -44 / 149374 7 16042019 / VLK

LT AR

UMY 583/ 582032193222319651 C1/ 1504 1984487
GAMMON INFRASTRUCTURE PROJECTS LIMITED-

GECPL JOINT VENTURE

GAMMON HOUSE

GROUND FLOOR GAMMON HOUSE

VEER SAVARKAR MARG FRABHADEWV!, MUMBAI
MAHARASHTRA-400025

TEL, Ne.; 22 - 9004428702

For Garmon Infedefructure Profects Limiis'--'.‘;i G0N

852

BOM/BRV to BOM/EPR
233056624

\@QQ ..} \\gij:\/’
}“\j{ Agrs ed Signat. \

(This being a8 computer-generated lettar, no signatura is reqguired) otk

fm S Y

et pEYE U
@ & e wnORF

VIR




T AE AR AT AT AT %S SR
3
X
P
i

wiole ugard WEar - U452010R2011PTCO13824 2011 - 2012 )
# TaRgNT weila sy i f& Aue b
Z’{\N M S INFRAENGINEERS PRIVATE LIMITED ) é/'{)é

é&% &7 uoiteRer. wAET arfferEn 1956 (1956 @1 1) & afnta oo far Swen @ ofiv @ 3}&

ﬂh Frue) greae fafez 2 K(_.L.
3 i B
X u%ﬁﬂm_qa-wﬁmanméﬁvﬂammgaﬁ Few ¥ o) far e ? | ?‘f{-\

ﬁ Form 1 %’&

AN - ; X
Nz Certificate of Incorporation Nz
AN AN

Corporate identity Number : U452010R2011PTC013824 2011 - 2012 ;
J“Btir | hereby certify that M S INFRAENGINEERS PRIVATE LIMITED is this day N,
AN incorporated under the Companies Act, 1958 (No. 1 of 1956) and that the company AN

is private limited. .

;gb( Given at Cuttack this Twenty Eighth day of June Two Thousand Eleven.  veisisiaoun :_\Lj
. (= et
Z{W o S 1\
A"E; . Ragistrar of Companies, nul! _‘,}}_jﬂ
HN ) IR, SRR Z{N
.ﬁ’ “Note: The corresponding form has been appraved by BIREKANANDA MOHANTY, Registrar of Companies and this “f},
S cetificate has been digitally signed by the Registrar through a system generated digital signature under rule 5(2) of the .?
Companies (Electronic Filing and Authentication of Documents) Rules, 2006. {K’
The digitally signed Certificate can be verified at the Ministry website (www.mca.gov.in). A.
X, Nz,
A L e e e AT
Jy & R @ wraterd WfFRE § GUder yaa oo e iy
ﬂi i L t ~ $m T 3 Fie N ,.&\.. ""
7‘&?" Mailing Address as per record available in Registrar of Companigs office. iy 7.{
'{1 M S INFRAENGINEERS PRIVATE LIMITED £ »;,% 5 ‘-‘
\ s NEAR BALASHRAM, KHAPURIA, MADHUPATNA, I \-‘u
i e CUTTACK - 753010, ?{K
/™ Orissa, INDIA ;

e 306 30 e e she e e e e e e e e S S
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Earth & Mor:

Abstract
Sl. No.| Description Eeuer Date CHses Product Quantityiin FY Remarks
No. No. Cum)
Payment of Rs. Regarding
2656000 RTGS Extraction of
1 from MSIL to 08.04.2022| 196706 | Morrum 16,600.00 | 2022-23 | Morrum against
Tahasildar Letter No. 4138
Dharmasala dated 23.10.2021
Payment of Rs. Regarding
980000 RTGS Extraction of
2 from MSIL to 08.04.2022| 196705 | Morrum 8,500.00 | 2022-23 | Morrum against
Tahasildar Letter No. 2588
Dharmasala dated 13.07.2021
Payment of Rs.
29,46,725 to Permit No. 764
Tahasildar dated 10.03.2023
3 Danagadi from 10.03.2021 764 Morrum 70,000.00 | 2020-21 for extraction of
MSIL for Moorum
approval of
Excavation of We have
Soil from purchased the
Binapani morrum/earth
Pradhan from from approved
4 Soil Sairat Case | 3290 | 15.09.2020 Earth 25,608.00 | 2020-21 quarry of
No. 08/2020-21 Binapani
(under Pradhan C/o-
Tahasildar Rangadhar
Dharmasal) Pradhan
Qﬁgjri:' i?ar:;it We have lifting
5 |No.3 from Mining| &P | 18.01.2025 Earth 24,000.00 | 2024-25 | °rdinary sail from
Officer, Jajpur No.-3 the Approved
! rth
District FRthQuany
gj;?;a IE:rrr:-Ti ¢ We have lifting
b S Q.P- ¢ |ordinary soil from
6 Nggi;rec;m‘]gf}?:ir:g Ne .4 18.01.2025 Earth 43,630.00 | 2024-25 the Approved
! rth
District EAm Y
1,88,338.00 Cum
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_ OFFICE OF THE TAHASILDAR, DHARMASALA

Demand Notice No 4470 Date. 16.09.2020

(Touzi Misc. Case No. 08/2020-21)

Binapani Pradhan W/ o- Rangadhar Pradhan

eposit royalty along with other charges payable to the Govt. Account t‘{-ﬂd&f
vision _f OMMC Rule-2016 for lifting of excavated Soil in Touzi Mise.

te you that, the following amount ie. Royalty, Additional
, Surface Rent , Dead Rent and Income Tax as calculated below

by Collector per

v 25 Acres i.¢
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Grant of Quarry Permit
[See rule 35(1)]
Quarry Permit No.03 /2025

Date. 18.01.2025

Whereas, Kartik Chandra Senapati, Chief Liaison Manager, M/s. M.S Infraengineers Pvt.
Ltd., MSIL Building, At-Nuapada, PS-Madhupatna, Dist-Cuttack applied for grant of quarry permit
for extraction and removal of 50000 Cu m of Ordinary earth (minor mineral) from Mouza Anjira, Plot
No.5877, 5874/7755, 5885, 5886, 5887, 5888, 5889, 5890, 5891, 5892, 5893, 5894, 5895, 5896, Khata
No. 1729, Area-4.00 Acre / 1.619 Hectare of Vill- Anjira under rule 34 of the Odisha Minor Mineral
Concession rules, 2016 & Amendments and has paid an application fee of Rs.200/-, permission is
hereby granted to quarry, collect and remove 24000 Cu m of Ordinary earth (minor mineral) from
Plot No.5877, 5874/7755, 5885, 5886, 5887, 5888, 5889, 5890, 5891, 5892, 5893, 5894, 5895, 5896,
Area-4.00 Acre / 1.619 Hectare of the aforesaid quarry / area as indicated on the plan annexed hereto
on the following condition and on payment of advance royalty amounting to Rs. 19,20,000/- (Royalty
*+ Additional Charges) calculated at the rate of (Rs.35/- +45/-) per cubic metre (as specified in Schedule
[ to the Odisha Minor Mineral Concession Rules, 2016).

1. The permit shall be valid for 03 months from 22.01.2025 to 21.04.2025.
2. The permit holders shall abide by the conditions provided in rule 37 of the Odisha Minor

Minerals Concession Rules, 2016 & subsequent Amendment

Mining Officer-cum-Competent Authority,
Jajpur District

GOVERNMENT OF ODISHA \
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
E - mail: ddmjajpur.mm@gov.in
Memo No. !l‘fb /MM, Jajpur/ Date @-ﬂ -0 '-9“095’

Copy to Kartik Thandra Senapati, Chief Liaison Manager, M/s. M.S Inf aengineers Pvt. Ltd.,
MSIL Building, At-Nuapada, PS-Madhupatna, Dist-Cuttack for information. ; '\;-
Y
A

Mining Officer-cum-Confpetent Authority,
Jajpur District
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Grant of Quarry Permit
[See rule 35(1)]
Quarry Permit No.04 / 2025

Date. 18.01.2025 A

Whereas, Kartik Chandra Senapati, Chief Liaison Manager, M/s. M.S Infraengineers Pvt.
~ Ltd., MSIL Building, At-Nuapada, PS-Madhupatna, Dist-Cuttack applied for grant of quarry permit
for extraction and removal of 50000 Cu m of Ordinary earth (minor mineral) from Mouza Barada, Plot
No.790, 789, 867, 866, 865, 863 & 957, Khata No. 361, Area-7.25 Acre/ 2.934 Hectare of Vill- Barada
under rule 34 of the Odisha Minor Mineral Concession rules, 2016 & Amendments and has paid an
application fee of Rs.200/-, permission is hereby granted to quarry, collect and remove 43630 Cu m of
Ordinary earth (minor mineral) from Plot No. 790, 789, 867, 866, 865, 863 & 957, Area-7.25 Acre /
2.934 Hectare of the aforesaid quarry / area as indicated on the plan annexed hereto on the following
condition and on payment of advance royalty amounting to Rs. 34,90,400/- (Royalty + Additional
Charges) calculated at the rate of (Rs.35/- + 45/-) per cubic metre (as specified in Schedule I to the
Odisha Minor Mineral Concession Rules, 2016).

. The permit shall be valid for 03 months from 22.01.2025 t021.04.2025.
2. The permit holders shall abide by the conditions provided in rule 37 of the Odisha Minor
Minerals Concession Rules, 2016 & subsequent Amendments. /f ;\\x

N

Jajpur District

GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
E - mail: ddmjajpur.mm@gov.in
Memo No. URE] TMIM, Jajpur/ Date____ 90~ Ul QU9%"
Copy to Kartik Chandra Senapati, Chief Liaison Manager, M/s. M.S Infraengineers Pvt, Ltd.,

MSIL Building, At-Nuapada, PS-Madhupatna, Dist-Cuttack for information. /

Mining Officer-cum-Co
Jajpur District

etent Authority,
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Stone Prodddt Abstract 2] 4 9

A 4
S.No.|  Description ":t:" Date | Challan No. | Product Q"Z':"g ey Remarks
Respondent
made this
0196794, agreement for
0078352, :
extraction of
98128A4378, 23 boulder for
Rahadpur Quarry 38128A4499, 2022-23 to :

1 Agrt.(Own Quarry) 24.06.2022 38244D3EBB, Boulder | 2,04,000.00 2026-27 Co':}'}.s‘ltr;lsctlorlof
3A3B4644CC, i ngm
3A4D764968, RUHR
3A4D764968 Sl i

agreement &
mining plan
Respondent
made this
agreement for
Dankari Quanry MR No. extraction of
Salfat Casa No. 0671838 dt. boulder and
41/2015-16 (under ol Ll Blogkad for
2 Tahasildar 0672364 dt. | Boulder 25,926.00 | 2016-17 | future utlllzatlo_n
Dharmasal)-Own 03.02.2017 & and stopped this
Quarry 0672367 dt. quarry by Govt.
03.02.2017 per annum
25926 as per
agreement &
mining plan
Further on dated
25/08/2023
, made this
Da.nkan Susnry agreement for
Sairat Case No.  raitonof
AtdiS 1alinder MR No boulder for
3 Tahasildar : Boulder 30,008.00 | 2023-24 :
Dharmasal)-Own 0078438 Construction of
NH-53 per
Quarry made on
dated 25.08.2023 annum 30008
cum as per
agreement &
mining plan
Supply of Boulder .
from Balasore Soro N“%’%;:gﬁ A q
3 Quarry in the name 0%98245 (9390 Boulder 5,634.00 g;:::rve
of Sunil Ku Swain- T R
Own Quarry rip = 6 cum)
2,01,975 MT
Purchase of Boulder Baiilder 11.57 = Purchased from
from Rout Traders 1,28,846.57 Traders
5 Bill No. 24 to Gum
07
Purchase of Stone Purchased from
from Rout Traders Stone 7,145.36 Traders
20,147 MT /
6 Purchase of Spall Bill No. M/S- Bouilder 1.57 = Purchased from
from Sri Sai Balaiji 01/2022-23 12,832.47 Traders
Cum
Purchase of 10mm ;
7 Stone from Sri Sai Bill No. 100, Stone 5,934.29 Purchased from
: 84, 75 Traders
Construction

4,20,327.19 Cum
2,52,196.31 60% of Total Boulder
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Governmer%%f Odisha

Cyber Treasury

eChallan

Name of the Depositor

MAHENDRA SWAIN

2. |Depositor's Address NEAR BALASHRAM, KHAPURIA MADHUPATNA QOdisha Cuttack 753010
District Cuttack
38128A4378

Total Transaction Amount (In Rs.) |Rs. 8916057/~ ( echallan- Rs. 8916057/- + agency- Rs. 0/- )

Eighty Nine Lakh Sixteen Thousand Fifty Seven Only

3
4, e Challan Reference Id
5
6

Amount (In words)

Head of Account

Amount Challan Number & Date
Rs. 8916057/-| 0853/7080 - 31/08/2024

Head Of Account
0853-00-102-0217-02021-000

Description

Odisha Minor Mineral
Concession Rules

Total Amount Rs. 8916057/-

Bank Details
Name of the Bank PUNJAB NATIONAL BANK
Mode of Transaction Over the Counter
Bank Transaction ID S88788981.

30/08/2024 05:53:18 PM

Succesful: Confirmation Received from Bank as Success

Bank Transaction Date & Time

Bank Transaction Status

Payment Remarks

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 02/09/2024 12:25:15 PM
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.&&S, Governmeng of Odisha B @53
:( ! Cyber Treasury

\d .J,a eChallan |

T Name of the Depositor MAHENDRA SWAIN

2. |Depositor's Address NEAR BALASHRAM, KHAPURIA MADHUPATNA Odisha Cuttack 753010
3. |District Cuttack

4. |e Challan Reference Id 38128A4499

5. |Total Transaction Amount (In Rs.) |Rs. 7273001/- ( echallan- Rs. 7273001/- + agency- Rs. 0/-)

6. |Amount (In words) Seventy Two Lakh Seventy Three Thousand One Only

Head of Account

Description Head Of Account Amount Challan Number & Date
Odisha Minor Mineral 0853-00-102-0217-02021-000 Rs. 7273001/-| 0853/7255 - 31/08/2024
Concession Rules
Total Amount Rs. 7273001/-
Bank Details
Name of the Bank PUNJAB NATIONAL BANK
Mode of Transaction Over the Counter
Bank Transaction ID S88788981
Bank Transaction Date & Time 29/08/2024 01:33:15 PM
Bank Transaction Status Succesful: Confirmation Received from Bank as Success

Payment Remarks

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 02/09/2024 12:14:50 PM
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Governmer?tzof Odisha E @4
%.1

Cyber Treasury 3‘
eChallan | ;
1. Name of the Depositor MAHENDRA SWAIN
2 Depositor's Address NEAR BALASHRAM KHAPURIA MADHUPATNA QOdisha Cuttack 753010
3 District Cuttack
4, e Challan Reference Id 38244D3EBB
) Total Transaction Amount (In Rs.) |Rs. 7198641/ ( echallan- Rs. 7198641/- + agency- Rs. 0/-)
6 Amount (In words) Seventy One Lakh Ninety Eight Thousand Six Hundred Forty One Only

Head of Account

Description Head Of Account Amount Challan Number & Date
Odisha Minor Mineral 0853-00-102-0217-02021-000 Rs. 7198641/-| 0853/9299 - 30/11/2024
Concession Rules
Total Amount Rs. 7198641/-
Bank Details
Name of the Bank PUNJAB NATIONAL BANK
Mode of Transaction Over the Counter
Bank Transaction ID 3011202410452158655781
Bank Transaction Date & Time 29/11/2024 03:56:02 PM
Bank Transaction Status Succesful: Confirmation Received from Bank as Success

Payment Remarks

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 02/12/2024 10:42:06 AM
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Governmer% of Odisha M @55
Cyber Treasury l,'_ 5
eChallan ' '.- :
1. Name of the Depositor MAHENDRA SWAIN

2. Depositor's Address KHAPURIA MADHUPATNA Odisha Cuttack 753010

3 District Cuttack

4, e Challan Reference Id 3A3B4644CC

5 Total Transaction Amount (In Rs.)  [Rs. 719864 1/- ( echallan- Rs. 7198641/- + agency- Rs. 0/- )

6 Amount (In words) Seventy One Lakh Ninety Eight Thousand Six Hundred Forty One Only

Head of Account

Description Head Of Account Amount Challan Number & Date
Odisha Minor Mineral 0853-00-102-0217-02021-000 Rs. 7198641/-| 0853/981 - 04/01/2025
Concession Rules
Total Amount Rs. 7198641/-

Bank Details

Name of the Bank

PUNJAB NATIONAL BANK

Mode of Transaction

Over the Counter

Bank Transaction 1D

0401202510502683489234

Bank Transaction Date & Time

03/01/2025 02:08:33 PM

Bank Transaction Status

Succesful: Confirmation Received from Bank as Success

Payment Remarks

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 04/01/2025 07:32:34 PM
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Government of Odisha E : E
Cyber Treasury
eChallan E. .
1. |Name of the Depositor MAHENDRA SWAIN

2. |Depositor's Address

NUAPADA MADHUPATNA Odisha Cuttack 753010

District

C:uttack

e Challan Reference Id

3A4D764968

Total Transaction Amount (In Rs.)

Rs. 7223428I- ( echallan- Rs. 7223428/- + agency- Rs. 0/- )

el 180~ U B o

Amount (In words)

1

Seventy Two Lakh Twenty Three Thousand Four Hundred Twenty Eight

Head of Account

Only

Description Head Of Account Amount Challan Number & Date
Qdisha Minor Mineral 0853-00-102-0217-02021-000 Rs. 7223428/-| Not Generated
Concession Rules
Total Amount Rs. 7223428/-
Bank Details
Name of the Bank PUNJAB NATIONAL BANK
Mode of Transaction Over the Counter
Bank Transacﬂon ID M780280 |

Bank Transaction Date & Time

08/04/2025 01:35:10 PM

Bank Transaction Status

Succesful: Confirmation Received from Bank as Success

Payment Remarks

Deposit of Royalty and other Government dues in respect of Rahadpur BSQ-10 Ac for lease period 25-26

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 08/04/2025 02:13:10 PM
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¢§3'° Government of Odisha E
: ": Cyber Treasury
w / eChallan E .
1. Name of the Depositor MAHENDRA SWAIN
2. |Depositor's Address NUAPADA CUTTACK Odisha Cuttack 753010
3. District Cuttack
4, e Challan Reference Id 3ABB36AET72
5.  [Total Transaction Amount (In Rs.) |Rs. 7223428/- ( echallan- Rs. 7223428/ + agency- Rs, 0/-)
6. |Amount (In words) Seventy Two Lakh Twenty Three Thousand Four Hundred Twenty Eight
Only
Head of Account
Description Head Of Account Amount Challan Number & Date
Minor Minerals- Stone - 0853-00-107-0217-02266-954 Rs. 7223428/-| Not Generated

Collection of Royalty

Total Amount

Rs. 7223428/-

Bank Details

<

Name of the Bank

PUNJAB NATIONAL BANK

Mode of Transaction

Over the Counter

Bank Transaction ID

M407603

Bank Transaction Date & Time

25/08/2025 11:48:29 AM

Bank Transaction Status

Succesful: Confirmation Received from Bank as Success

Payment Remarks

Deposit of Royalty and Other goverenment Dues in respect of Rahadpur BSQ-10 Ac for Period 25-26

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 25/08/2025 06:16:25 PM
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CHAPTER-8.0 - 15 B
15. Manpower: « N e
a) Supervisory (inclusive of statutory personnel's) : g
Si Designation Qualification Numbers
No.
1 Mine Manager/Mine | Second class Manager's 1
Permit Manager Certificate of Competency
(DGMS)/  Permit Mine
Manager's Certificate  of
Competency (DGMS)
2 Supervisor Matriculate 1
Total 2
b) Non-Supervisory (Skilled, Semi-skilled and Unskilled) :
Skilled:- 4
Semi-skilled: 6
Unskilled:- 14
Total:- 24
c) OMS :
Highest ore production /annum : 82743 Cum
Working days per year : 300 days (on an average)
Production per day : 82743/300=275.81cum
Output per man shift (OMS) = 275.81/24= 11.49 Cum
Approved
i Geology
Depﬂ?hgg:gd E)fﬁcer
Directorate of Geology
Bnhubaneswar
d -
Satyaranjan Mohanty
RQP/OD/058/2016
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From: -

To

Sub:

Sir/Madam,

21 PR
FORM - F
Intimation to Successful Bidder [See rule 10(11), 16(9), 27(6)]

Letter No. 9\6?—%‘ Dated_ 2&* T 2!

Tahasildar, Dharmasala

Dist- Cuttack

399

Mahendra Swain, S/O- Baidhar Swain Vill- Khapuria Po- Madhupatana

Intimation to successful bidder.

This is to intimate that, you have been selected as the successful
bidder for quarry lease described below, namely: —

Rahadpur Black Stone Quarry vide Sairat Case No 28/2021, Area
Ac. 10.00 for a period of five years based on your application for the said
lease. The amount of additional charge bid by you and accepted is Rs
(130+131+1) = 262 per cubic meter. The Cluster mining plan has been
approved and the environment clearance for the said lease has not been
obtained. The tentative selection is subject to the provisions of the OMMC
Rules, 2016 and to the terms and conditions annexed with this letter.

You are directed to convey your acceptance to the terms and
conditions and to deposit an amount of Rs 5132633.00 (Rupees Fifty One
Lakh Thirty Two Thousand Six Hundred Thirty Three) only as 1/4% of
the bid amount of the year as prescribed under rule 27(7) & (9). Proof of
deposit of the aforesaid amount along with acceptance should reach the
undersigned within fifteen days of the date of issue of this letter failing
which this intimation shall stand automatically revoked without any
further notice and the earnest money shall stand forfeited.

You are also directed to execute deed in respect of the quarry lease
for the aforesaid area within the period specified in sub-rule (1) of rule 43
of the Odisha Minor Mineral Concession Rules, 2016.

— Vb
Tahasildar, Dharmasala

(Name/ Designation)

(Competent Authority)
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LEASE DEED AGREEMENT

THIS INDENTHRE MADE THIS =
..... GOA Dayo!  fo ww}/zon
¥ Between, Y

The Government o4 |
Represented thro
Sri Pravas I\mm:
hereinafter called U
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tDs D0)

Qe+

. Competent Authority
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Sri Mahendra kumar Swain aged sbout 60 years s/o-Baidhar Swain of . :

khapuria,p.s-madhupalana,dist-cuttack.by ~ profession busincss by ~caste v o

khandayat. - .} ' Cz— o ]

(Hereinafter called the lesses which expression shall there the context to admit

be deemed to include his Heirs Executors, Administrators, Assings) of the other ‘

part. ————
|, Sairat Case Record bearing No. 41/2015-16
2. Name of the quarry;: Dankari Black Stonc Quarmy

6/11 : —_——
3, Lease Period: Long Terms Lease (SYears) 5
4. Period for which lease deed is executed from : (one year from execution ; 3

of the deed) i e :
5. Minimum Guarante>d Quantily per Annum":_25_926 Cu.M for the'year 2016,17

6. Amount deposited 4s per mining plan for minimum granted quantity (for the 1*
year) with additioral charge, dead rent surfade rent dc as per OMMC Rule
calculated below :- e
Royalty and additional charge: Rs. 33,70,380.00
Derd Rent: Rs. 95,962.00
Surface Rent: Rs. }’

Total Amount deposited

Rs, 34, 66, 342.00
e

To Lowd Sabbubule
MGLL O W wodes PO\ Ancaa K Irtoum
D ern s o T beo (.T) "T“'—?U'O {atneda .
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The:. lcsw: has deposited an amount of Rs. 34,66,342,00 vide MR
0671838 di-20-06-16,0672364 dt-03-02-17, 0672367&1:—03-02-[7?40

Besides jhis lessee will deposit the royalty, additional charge, surface
rent, dead rent and together deposit including eavironmeat managemeat fund
and TCS for goming subsequent year as per OMMC Rule 2004 /OMMC
amendment Rul§ 2014 / 2015 and rules/ instruction / order from the higher
quarter or Govennment of Odisha for time to time. The lessee will execute
quarter or governnent of odisha for time to time .The lessee will execute lease
deed for the above period separately in each subsequent year.

¥ e

The lessge is bound to obey the direction of the Competent Authority
for operation / function of sairat source and will abide by the Rules Regulation
and Subsequent imendments there to subject 1o the strict compliance of the

following terms and condition.
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The lessee shall abuit: vy the provision of minor minerals Rules & Regulations
framed there under and order received from Lhe higher authorities

communicated from time to time for the development e sources of minor
minerals. -————-—‘_"_7
The competent authority reserves the right to cancel / amend the
agreement as and \yhen required if necessary without any reason thereof.
T

S

Je b/ 2
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LEASE DEED AGREEMENT

ey EORMN
FORM OF QUARRY LEASE
[SEE RULE 27 (13)

THIS INDETURE made this Day of 25/08/ 2023,
Between

The Governor of Odisha, Represented through TAHASILDAR DHARMASALA SRI SWAGAT

b ey

DAS OAS (1) SB hereinafter called the_“Lessor” (Competent Authority) of the first part.

—

{ AND
Sri Mahendra Kumar Swain aged about 73years son of Late Baidhar Swain of

Village — Nu_padaBallsahl Po/Ps -~ Madhupatna , Dist-Cuttackby castKhandayay'
Occupation — Business . Aadhar No - 454102007930/PAN NO - ACXPS7638H /Ph-
7606011001 . Hereinafter called the lessee which expression shall there the context to admit

be deemed to include his Heirs, Executors, Administrators, Assignees) of the other part.

WHEREAS the iessee has applied to the Competent Authority concerned for a quarry
lease for DANKARI BLACK_STONEQ_L_J_QBBY I}IO-Glll in accordance with the provisions of the
Odisha h;l-i-r.u-)rmMinerals Concession Rules, 2016 in respect of the land described in Part-I of the
Schedule and has deposited a sum of Rs. 44,92,060/- (FOURTY FOUR LAKH NINTY TOW
EOL_!?E_N_Q SIXTHY ) only as Roya{t_y’ and other Gowt . dues vide MR NO- DT-

Julh ]
% L0

p I o



33 _. 365

SAIRAT CASERECORDNO  -:  41/2015-16 -
NAME OF THE QUARRY -:  Dankari Black Stone Quarry No-G/ll
PERIOD OF LEASE - FOUR year from the date of execution.

MINIMUM GUARANTEED QUANTITY PER ANNUM 30.008.08 Cubic Meters.
For 1* Year, MGQ — 30.008.08 Cubic Meter

[ sl.No. [tem ~ Amount | MRNo. |
1 | Royalty (130+295)30,00808 | 12753434 AT
z " Surface Rent o - SRR ¥ o Tafe
3 |[DeadRent e e L =Ll
N . g 12805448 ek Rl
For 2nd_Year, MGQ — 30.008.08 Cubic Meter _ —
SLNo. [tem 1~ Amount |  MRNo.
__ 1 [Royalty (130+295)30,008.08 | 12753434 o 5
2 |SuffaceRent L. 50894 et
3 | Dead Rent E g 1020 .
Total et 5 | 12805448 EE e
For3rd_Year, MGQ-30.008.08 _____Cubic Meter S

SI. No. !tem P Amount —w:—MRNo __:__
|1 | Royalty (130+295) 30,008.08 St igeedey = -

2 fSumeteRent T T B SRpgelR S
. 3 | Dead Rent ] A e < 1020 S R e 2
L. el 12805448 | STel e
For 4" Year, MGQ-30 008.08 _ Cubic Meter
| Sl _N_E)iq ltem : | _r' 3 S Amount "KA_-R l_\_ld ]

1 [Royalty (130+295) 30,008.08 12753434
L2 jSudaceRemt — T - e 4T efege o W | '
| 3 Dead Rent S | It
15 [Total St e b _1333_"-’_5_‘_"{8 el S, = o

NB : The CALCULATION_OF ROYALTY AND ADDITIONAL CHARGE MENTIONED ABOVE IS
SUBJECT TO FINAL ORDER'\HON’BLE HIGH COURT IN WPC NO-25793/2023

AND WHEREAS the Competent Authority has communicated his approval to the grant of
lease on the terms, covenants and conditions hereinafter contained.

AND WHEREAS the lessee has already deposited requisite-Govt. dues for the 2nd term

—

year and shall deposit requisite Govt. dues for the subsequent years from 3rd term year to 5%

term
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61
ROUT TRABERS

II

o bANANIA, PO- ARHUA DIST- JIAIFUR,
) 4‘} >“«F%Oﬁf}33
Name and address of supplier, Serlal No - 24
Date 1 - 31.10.2021

#/S ROUT TRADERS
AT-TARANIA, PO- ARHUA,

Address of the recipient / purchaser (place of

Address of delivery, if diffrent from

P.5 -DHARMASALA, DIST-JAJIPUR supply} the place of supply
GSTIN - 21AQZPRATE6D127
Name of the purchaser
M/ J'MFRAENG!NE ERS PVT.LTO.
! AT NMUAPADA CiH HANA KHAPURIA,
L PAADHUPATANA, CUTTACK-752010
{ GSTIN- 21IAAHENMISBICIZP
: i Bascrigtion in case of goods / HEN [sAC
[ stse e MAVERIAL | cods of the Oty. Unit Unit price |Total valun
i i L]
! ! 2008 1499.29 900.00 1,349,361.00
‘ SUPPLY OF AGREEGATE RICLUDING | .. | . : 5 3
F ; LOAGIG & TRANSPORTING { loms | 25171010 W 2000]  2.624251.40
| ! pus 208071 200,60 176,342.00
FERE S Insuranca(if any) 0.00
i Packing & Forwarding chargas(if 0.00,
f any)
Total 4,740,854 40
CGET @32.5% 118,746.00
SG5T @2.5% 118,746.00
| IGSY @5.0% e
_1
[Grand Totat 4,987,346.40

#

Total éin wards)y: Fourly nine lakh elghly aaven thousand throe heundred fourty six & fourty only.

: ) 4
N m,o\ﬁ /T/%M
|, Signat



62 s

ROUT TRADE

AT-TARANHA,

PO- ARHUA DIST- JAIPUR,

MOB NO- 9938900333

TAX INVOICE

Hame and oddress of supplier, Serat Ma- 23
Date ; - 30.08.2021
/S ROUT TRADERS :
AT-TARANMA, PO- ARHUA, Address of the recipient / Address of delivery, if diffrent from
P.5 -DHARPAASALA, DIST-JAIPUR purchaser (place of supply) the place of supply
GSTIN — 21AQZPRATIGDIZY

Meaine of the purchaser

Wi/S INFRAENGINEERS PVT.LTD.
AT-HUAPADA CHHAKA, KHAPURIA, MADHUPATANA,
CUTTACK-753010

GSTIN- 2IAAHCNMZ587CIZP

Bescription In case of goods [ services HSMN /BAC
81, He. Code of the Qty. Unit Unit price |Total value
ggod
DA ( 255
! FROM 01.00.2021 TO 30.09,2021) gaitn wialde il 04 -1.561,485.50

Inaurancelif aay) 0,00

[Packing & Forwarding charges(if 0.00
uny)

Tols) 1,861,388,00
CGST @2.5% " 41,535.00
SCST @2.5% 44,535,00
IGST @5.0%
Grand Totad 4,744,458.00

Total finn words): Sevenleen lakh fourly four thousand four hundred fifly elgfht only. |

Neor]o- Rt

ature




TAXINVOICE

Meme and address o of supplier,

Serial bo - 21
PBate : - 33.08.2021

AT-TARANIMG, PO-ARHUA,
P.5S -DHARMA 5;-....;-1 DISTFAIBUR

)

i

j Wi/S ROUT TRADERS
i

"f”-"‘fPf" 7?‘95’017!

Address
purchasar (place of supply)

of the recipient / Addrass of

delivery,
the placa of supply

i difirent from

= the purchaser
I FRAENGINEERS PYT.LTD.
| AT-NUSRADA CHES ‘-ﬁf‘é,;{.’—.’QPu'H:‘ 8, MADHUSATANS, i
| CUTTACK-7530810 :
= E
i GETI- 21AAHCMIB587 017,
| s i > T T 7
| [ . :
| annie { ; Oty Lni Bnit price (Totn! vaine
ISERDIEARIAT S s ST e PR 08 =Y ST
2 | i { 25106 2B23T .74 M 26400 757,245
| FilOM 01.05.2021 TO 31.08.2024) A ST 2 ' SR LEERSY
: TR, insuranee(if aivy) 0.00
i A
Papiing & Forwarding charges(if 809
! any}
! e
i Totat 7,874,244.30
CGET B ] 108,281 00
i :
e e it
i
i
Granr Total 7.848,803.50
i 3 Fokd (i words): Soventy ko (350 fourly nime hotszid ol Bunored oo & & goise Hurty oy,

N sk

siure




Sarial Mo -13
Date : - 31.07.2021

—— i

i M/’S ROUT
NG, PO- BREUA,

FAASALA, BIST-SAJPUR

1277

£¥n.

INFRAENGINEERS P

LHRARA NRAPURIA, MADRUPATANS,

Unir

e L

3.0 prin

EHLAG

0.00

i
| PSSt e
3
]
i

7 HOUSand ekt undrad suroly oo

} : e 4
7\ Vool Al a2
f Signature |



%:fS ROUT TRADESS i |
AT-TARANILA. BO. &mdtin { ]
ATSTBRANIA, PO ARHUL, 1 | Address of the recipient / Bdldions oi  doli
LGy | ot Wi P
parenaser (place of sunphy
fw"‘_ i
i

{ ]

Laue of tha

gon. ..

: i
| SeEenas)
; i

Tl ::-—:}",:'}IC_I'.Uﬂ

; ;‘ i !
! i s'
' g
: i i i =~
i : : i 1
{ I i :
; i
;' B




M/3 INFRAENGHNEERS PYT.LTH.
AT-MUAPADA CHHAKAKHARPURIA, MADHUPATANA,
{541 AEK-T

66 B 398
-5 17 w
FAX INVDICE
Mame and address of supplier, Serial Mo - 16
Date: -31.05.2021
e v/ ROUT TRADERS [ ,
AT-TARAMIA, PG- ARMUA, fudddress of the rocipient / Address of delivery, if diffrent from
.5 -DHARMASALA, DIST-IAIPUR 3, purchaser (place of supply) the place of supply
FINE - 2IAGEPRGTIENIZT
Maime of the purchaser

" BicNo. | Dascription in case of geeds J servicas | T hsmgas T T S
Cade of tha Qi Linii Uit price | Vetad value
iy . .gopd —— SRS i
_ BOULDER L 99 a5 mT 250.00 305,263.95
) (FROM 01.05.2024 TO 31.05.2024) £ 224005 : 4H08.205.90
T ' {nnurancelit any) 0.00!
i
| P g ehargesl | 0.00
any
; - 2,306,263.25
|
| CEET @2.5% - £7,632.01
i
II EGST @2 5% 57,657.00
|
65T &56% -
Grand Tolal 2,420,527.285

] oniv, i

TT}E[?&;&}E}%;): Twenty six lacs fourteen thousand one hundred sixty eight

& paise thirty one

Moo

“Signature



TAX INVOICE

Mame and address of supplier. Serfel No - 15
Bate @ - 30.04.2021
 WI/S ROUTTRADERS
AT-TARANIIA, PO- ARHIA, Address of tha reciplent / Address of delivery, if diffrent from
8.5 -DHARMIASALA, BIST-JAIPUR purchaser (place of supply} ihe place of supply
GSTIH ~ ZIANZPREFIGLLZY
MHame of tha purchaser
Lie 1
TTACK-Y52010
2IARHCIMEEE 7S
T e N
Gade of tho Qt).-. iinit Unit price |Yotai value
B W T P ST _moad o ¥ TESH:
! BOULDER z 9
e o~ e o Whn & 5
| (RO GT 04,2024 TO 30.04.2051) 25705 T8ET.57 T 30 5,027,271.00
- lasurance(if any) 0.00
] : - 0.00
Total 5,027,271.00
CGST @n.5% o 125,682,00
SG5T @26% e 125,682.00
1G5T @56 0% 3
i R e 5,278,635.00
BT Toial {.r]rf_wards}: Fifly two lacs nty eight thousand six hundred thirty five only.




Mame and sddress of supplier.

TAX INVOICE

Seriat No - 14

Date : - 31.03,2021

S nﬂ,"‘.: -ﬁ.{}iJT TRADERS
AT-TARANIA, PO- ARNUA,
P.S-DHARKIASALA, DISTJAIPUR

STl — ZIAULPHAYIENLAT

Addgirass of

the recipient /

puichaser {place of suppiy)

Address of delivery, ifdiffrent from
the place of supply

Mame of the purchazer

1A/S INFRAENGINEERS PUT.LTD,
AT-HEAPADA CHHAKA KHAPURIA, MADHUPATANZ,
CUTFACK-753010
DEAARCMBSE7CAZP

EL Me. Desnriptimﬁﬁ case of gm‘-a--:_":: ..’t,eruic_cs T~ 750 menmss |
Code of the Oy, Uit Unit price |Total value
TSRS e i . ood St
BOULDER =t i oR % i i
i 1079.08 i 270.00 5,691,347.55
! { FROM 01.03.2621 TO 34.03.2021) it £iD78.069 ? ! % =
R insurancelif any) 0.00
i : T e,
i ' Fotal 75,691,347.55
f CGST @2.5% 142,2084.00
i
l [SGST @250 142,284.00
1
1 et
| TGET fa0v T
!
Grand Totat i 5,575,916.56
S, LR Y = -
Total (77 words): Fifty nine lzcs seventy five thousand nine hundred fifteen & paise fifly five only.

Siznature

e
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Wame and sdidress of supplior.

T wfs souTwaERs
AT-TARANNA, PO- ARNUA,
, P.S -DHARM&SAL:I':‘., DIST-_-{{UPUR
1 0 - ZTAQZPRATIGRIZT

Wame of thoe purchasar

SRAENGIMEERS PVT.LTD,

AT-MUAPADA CHHAICA, KHAPURIA, MADHUPATARNA,
CUTTACK-752010

GSTIN- 21AAHMASE7C1ZD

TAX INVOICE

ek

Serial Mo - 13
bate : - 25-02-2021

Addrass of the racipiang / Addrass
= purchaser (place of sunply)

of defivary, if diffrent from
the place of supply

iption in case of gaods / services

stoite | pos

BOULDER
( FROM 01,02.2029 TO 23.02.2024)

RN SAC
sode of the

B (-1 S

Zait price |Totat valon

25108

Insuranc il any)

BTG5 2,613.153.00

" 0.00

Macking &-Efur\r.l:-xr:*.ing charges(if NG S 0,00
anmy}

Total 6,618,482.00
CGST @2.5% 165,462.00 |
SGST @a b =

Grang Toti

6,949,407.00

Total (in t_?ord:.‘}: Sixty nine lacs fourty nine thousand four hundred seven only.

4
Wil / _.)

/}M{Q?\‘_ﬁ zh-\J; auﬁ

" Stanature



Hame snd

addre

of supplisr,

 MJ/S ROUT TRADERS
AT-TRRANIA, PO- ARHUA,
P.S -DHARMAS
GSTIN - 2:A0ZPRETIGLIZ

TAX

INVOICE

- ._rm.lT.*n -32

Address of the recipient /
purchaser [place ol supply)

Mame of the purchaser

WI/S INFRAENGINEERS PYT.LTD.
AT-RUAFADA CHHAKA HAPURIA, MADHUPATANA,
CUTFACK-753010

ARHIVSEE7C1 20

_ﬂ_,_,M'_“______
|

GSTI-

5h Mo, I Bescription in case of yoads | sasvices

581 /SAC

Code sf the Unit

Qty

Date - 21-01-2021

Aridiress ol daliven,
thi place of supply

—— e

it dilfrent from

Uit price (Total value

BOULDER
1 PRGE 01O L2087 TO 31,01 3

Fat

.-F’—n't:i\'ia'.sj-_.?ﬁ';:.{f;i'rﬁi-n;;"E:Pl‘:lf_i;:{*:{l'r
any)

Grand Talai

nansd
25100 TC6G1.7 T ML

1,891, 26%.00

“o.og]

0.00

1,899,268 00

: . a7, 282700
T Tarasaon

1,985,834.00 |

Total (rn rord's 2

P i

Nineieen lacs aighfy five thousand eight hundred thirty throe only.

L o S e S

\ ", iy
A/ T
/

\ b 7 ur:‘ Lo

! Signamre | J
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LAX INVOICE

Name snd address of suppiie

Serial Mo - (32

i
|
| . Date : - 30-11-202¢
S e e
| I st ;
' Aodrass of the recipient / j Address of dalivesy,
.' purchaser [olace of supply) |
| o B
i - —t
FINEERS PVT.LTD.
PaTe Hahe HHAPURIA, MARHURATA pig, ! i
CUTTAUK-753010 i ? 5
: i |
Ij- gl :
i f Uty
i DAY 44
e P Insuranca(f any)
1}
|
13

weking & ;'-r.w'\ar.'n'c:i:h;;j
anyl

.‘ CGET @2.550
i
i ;
‘ TS A ———
S : | |
i f Grand Yol
: i
h P G
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................................................................ Blll No| M/5-01/2022-23
MS Infra Engineer Pyt.Ltd (MSIL) Al e
At.Nuapada Chakk '
Post: Madhupurgad e
Qist-gt.l'l‘l_ac!t.,(}disha
Transportation of Spall Bill Period | 01.04.2022 to 30.04.2022
Work- Transportation of Boulder to your Crusher situated at Dankari ,Dist - Jajpur{Odisha)
Rate
Sl No Period Particulars Unit Trips | Quantity (MT)}| (Rs) Amount (Rs)
Quarry No-4 to
MSIL Crusher
01.04.2022 to Transprotion with - |~ 2
1 30.042022 | Royallty of Spali T 749 | 20146.98 7| 250.00 50,36,745.00 |7
: Gross Bill 50,36,745.00
Less
1 HSD | 24000 24,59,430.00
| 24000 24,59,430.00 _ 24,59,430.00 [~
Total Net 25,77,315.00 | _
Round Off (+/-)
Total Net Balance 25,77,315.00 ,/,{
Rupees: Twenty five lakh seventy seven thousand three hundred fifteen only.
ENCLS:- Abstract of Statement -1 page




— O B RS L R E s o

N il

1_ | 01-04-2023 :

2 | 02-042027 24 - 680.350

3 | 03-04-2022 | 7 1267.090 5 1267.090 .

4 | 04-04-2027 59 1542530 : 1642.520 |

5 | 05042022 34 951,430 . 951.430

g 06G-04-2022 a1 . 1029,790 = 1029.790

7 |70t a5e—a— 1068779 T ———— =

— 7| 07-04-3022 39 | 1068.755 = 1068.770

_.8_| 8042033 20 " 506670 2 506,670
8_]09-04-2002| 15 ARSI 2050 | -

= 2020 | vy e framiatc

Rims . o -

12 Tz-ad-zozz' 33 |~ amos0 . 828.050 3

13 | 13-04-2022 18 | 490,570 - | 4903570

14| 14-04-2023 : z - =

15 | 15-04.2023 5 e —— = =)

16_ [ 16-04-2022 ?W%WH

L 37
] 17-04.2022 22 634.710 : ! 634.710
8 | 18:04-2022 35 865.310 2 865.310
7 .

19 [ 19-04-2027 24 658.820 2 658.820
20-04-2022 | 33 | 1009.460 - 1009460 =
21-04-2022 55 1347.390 = 1347.390
22-04-2022 1530.99p 5 1530.990
 23.04-2027 1329.870 > 1329.870

|24 | 24-04.2022 5 1287.310
25 | 25-04-2023 . 1418.140 :
26| 26-04-2023 s 195.600
——— | 195600 | .
27 | 27-9a-2023 : Y e
e
e e

3|US.D?0.09

3.08,070.00

‘.'n‘,r Venfication

g o T

s L
&) %
F DOk e
EAvIH L
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Specialist in : Drilling, Blasting & Civil Works
Plot No. N/2-54 under Drawing BS NO. 136, Flat No.3, 3rd Floor, Treelet Homes,
Fl’iot No.- 868/3040, Khata No. 691, Jaydev Vihar, IRC Village, Nayapalj,

x LS Bhubaneswar, Khordha, Odisha - 751015
& 0% e Ly Mail ID : sscchandikhoizmG@rediffmail.com
ol e GSTIN : 21ABMFS22950 125
o e Dite ;..

Tax Invoice

GSTIN: 21ABMFS22951,17S STATE CODE:21
BILL TO PARTY
Name:M S INFRAENGINEERS PRIVATE LIMITED INVOICE NO :55C/21-22/75
NEAR BALASHRAM, KHAPURIA,MADHUPATNA, =
|DIST-CUTTACK, ODISHA, PIN-7530 10 INVOICE DATE :31.01.2022
GSTIN:21AAHCM3587C17Zp
State ODISHA ,CODE:. 51 PERIOD: 01.12.2021 TO 31.01.2022
Description in case of HSN/SAC Code of s : Unit Price
L. (M. : :
S Ko goods/Service the goods/Service il TRIP | Qty. (M.T) {ML.T) Total Value
25 Supply of 10MM 251710 M.T 36 916.040 140.00 1,28,245.6(
Z | Supply of 10MM 251710 M.T | 105 | 2538.380 140.00 3,55,373.2C
3 Supply of DUST 251710 M.T 9 264.050 90.00 23,764.5(
Total 150 | 3718.470 5,07,383.3(
Add:CGST @ 2.5% 12,684.5¢
Add:SGST @ 2.5% 12,684.5¢
Total Tax Amount 25,369.17

f Total Amount after Tax 5,32,752.4;

Say: 5,32,752.0(

\ Tatal Invoice Amount in words . -

| Rupees Five Lakh ThirtyTwo Thousand Seven Hundred FiftyTwo Only
: Ceritified that the particulars given above are true and correct
BANK DETAILS

Bank Name:INDUSIND BANK,Chandikhol Branch
\Bank A/c:200010454268

Bank IFSC:INDBQ0O00225
' Terms & Caonditions




n

Specialist in : Drilling, Blasting & Civil Works
Plot No. N/2-54 under Drawing BS NO. 1

Plot No.- 868/3040, Khata No. 691, Jaydev Vihar, IRC Village, Nayapali,
Bhubaneswar, Khordha, Odisha - 751015

T

Mail 1D : sscchandikhol2010@rediffmail.com

e e ey,

GSTIN : 21ABMFS2295L128

36, Ffat No.3, 3rd Floor, Treelet Homes,

St g

B Sl S A et

‘221& :Mu

Tax

Prdps

Invoice

GST@: 21ABMFS22951,1ZS

STATE CODE:21

BILLTO PARTY

Name:M § INFRAENGINEERS PRIVATE LIMITED

NEAR BALASHRAM,I(H/&PURIA,MADIlUI’ATNA,

Dl_§T-CUTTACK,OD]SHA,PIN-?SSU10
N:21AAHCM3587C1ZP

State: ODISHA ,CODE: 21

INVOICE NO :S5C/21-22/84

INVOICE DATE :28.02.2022

PERIOD: 01.02.2022 TO 28.02.2022

Description in case of- HSN/SAC Code of. i A o uniepdee
SILN AMT) | Total Value
2 goods/Service - fthe goods/Service .‘J?Im_t”__ TR!P e QW (M ] (M) T
1 Supply of 10MM 251710 MT | 129 | 3163.460 | 140.00 4,42,884.40
2 Supply of DUST 251710 M.T | 185 | 4979.510 90.00 4,48,155.90
Total 314 | 8142.970 8,91,040.30
Add:CGST @ 2.5% 22,276.01
Add:SGST @ 2.5% 22,276.01
;” Total Tax Amount 44,552.0241
Total Amount after Tax 9,35,592.32

Bank Name:INDUSIND BANK,Chandikhol Branch

/|Bank A/r:200010454268
Bank IFSC:INDB0000225

-

Terms & Condltions

| I Say:l  9,35,592.00
Total Involce Amount in words
Rupees Nine Lakh ThirtyFive Thousand Five Hundred NinetyTwo Only
Ceritificd that the particulars given above are true and vorrect ‘J
" BANK DETAILS :
= ; TRUCTIONS

FOR SRI SALCONS

‘\c‘

QI)’ £ g ‘-'1\2-“:“: g
(Sea I*&&S]g‘n ature)

]

\




it _ 2 2
Z=\SRI SAI CORSTRUCTION$°

Specialist in : Drilling, Blasting & Civil Works
Plot No. N/2-54 under Drawing BS NO. 136, Flat No.3, 3rd Floor, Treelat Homes,
Plot No.- B68/3040, Khata No. 691, Jaydev Vihar, IRC Village, Nayapali,
} Bhubaneswar. Khordha, Odisha - 751015
Mail ID . 8scchandikhol2010@rediffmail.com
i GSTIN : 21ABMFS22951L12S

T e e e

GSTIN: 21ABMFS2295L175
LHLTU PARTY

Name:M S INFRAENGINEERS PRIVATE LIMITED INVOICE NO :55C/21-22/100
VEAR BALASHRAM,KHAPUR!A.MADHUPATNA,

STATE CODE:21

DIST-CUTTACK,ODISHA,PIN-753010 INVOICE DATE :31.03.2022
GSTIN:21AAHCM3587C1ZP

State: ODISHA ,CODE: 21 PERIOD: 01.03.2022 TO 31.03.2022

=

Supply of 10MM 251710 M.T | 115 | 2698.950 | 140.00 3,77,853.00
2 Supply of DUST 251710 M.T | 166 | 4403.000 | 90.00 3,96,270.00
Total 281 | 7101.950 7,74,123.00
Add:CGST @ 2.5%|  19,353.08
T

e MAS B Add:SGST @ 2.5%|  19,353.08
‘ A T Total Tax Amount 38,706.15

= e

Total Amount after Tax 8,12,829,15

Say:| 8,12,829.00

Rupees Eight Lakh Twelve Thousand Eight Hundred TwentyNine Only

Ceritified that the particulars given above are true and correct

E -

Bank A/c:200010454268

Bank IFSC:INDB0000225
Terms & Conditlons




Crusher DU Abstract 4 1 1

Eov Description | "% | pate Challan No. Product | QMY (M | £y | Remarks
No. Cum)
Purchase of Dust
1 from Maa Stone Bill No. 500 to 645 Dust
Crusher 727.79
Purchase of Dust
2 from Maa Stone Bill No. 810 to 871 Dust
Crusher 909.92

Purchase of Dust _
3 | from Rout Traders Bill No. 24 to 07 Dust

2,471.34
Purchase of

4 Crusher Dust & Bill No. T953 Dust

Bazuri 1,349.68
Purchase of Dust

5 from Sri Sai Bill No. 100, 84, 75 Dust

Construction 6,144.27
Dust generate 30%

6 | atthetimeol \rowlpoulder aviiable = 4,20,327.19 x 40% Dust | 1,68,130.87

Boulder extraction
at Crusher

1,79,733.88



ta
TAX INVOICEBTO B

MM S'}C;NE PRODUGfé- = ~ [invoiceNo. T [Dated =
Gobareswar,Mahisara 500 - ——eNoval_
Jajpur-755023 Delivery Note ‘Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC : i A T
State Name ; Odisha, Code : 21 Reference No. & Date. | Other References o
T e e e BUYEPS Order NO. TP e A,

. S, E E .LTD. SRR e e e s e e o e
I';;Iuipl :SﬁHT—I%? KEHRASPILJJ‘I;TA Dispatch Doc No. Delivery Note Date .
CUTTACK e el o U L e e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : OdiSha’ COde : 21 e B s it i et s 4 o s s s ot st | 4 4 a0t BB bt b LS e e -

Bill of Lading/LR-RR No. Motor Vehicle No. S
5 ODUAESR !
e i s = -.| Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK : ;
GSTIN/UIN : 21AAHCM3587C1ZP
_| State Name : Odisha, Code : 21
Sl Description of Goods  HSN/SAC | Quantity Rate per Amount
L T N SRR R e R | L S DR Lo (SRR R
1 ,DUST 2517 34.870 MT 240.00{ MT 8,368.80
CGST 209.22
SGST 209.22
Less: ROUND OFF (-)0.24
....... [ET e S S : e v o d_fﬁa__?a? 00
Py e sy R ol o vy
INR Eight Thousand Seven Hundred Eighty Seven Only
PE E T THONISART T Taxable | Central Tex | State Tax LT R v T R
‘ Value “Rate | Amount Rate Amount | Tax Amount
(2517 I 8,368.80| 2.50% 209.22| 2.50% 209.22 418.44
A T . Total| _8,368.80 ......208.22] . 209.22|  418.44
Tax Amount (in words) INR Four Hundred Elghteen and Forty Four paise Only

Declaration |
We declare that this invoice shows the actual price of the I
goods described and that all particulars are true and |
correct, S

ML BOKL Project.
il et ,e.ved on

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Genergfed Javoiger -~ oy

Wlalell _
DR N
Subject 10 Quat f ..
Quality Verificat é'Q QRN L ggrf:laitxl :
i u

Received DY

P- M®hapady— seme
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L i. =
; ;
T TAXINVOICEB TO B
Gobareswar,Mahisara iQ’l___ . ..._|16-Nov-21
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References i
Consighes (SHpT0) Buyer's Order No. Dated L
ﬁuipﬁgﬁ:ﬁmﬁ&EKEHTPE\érALTn Dispatch Doc No. " | Delivery Note Date
CUTTACK : L AL ST e s L Sl
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 e
Bill of Lading.R-RR No. | Motor Vehicie No.
e o | OD04E9801 iz
e e el ) e | Deli
Buyer (B T0) ‘Terms of De wery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
i
Sil Description of Goods HSN/SAC | Quantity Rate per Amount
o i Bl B S | R AN
1 |DUST 2517 34, 670 MT 240.00| MT 8,320.80
CGST 208.02
SGST 208.02
ROUND OFF 0.16
s T s i VT f 8 500
Amount Chargeable (in words) ¥ E'&OE
INR Eight Thousand Seven Hundred Thirty Seven Only :
T HSNISACTTTTTT Taxable Central Tax__ State Tax | Total |
Value Rate Amount - | Rate Amount | Tax Amount
12517 8,320.80| 2.50% 208.02| 2.50% 208.02 416.04
N ‘o Jotal|  8320.80] 208.02{ . 208.02| 416.04
TEX Amount [Iﬂ WOde} INR Four Hundred Sixteen and Four panse Only
Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct. e B S M et T ] ;
so L D‘Bf“'l(l project * SUBJECT TO JAJPUR JURIABSTION: 5 1. .1r
SN ree 4on This is a Computer GeneratédNARdisky /872_
wiatefia * - N MRN
subjectto Q4 m@@_?_g_‘\f‘ C Signatr \“.9\
tion S
Quality Verifica e
Received DY

P. MOhowpadttcg




— - TAXINVOICEB TOB =
[MAASTONEPRODUCTS  [ivoice No. Dated =
Gobareswar,Mahisara 502 16-Nov-249 =
Jajpur-755023 Delivery Note Mode/Terms of Payment |
CEIINUIN 21ARGEMOBISETZC— — = e s e
State Name : Odisha, Code : 21 Reference No. & Date. O Rl = =
Conslgnes Ship )~~~ -{Buyer's Order No. SlBatedi o e e
M. S. INFRAENGINEERS PVT.LTD. | . En i | Sy ]
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK e . 25
GSTIN/UIN : 21AAHCM3587C12ZP Dispatched through Destination
State Name : Odisha, Code : 21 >
Biil of Lading/LR-RR No. ‘Motor Vehicle No. s
... |ODO4F9821 =
Buyer @il to) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK .
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No‘ e Y 0 0 5 £45 4455 8 P ST B A 84 s 4t e o e gt 2y TERSTRR T VRPN EERRN S i o L e i i ettt o)
1 |DUST 2517 33.900 MT 240 00 MT B 136 .00
CGST 203.40
SGST 203.40
ROUND OFF 0.20
3: et T T J sl f8,54300
Amount Chargeable (in words) ' e e E &O.E
INR Eight Thousand Five Hundred Forty Three Only
HSN/SACT Taxable Central Tax | State Tax " Total
Value Rate Amount Rate Amount | Tax Amount
2517 8,136.00| 2.50% 203.40| 2.50% 203.40 406.80
o e o Total 8,136.00 203.40| _203.40 406.80
Tax Amount (in words) : INR Four Hundred Six and Eighty paise Only
Dedaration e g
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and g i #
correct. - Do GG L : I . o )
VISl DR !f " SUBJECT TO JAJPUR JUFﬁDJCT!ON A\%,? ?ﬂ. S
shaternial ‘\E{"""eu Oal ot This is a Computer General nv |QBC;2;' Projg Ct\‘ S e
Subject to Quatl S 2. /Date /9 /2_;
Quality Verifica eQer V2 MRN Date
received by S|gnat
- Nohapets . Neme
' ’UJ @@JJ' |
«:-'"”_"::"_ §)
Dl f/-'




83 _ 415

TAXINVOICEBTOB = : T
FJI;AST(_)EEPRODUCTS- i T T —
Gobareswar,Mahisara 808 - - 1G:Nov-2l =
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0845E1ZC
State Name : Odisha, Code : 21 | Reference No. & Date, Other References 5
Ceheiones G e | ByePS Order No. —[Dated
.5, PVT. LTD. e e e
EUSAPTSFT)?:%T{?\IE EKEHI?PURI A Dispatch Doc No. Delivery Note Date
CUTTACK ; Cone R e 50
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 et
Bill of Lading/LR-RR No. Motor Vehicle No.
% Fones OD04F0101
o L L e 1 i
Buiyer (Bl 1) erms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
SI| . Description of Goods HSN/SAC | Quantity Rate per Amount
No. =, Gk S TR S, L L) L
1 |DUST 2517 34.240 MT 240.00| MT 8,217.60
CGST ; 205.44
SGST 205.44
Less: ROUND OFF (-)0.48
"""""" Total M4200MT| ¥ 8,628.00
Amount Chargeable (inwords) E.&O.F
INR Eight Thousand Six Hundred Twenty Eight Only
e e e e e e e e
Value Rate Amount Rate Amount | Tax Amount
12517 8,217.60| 2.50% 205.44| 2.50% 205.44 410.88
L Total|  8,217.60 20544| 205.44 410.88

Tax Amount (inwords) : INR Four Hundred Ten and Eighty Eight paise Only

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

correct.
MSiL-DBCKL. Project SUBJECT TO JAJPUR JURISDICTION j
Material Recewved on This is a Computer GendidfSdlim/olée ";;

' | 2No 18792
Subject to Quantity and DMR
Quality Verifi ti@a«Q.Qﬁ"\f e MRN N

Received by

P’ Mo Fap@ﬂim__g Neme




1
TAX INVOICEB TO B :
mMK;\_S‘;TONE PRODUCTS e e e - —
Gobareswar,Mahisara g s |16-Nov-21 e
‘ Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMOS45E1ZC _ ;
State Name : Odisha, Code : 21 Reference No. & Date. Other References s
Gonsignes (Ship 19) - Bliyer's Order No. Dated 7
#U;s\pmlgﬁ:ﬁziw EKEHR:pE‘éTALTD Dispatch Doc No. Delivery Note Date N
CUTTACK e s e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 S ealgstan o]
Bill of Lading/LR-RR No. Motor Vehicle No.
..... _|ODO4F9511
e e e e s TG OF DIGHVSEY i,
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Qdisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. (T St R o o e e e
1 |pusT 2517 34 550 MT 240.00| MT 8,316.00
CGST 207.90
SGST 207.90
ROUND OFF 0.20
- > Total 34.650 MT ¥ 8,732.00
Amount Chargeable (in words) R e e e E. &OE
INR Eight Thousand Seven Hundred Thlrty Two Only
""""" "HSN/SAC Ty Taxable _Central Tax _ State Tax Total
: Value Rate Amount Rate Amount | Tax Amount
5 (2517 8,316.00| 2.50% 207.90| 2.50% 207.90 415.80
b Total 8,316.00 ____207.90 207.90| 41580
Tax Amount (in words) : INR Four Hundred Fifteen and Eighty paise Only
Declaration A

correct

MSiL- DB(‘KL Pm;ect
mMaterial Recewed on
subjectto Qu H&SL'\‘ 5

Quality Verificat
Received by

We deciare that this invoice shows the actual price of the
goods described and that all particulars are true and

P. Mokapad

' SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generg'féff- fvolabt - i
DMRNo 184 &

MRN
Signatyre
Name

N

416



TAX INVOICEBTO B
MAA STONE PRODUCTS Invoice No. - |Dated e
Gobareswar,Mahisara (GO v 17-Nov-21 R
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC :
State Name : Odisha, Code : 21 Reference No. & Date. | Other References =
‘Consignee (Shipto) S AT e
. S. INFRAENG RS PVT. : R o A I e
muip ADA CHH AII? EKEH APU RTALTD Dispatch Doc No. Delivery Note Date
CUTTACK : I e s )
GSTIN/UIN .1 21AAHCM3587C1ZP Dispatched through Destination
State Name viGdistiayCade. 20 me s e e e i e
Biil of Lading/LR-RR No. Motor Vehicle No. =
_____________________ 'OD04E9801
Buyer (il to) = e ——| TErmS of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
S Description of Goods HSN/SAC | Quantity Rate per Amount
Na. ——— s i g bt it W SURLS [PTTTPIRRRE N P SN g ——— wrama b P AR S T I ] —— s ]
1 |DUST 2517 33.750 MT 240.00{ MT 8,100.00
CGST 202.50
SGST 202.50
ROUND OFF
Total 33750 MT ¥ 8,505.00
Amount Chargeable (in words) i E &OE
INR Eight Thousand Five Hundred Five Only -
HSNISAC ] Taxabie . CentralTax | ~ StateTax | Total |
Value Rate Amount Rate Amount | Tax Amount
2517 8,100.00| 2.50% 202.50| 2.50% 202.50 405.00
o e e TR B0000( - | 202801 ...202.50] 405,00
Tax Amount (in words) : INR Four Hundred Five Only
Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
o el St s SISl ¢ e L W I
SUBJECT TO JAJPUR JURISDICTION

MSiL-DBCKL Project
Material Recged on
Subject to Quikitigy @ndl \/' ¢
Quality Verification

Received by P M OMPCHL{LQN"




TAX INVOICEB TO B
m_sToNE PRbbUCTS S e e e
Gobareswar,Mahisara \so8 _ |17-Nov-21 s
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC : e e
State Name : Odisha, Code : 21 'Reference No. & Date. Other References
Consighes (SHip 16) ‘Buyer's Order No Dated ]
M. S. INFRAENGINEERS PVT.LTD. | A : =
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. - Delivery Note Date
CUTTACK st S
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destination
State Name : Qdisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. ERe
e el OD04F9521 -
e S e S e s e =04 f Deli ;
Buyer (Bill 1) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK ;
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
Nﬁ’ . - S— T |
1 |DUST 2517 34.060 MT|  240.00| MT 8,174.40
CGST 204.36
SGST 204.36
Less: ROUND OFF (-)0.12
Z g " Total| 34060 MT| F 8,583,06
Amount Chargeable (in words) e % A D i E. &OE
INR Eight Thousand Five Hundred Elghtyr Three Only
"""""" HSN/SAC | Taxable | CentralTax | State I R e (-
Value | Rate Amount Rate | Amount | Tax Amount
125617 8,174.40| 2.50% 204.36] 2.50% 204.36 408.72
_ Total|  8,174.40 204.36 204.36| _ 408.72
Tax Amount (in Words) INR Four Hundred Eight and Seventy Two paise Only
SO e
We declare that this invoice shows the actual price of the Re
guods described and that all particulars are true and [§% 3 B L N ;
e SUBJECT TO JAJPUR JURISDICTION VNG D/
renil -DBCKL Projec This Is a Computer Genefta i KL P rojdc S =
Lerial Reseyed 00 DMR No ;3*7‘2— Date fa/*”f"?/
Subjectto Qu "@‘Z@L N MRN N Date
Quality Vegficd“ Signat re
ed ; :
Received by P MO J/)(]PGUL{[,QM Name De ¢ \ \\Q

\/ &}‘D

\J‘)




81

NUAPADA CHHAK, KHAPURIA

Trm— TAXINVOICEBTO B
MAA STONE PRODUCTS - |invoice No. |Dated e
Gobareswar,Mahisara 509 _|17-Nov-21 =iben
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC 4
State Name : Odisha, Code : 21 Reference No. & Date. Other References e
EEFIEIEE&EI@WEIO}Y e RS T e A e Buyer's Order No. Dated i
M. §. INFRAENGINEERS PVT. LTD. T A e e Deliven Mol s ——~

CUTTACK . B S T B e e S
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 s
- 'Bill of Lading/LR-RR No. Motor Vehicle No. B
EOtim o1 o ODO04F0101 ==
Buyer (BT0) s Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Cdisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. e ) AN [N R S B i A
1 |DUST 2517 33.560 MT 240.00| MT 8,054.40
CGST 201.36
SGST 201.36
Less: ROUND OFF (-)0.12
i Total 33560MT| || ¥8,457.00
Amount Chargeable (in words) ; e
INR Eight Thousand Four Hundred Fifty Seven Only .
THSN/SAC Taxable | Central Tax State Tax “Total |
Value Rate Amount Rate Amount | Tax Amount
2517 - 8,054.40{ 2.50% 201.36| 2.50% 201.36 402.72
| . Total| 805440 201.36 _ 201.36 402.72

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
SUBJECT TO JAJPUR JURISDICTION
e arey Sroiod This is a Computer Generfte@ j bvaide
PRTICIURGL A DMR No
Fva-2s : ad N % = )
<ot 1O Qe ‘Im MRN No,
P ] : 7
Quality Verification Signatur
Received by P MQ{(\(}F(E}LI Ch Name

Tax Amount (in words) : INR Four Hundred Two a

nd Seventy Two paise Only

R

0, ¢

419




Sil-DROY L Project
Material Re<
Subject to Qu ‘
Quality Verification
Received by

correct.

don .

LR

This is a Computer Gendrated Involce

p-Mohapatieg

Ligirs ™o

MRN NO :
Signature ﬁv
Name &@

TAX INVOICEB TO B T
[MAA STONE PRODUCTS " [invoice No. Dated =
Gobareswar,Mahisara s R e el L 6 L p S
Jajpur-7565023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC _
State Name : Odisha, Code : 21 Reference No. & Date. | Other References i
Gonsignee (Shipto) T Buyer's Order No. Dated =]
. S, AENGI T. LTD. SRE= S
Euipwgg CHH. AS EKEFﬁspz‘éi A Dispatch Doc No. Delivery Note Date
CUTTACK - O e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 _
Bill of Lading/LR-RR No. Motor Vehicie No. T
% OD04F9511 :
Suyer @i Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN - 1 21AAHCM3587C12P
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
N0| R S (- e T ——
1 |DUST 2517 37.530 MT 240.00 MT 9,007.20
CGST 225.18
SGST 225.18
ROUND OFF 0.44
o |srssomT] | ¥ 9,458.00
Amount Chargeable (in words) E. &O.E
INR Nine Thousand Four Hundred Fifty Eight Only
e ENIRRE T T e N e i
. Value Rate Amount Rate Amount | Tax Amount
12517 9.007.20| 2.50% 225.18| 2.50% 225.18 450.36
ey e . _TYotal]  9,007.20 _225.18 225.18 450.36
Tax Amount (in words) : INR Four Hundred Fifty and Thirty Six paise Only
Declaration 25 ¥
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and




TAXINVOICEBTOB
[MAASTONEPRODUCTS Tnvoice No. ~ [Dated -
Gobareswar,Mahisara 511 17-Nov-21 —
Jajpur—755023 Delivery Note Mode/Terms of Payment
PETINUIN ZIAKQPMOSBETZC — ==~ gl e L e s
State Name : Odisha, Code : 21 Reference No. & Date. ~ Other References
'camasﬁ?ﬁ‘{b—}" EEEEES ~{ Buyer's Order No. Dated
N e e e
CUTTACK L S
GSTIN/UIN - : 21AAHCM3587C1ZP Dispatched through Destination
State Name : DdiSha' COde : 21 - - RISSSEEE, o e e e e 1 sk 40 e by e et
Bill of Lading/LR-RR No.. | Motor Vehicle No. 5
CHI i o U RS TS
........................ i Deli
Buyer Bl te) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code ; 21
Sl[ Description of Goods HSN/SAC | Quantity Rate [ per Amount
. R 5 < AN (e Vel O | _ e L
1 |DUST 2517 34.770 MT 240.00| MT 8,344.80
CGST 208.62
SGST 208.62
Less: ROUND OFF (-)0.04
| Total 4TTOMT| ¥ 8,762.00
 Amount Chargeable (in words) T o E &OF
INR Eight Thousand Seven Hundred Sixty Two Only
HSNfSAC ﬂ Taxable B ___ Central Tax j AL, Slale TBX _"-Tot—al
Value Rate | Amount | Rate | Amount | Tax Amount
12517 8,344.80] 2.50% 208.62] 2.50% 208.62 417.24
....... Total| _ 8,344.80 208.62 ...20862]  417.24
Tax Amount (in Wﬂfds} INR Four Hundred Seventeen and Twenty Four paise Only
|
I Declaration ~ for |
' We declare that this invoice shows the actual price of the

goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTICN b
M SiL.- DBCVL Prn]aCt This is a Computer G neM!Sdlnvﬁ)B % ‘9
Material Rece &g on putarts CKL Pro ot
(g £ng sV € e ¢ %’

Subjectto Qua )
Juality Verification
aceived by

- Mohapatte__

DMR No (892 __

MRN N Da
Signatur

Name w

EW" 0 eqf110_

2107

ale
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~ TAXINVOICEB TO B

maasTONEPRODUCTS T [inveice o - Dated eiosf
Gobareswar,Mahisara ofd-—= 13cNOY 21 - = s =R
Jajpur-755023 Delivery Note Mode/Terms of Paymant
GSTIN/UIN: 21AKQPMO0945E1ZC R B Y S G e
State Name : Odisha, Code : 21 Reference No. & Date. Other References "
:'Iuip TgfgﬁﬁiiwiEHistgA LTD. BispatoR Dos o=~ 1 Diivery Nol e
CUTTACK e el Eesm e L SyRieee o e
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code: 21 2 I BT e e
Bill of Lading/LR-RR No. Motor Vehicle No, ™
e M T—— L 5
"EITi}?f"fﬁflfféj"'""""" e e e[ TermS Of Délivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN ! 21AAHCM3587C12P
State Name : Odisha, Code : 21
5] Description of Goods HSN/SAC | Quantity Rate [ per Amount |
e ST SR b St GRSl gt
1 (DUST 2517 37.460 MT 240.00| MT 8,990.40
CGST 224.7¢
SGST 22476
ROUND OFF 0.08
_____ - _ B 1 —:.‘!_?ZGEMT[ e Sl o0 _5_9:44000
'ﬁ{m6ﬁi‘i?§ﬁ§iﬁéﬁ!§ffﬁ%ﬁ&éf""' N e e CEETEUREE featint oo ch ORI £ 5 0E

INR Nine Thousand Four Hundred Forty Only

T HSNISAG T Taxable | Centrai Tax StateTax | Total
Value Rate Amount Rate Amount | Tax Amount

|2517 8,990.40] 2.50% 224.76| 2.50% 224.76 44952
Total|  8,990.40 22476 ] 224.76 449.52

Tax Amount (inwords) : INR Four Hundred Forty Nine and Fifty Two paise Only

«
Declaration for
| We declare that this invoice shows the actual price of the il ¢

Igoods described and that all particulars are true and
peamect

1 ~ SUBJECT TO JAJPUR MRASPICE. KL Proiec
~wt Prajeet J
‘,_PSI“__D’B'C%L ,h‘::‘é This is a Computer Genefglggdnyrice tev> . Date
Material RecevefPh | v L MRN No ate
subject to Quantiy A Signatur \%g‘

aatign
ality Verificatol e
%icawed -~ P ‘ MOhMWH AN wp 7

puatdecfios

T o= 90
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TAX INVOICEB TO B
IWA_A_S_TBNE PRODUCTS _ e Tl'ﬁ\}bice e e e 1
Gobareswar,Mahisara §4 [19-Nov-21
Jajpur—755(}23 Delivery Note Mode/Terms of Paymeni
GSTIN/UIN: 21AKQPM0245E1ZC B =
State Name : Odisha, Code : 21 ‘Reference No. & Date. Other References
‘Consignee Ghph) —rt=ass —===1 Buyer's Order No. Dated g
ﬂuﬁprg,ﬁgﬁtﬁ*giimgf”- Dispaich Doa o, Beiivery Note Dats ™
CUTTACK IS i
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name . Odisha, Code : 21 ) LTS WS ST Sl =
Bill of Lading/LR-RR No. | Wotor Vehicie No. ~ " 5
152 ODO4E®801 =~~~ |
BRIl s u | Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name . QOdisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
1 DUST 2517 34 770 MT 240.00| MT 8,344.80
CGST 208.62
SGST 208.62
Less: ROUND OFF (-)0.04
e Towl] T [sa7romT] T ¥ 8762.60
Amuunt Chargeable (in words) E. &OE]|
INR Eight Thousand Seven Hundred Sixty Two Only
= RSRERE T Taxable Central Tax State Tax_ S
Value Rate Amount Rate Amount | Tax Amount
2517 8,344.80| 2.50% 208.62| 2.50% 208.62 417.24
e ] e Total| | 8,344.80] ... 20862 1 _ 20862 41724
Tax Amount (in words} INR Four Hundred Seventeen and Twenty Four paise Only
Declaration i “for
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

CDI’ I‘BCf

SiL-DBCKL Dru;e{:t SUBJECT TO JAJP

UR JURISDICTION
This is a Computer Gefd ¢l kddEE 1K P,

\natundt Recewved on

ise
Quatity Verificat!

Subjectto Qua

Received by

o N e

?;\r Q/N\JM

; &lithn ' Hi"f [
A . '.'_._,_ . = : ;}\ : 4
0! Ct : "._“_’: o ‘__:._...
DMR No ! 87 2— e /s;//x?/?[
MRN No Date
Signature
Name

l}ﬂ *GUG’( '10
Y T



|MAA STONE PRODUCTS

| Gobareswar,Mahisara
Jajpur-755023

GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21

oy o

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

"E'ﬁ';;?r"(ﬁi’i“io‘}""" .
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TAX INVOICEB TO B
~|invoice No. | Dated T
515 1 9-Nov-21 - x

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21

{Buyer's Order No.

Delivery Note

Mode/Terms of Paymeant

‘Reference No. & Date.

| Dispatched through

" | Other References
B~
Delivery Note Date

Besration

Bill of Lading/LR-RR No.

- | Terms of Delivery

Motor Vehicie No.  ~
_|ODO4F9511

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate | per Amount
T A T T T L LTS ) e 5 N e M ST
1 |DUST 2517 36.230 MT 240.00| MT 8,695.20
|
CGST ! 217.38
SGST 217.38
ROUND OFF 0.04
e S B ‘aﬂ_ __ _3 62§DMT_— _]ig,‘lf‘lﬁ 00

Amount Chargeable (in words)
INR Nine Thousand One Hundr
B

ed Thirty Only

E.80E

" Taxable
Value

" Central Tax

State Tax

S =~

Rate Amount

Rate

Amount

Tax Amount

2517

8,695.20

2.50% 217.38

2.50%

217.38

434.76

Tax Amount (in words) :

Declaration

—
INR Four Hundred Thi

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

correct.

Subject to Qué |
Quality Veritication
Received by

SUBJECT TO JAJPUR J URIGRIGTION = .
This is a Computer Genera@qldrpgq'@s

. MQ/—"/ Narne

_ 5088201 [ el
rty Four and Seventy Six paise Only

...217.38

o TR A

MRN No
Signatur

ke *‘j‘jjl

. 21738]

R 1

99-

.434.76




TAX INVOICE B TO B
MAASTONEPRODUCTS imemNe " [baied S
Gobareswar,Mahisara 516 _119-Nov-21
Jajpur-755023 Delivery Note - ‘Mode/Terms of | Payment ™
GSTIN/UIN: 21AKQPMO0945E1ZC s e
State Name : Odisha, Code : 21 Reference No. & Date, | Other References
. S. INF VT.LTD. o] S S
Lﬂ UiPTDﬁE—IT—IinKEHI}sPER 1A L Dispatch Doc No. Delivery Note Date
R e e e S e T Sl S gl e T e
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destination
State Name +Odisha, Codec29” ] - SoEE
Bill of Lading/LR-RR No. Motor Vehicle No, ~
e JODOAFSE
ﬁdfé?fﬁlﬁb}m e <o | Terms of Delivery
M. S. INFRAENGINEERS PVT, LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code ; 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
1 |DUST 2517 36.560 MT 240 00 MT 8,774.40
| CGST 219.36
SGST 219.36
Less: ROUND OFF (-)0.12
LR e o et ] ¥8,215.00
Amount Chargeable (in words) i 3 E.&O0E
INR Nine Thousand Two Hundred Thlrteen Only
SEENdiRa T T e | Taxable | _Central Tax |~ “State Tax ™ [ " Total |
F Value Rate | Amount | Rate | Amount | Tax Amount
. 12517 8,774.40[ 2.50% 219.36| 2.50% 219.36 438.72
: e TOMN B77440] T 249,38] o ...219.36]  438.72
Tax Amount (m words} INR Four Hundred Thlrty Eight and Seventy Two paise Only
A
L ity il O
|Decrarauon for mn&rpﬁﬁifu 1;,«3 :
We declare thal this invoice shows the actual price of the i = mgg«;; LD o]
Chi F that all particulars are true and pe =i 314
Matona’l Recewf‘u oi SUBJECT TO JAJPUR JURISDICTION RY & S

V-

Subject to Quantity aiel,

Quatity Verif !{g@ Q{a’,

Received b
g @J\’\Q

b. MO

My
apatU—var

This is a Computer GG 4led BT, 1 Vetact
DMR No ]QJPI 5. Bate f') G)/jl/’
MRN No Q& Ate
Signature
ame

pug]0ec/ 106
= ]
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TAXINVOICEBTO B
: MAAS‘FONE =S e [Déted S
Gobareswar,Mahisara LI HAoNoy=2} e o
Jajpur-755023 Delivery Note Mode/Terms of Paymen
GSTIN/UIN; 21AKQPMO0945E1ZC _ e
State Name : Odisha, Code : 21 Reference No. & Date. | Other References =
'CE':iEiﬁ'riéET’S_h'iﬁ't_;;}'"'"""'""""' e e Biy6PS OFdET NO. Dated . e
A Cr A e v L= LTD. Bispatch Doa No.——"| Belivery Note Dals ™
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : QOdisha, Code : 21 S S e
Bill of Lading/LR-RR No. | Motor Vehicle No. ST
B T - s 0D05F9001 —ie
T T e e - Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl " Description of Goods HSN/SAC | Quantity Rate per Amount
1 |DUST 2517 31.980 MIT 240,00( MT 7 575 20
CGST 191.88
SGST 191.88
ROUND OFF 0.04
_____ sz e T e 31 SBO"M'T “¥s, 088, 2
Amount Chargeable (in words) RS e Ptz T E.80FE
INR Eight Thousand Fifty Nine Only
""""" TTTTHSNISAC | Taxable | Central Tax | __StateTax | Tofal |
Value Rate Amount Rate Amount | Tax Amount
2517 7,675.201 2.50% 191.88| 2.50% 191.88 383.76
R R ... Total|  7,675.20] _..191.88( 191.88| 38376

{ Tax Amount (in words)

SiL-QE‘@é@ah%ﬂ‘l}eu

INR Three Hundred Eighty Three and Sevenly Six paise Only

aterial Z m"@i‘éi}%ﬂi@!i?d'T%’;’lc;fpl"rifu‘lg?f;’ﬁ;‘ ot i
ect ta@uesttity AN
,\L:Jil“w Veﬂiu,., 1N SUBJECT TO JAJmJB ..E} lemw Project
eceive m ¢ @ QP’G Thisis a Comput%Wﬁgd fngp‘? Dae 13,
Ou MRN No Date, !
@ {O@S\L Signature -
Naine W o \0;’ i
P HO Wh— \Fs\(u@f(’,-/’ .
NN~ f)
g




MSLL {:Lgécfarat:o

ial WEaEs {‘é(‘{hat tg}f invoice shows the actual price of the
d that all particulars are true and

Subjec %rre

Quallty \;ermb‘d

Recewea oy

TAXINVOICEB TO B
Py PRODUGTS TR B
Gobareswar,Mahisara 518 o __|19-Nov-21

Ja}pur—?55023
GSTIN/UIN: 21AKQPM0945E1ZC
State Name : Odisha, Code : 21

‘Consignee (Ship o)==

M. 8. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN
State Name

: 21AAHCM3587C12ZP
: Odisha, Code : 21

Buyer (Billite) T T
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAF‘URIA '

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Cade : 21

Delivery Note ™~~~

| Buyer's Order No,

| Refererice No. & Date.

Mode/Terms of Paymeni ~
| Other References™

Dispafch Doc No. ™~

Dispatched through

[Terms of Delivery

Bill of Lading/LR-RR No.

Delivery Note Date
Destination

Motor Vehicle No. ™~
|ODO04E9801

|

L Project

S J@ﬁs{lmﬂa’
HS1AN

£®mé @ﬂ#’()

Ruﬂ’w’t

SUBJECT TO JAJPUR J
This is a Computer G|=.'nu=:51k/ﬁ‘Q nvoice

o3 Plonk

P —n

No }aq2. Dag
MRN No N\ 8
\’\,

Signature

S| Description of Goods HSN/SAC | Quantity | Rate per Amount
1 "ousr 2517 35410 MT|  240.00| MT 8, 425 40[
5
i CGST 210.66‘
! SGST 210.66
I ROUND OFF 0.28
Amount Chargeable fin worda) ™~~~ "+ wmmebommme e SR DT L E T OE
i INR Elght Thousand Eight Hundred Forty Elght Only
SR T T | Taxable | Central Tax ___StateTax T Total
Value Rate | Amount | Rate | “Amount | Tax Amount
2517 8,426.40{ 2.50% 210.66| 2.60%| 210.66 421.32
e ... Total|  8426.40] 21068 [ 210.66] _ 421.32
Tax Amount (ln words} INR Four Hundred Twenty One and Thirty Two paise On ly '

BL,V’L e-‘r()jec 2
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TAX INVOICEBTO B | =

MM STONE PRODUCTS Invoice No. Dated

Ooteipom Matisia 510 . = MoNoval =
Jajpur-755023 Delivery Note Mode/Terms of Payment |
GSTIN/UIN: 21AKQPMO0945E1ZC

State Name : Odisha, Code ; 21 "Reference No. & Date. Siher Raforencas 15

M. S. INFRAENGINEERS PVT. LTD.

NUAPADA CHHAK. KHAPURIA |Dispatch DocNo. | Delivery Note Date "
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination

State Name : Odisha, Code : 21

Bill of Lading/LR-RR No.” | Motor Vehicie No.
.|oD04D2901 |

Buyer(Blllto) A A R e S e e e L T AP OF Delwery

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK

GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21

Si - Description of Goods HSN/SAC | Quantity Rate per Amount
No.
1 |DUST 2517 31.980 MT 240.00| MT 7,675.20
CGST 191.88
SGST 191.88
ROUND OFF 0.04
o it _ S e T [ i e f 8 059 %
Aimount Ghiargeable R words) e e L S OE
INR Elght Thousand Fifty Nine Only
> TTTTHSNISAGTT T T Taxable | Centra! Ta:_c o cotate e Total
Value Rate | Amount | Rate Amount | Tax Amount
2517 ; 7,675.20| 2.50% 191.88] 2.50% 191.88 383.76
Total]  7,675.20] ... 19188 o 191.88]  383.76

Tax Amount (in words) : INR Three Hundred Elghty Three and Seventy Six palse Only

Dedaration e R RN ior B
We declare that this invoice shows the actual price of the e
& h‘gs gei;crtbaq ﬂQdLﬁlal all particulars are true and
2 ooty J.. .) ‘ daa s i v g P PP > i g
Material Recevad ot ' SUBJECT TO JAJPUR JURISDICTION . T
a J s
-JUU] ectto Quar 1.111\’ L This is a Computer GenerdWl@HyaRB CHL. Proj N

Signatur

y Verificpon STV O
‘nm—\JUYR&CQ}‘ 1314 @‘ﬁéb
L J.QJ :
- as < s - e
PuonlElEe g



Received oy w ¢

TAX INVOICEB TO B
EEAETOEEF_'RODUCTS S e e =t
Gobareswar,Mahisara 572 25-Nov21
Jajpur-?55023 : Delivery Note Mode/Terms of Paymenj
GSTIN/UIN: 21AKQPMO0945E12ZC .
State Name : Qdisha, Code : 21 Reference No. & Date, Other References
[Consignee (Shipto) ~~~~~~— — "~ —————{Bliyers Order No. Dated P
ﬂbﬁfgﬁﬁﬁw%ﬁ,ﬂm L8, Dispaich oo No. | Befivery Not Dals—————
CUTTACK I SO
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 e :
Bill of Lading/LR-RR No. Motor Vehicle No, ™~
=1 ODO04F9511
Buyer (B1) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
N e Tl el I 5] =B, = USRI 2o ARDININNG e = A ) o
1 |DUST 2517 35.470 MT 240 (}0 MT 8 512.80
CGST 21282
SGST 212.82
Less: ROUND OFF (-)0.44
s T ATOMT| T T 8,938.00
Amount Chargeable (in words) E. &OE
INR Eight Thousand Nine Hundred Thlrty Eight Only
HSN/SAC ( Taxable |~ Centrai Tax State Tax ““Jotal
Value Rate Amount Rate | Amount | Tax Amount
2517 8,512.80| 2.50% 212.82| 2.50% 212.82 425.64
el i e e Total]  8,512.80] oe21282] [ 212.82] 42564
Tax Amount (rn Words} lNR Four Hundred Twenty Five and SIxty Four paise Only
Declaration = A ‘g’upmnu%gs

We declare that this invoice shows the actual price of the

goods described and that all particulars are true and
correct,

MSIL-DBCKL Project
Material Received on
Vg

Subject to@yanutyan
%@"@ Qo

Quality Ve L @W
ot s

© SUBJECT TO JAJPUR JURJ,SDJC]’IQ
This is a Computer Generatﬁﬁ'ﬂ/oh

\Jt

MRN No
Signatu
Name

‘VWZ‘B@C{ S

Sl=gn

BUOKLP "'-"' Z 2t




TAX INVOICEB TO B

[MAASTONE PRODUCTS Invoice No. Bafads == et
Gobareswar,Mahisara 573 — 25-Nov24 =~~~
|Jajpur-755023 Delivery Note Mode/Terms of Payment
Lot TUUIN ZIARQEMDBBELIE— el o ¥
State Name : Odisha, Code : 21 Reference No. & Date. Other References &
Consignee (Ship to) e Buyer's Order No. Datel it T
ﬁgi@i‘g,ﬁéﬁﬁiﬂ‘%ﬁﬂm s Dispatch Doc No. Delivery Note Date
CUTTACK =2 e e o
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
S[ate Name : OdiSha' COde : 21 ................. e s | e 204 e
Bill of Lading/LR-RR No.~ | Motor Vehicle No, ™"
_|OD04E9501
. o= A Ii R
Buyer (i) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
| AP
sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. ol T A e R O R, o+ eyl
1 [DUST 2517 36.590 MT 240.00( MT 8,781.60
CGST 219.54
SGST 219.54
ROUND OFF 0.32
e - _ Total| BooNr - .| =e5T00
Amount Chargeable (in words) E. &O.E
INR Nine Thousand Two Hundred Twenty One Only
" HSN/SAC - Taxable | Central Tax | Sfate Tax - Total
Value Rate | Amount | Rate | Amount | Tax Amount
i 25617 8,781.60| 2.50% 219.54| 2.50%]| 219.54 439.08
_____ 5 5 Total 8,781.60| 219.54| | .219.54 4390.08
Tax Amount (in words) : INR Four Hundred Thlrty Nine and Eight paise Only
Declaration et
We declare that this invoice shows the actual price of the
o d and that all particulars are true and
e B e Sy el et B i
Material Received O SUBJECT TO JAJPUR JURISDICTION
Subject to Quar itity ang This is a ComputerN'l&»‘.!:?eﬂ.’-zl'éaH\f‘fé}et rroject :
Quality $hifis oo N ) DMRNo [&12- pate /12 /
Receiy ﬁ, O_j\f\‘qh @‘ )ZS MRN No \@\ Date
g Signaturg \ N\
l—a_\/{’\t / NE? me Q,QJ
o\ - {(Oec]| 2
P Y v/ U—?ﬂ}_{;—--———
_,/’;' [ = 9 -%—



11 |comeet. -, |

TAXINVOICEBTO B
ﬁﬂ—AR_s:['b‘n}EP_RODUEFS e e s 28 It o
Gobareswar,Mahisara I e 25-Nov-21 2
Jajpur-755023 Delivery Note Mode/Terms of Payment

GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21

Reference No. & Date.

Consignea (Ship fo) Buyer's Order No.

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Dispatch Doc No.

Other References

CUTTACK e e :
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21

Bill of Lading/LR-RR No. ™|
e o= | ODOSFA00T
Terms of Delivery

T

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Motor Vehicle No, ~

CUTTACK .
GSTIN/UIN © 21AAHCM3587C1ZP
State Name . Odisha, Code ; 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No. il OO N, MR IR -, |- 1 RN . T e
‘1 DUST 2517 32.740 MT|  240.00{ MT 7,857.60
e
i CGST 196.44
SGST 196.44
Less ROUND OFF (-)0.48
|
L T e s ]I ¥8280.00,
Amount Chargeable (in words) E. &OE

INR Eight Thousand Two Hundred Fifty Only

HSNISAC Taxable | “Central Tax ax | Total "

Value Rate Amount Amount | Tax Amount :

2517 7,857.60] 2.50% 196.44| 2.50% 196.44 392.88
S e SR Total 7,857.60 196.44| 196.44 392.88

Tax Amount (in words) : INR Three Hund red Ninety Two and Eighty Eight paise Only

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

© SUBJECTTO J’AJ}:Ué&bﬁkﬁb}g@nqrﬁ@-. o
M E R ) B !
This is a Computer Generq@ﬁ,f.p{v?\iﬁg A3

e M fig
W Sigaanl .»
WP aH

-?&‘ ) e ,;}::
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T TAX INVOICEB TO B e
MAA STONE PRODUCTS Invoice No. L e ==
Gobareswar,Mahisara §75 | 25-Nov-21
Jajpur-755023 Delivery Note ' Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC TeRee e S Poaaat X
State Name : Qdisha, Code : 21 Reference No. & Date. Other References "
Conslgios BRI ) - Buyer's Order No. Dated i
gl[]ihwgﬁiﬁgwEKEHisPE:TALTD' Dispatch Doc No. “|Delivery Note Date ™~~~ =
CUTTACK EERe S S R S e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 —anirhac

| Bill of Lading/LR-RR No. Motor Vehicie No.~ "~
OD04F9501
fi
Buyer @il t6) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : QOdisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
NoJ . . o T T e b s bl G 4| [ A :
1 |DUST 2517 34.550 MT 240.00f MT . 8,292.00
CGST 207.30
SGST 207.30
ROUND OFF 0.40
; 1 i e MESONT| | | " Z8, 707 00
T e R e ] R D 'M“TE'.'"EE'E
INR Eight Thousand Seven Hundred Seven Only
T THSNISAC T Taxable Central Tax | StateTax | ~Total
e Value Rate | Amount | Rate Amount | Tax Amount
,;” 2517 8,292.00| 2.50% 207.30| 2.50% 207.30 414.60
Lol Tofal 8,292.00 207.30 207.30 414.60

| Tax Amaunt in words)

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

INR Four Hundred Fourteen and Sixty paise Only

MRN R
Signag.i
Nai w

~ sUBJECT T0 JaJPUR JBBELIBIC KL Projecti
This is a Computer Geneléd Miice | %12 Dalé
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TAXINVOICEB TO B
| MAA STONE PRODUCTS Invoice No. Dated : ““l
Gobareswar,Mahisara L1 { e o ja:Nov21. -~ ]
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO945E1ZC S =
State Name : Odisha, Code : 21 'Reference No. & Date, Other References
Consignes (SHip 16) s e Buyer's Order No. Dated s
N bR BVTLID, Dispaich Do No. Defivery Nole Dats
CUTTACK o Er e o
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : OdiShal COde : 21 oty s . 4t ot v e 4 e e ——— b e ————
Bill of Lading/LR-RR No. | Miotor Vehicle No, " "
_|ODO4F9511
Hoset e SR R o A f Deli
Buyer @i ts) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods [ HSN/SAC | Quantity Rate per Amount
1 |DUST 2517 33.540 MT 240.00| MT 8, 049 60
CGST 201.24
SGST 201.24
Less: ROUND OFF (-)0.08
o e B B SRR ___ ___;__T_f’_ta_'___ 0 i it [N “%_5,45260 _
Amount Chargeablé (in words) s T E.&O.E
INR Elght Thousand FOUI’ Hundred Flfty Two Only l
HSN/SAC 7 T Taxable | Central Tax _: State Tax _r “Total |
: Value Rate | Amount | Rate | Amount | Tax Amount
bo2517 8,049.60| 2.50% 201.24| 2.50% 201.24 402 .48
St My i VORI 8,04960[ | 20124 | 201.24 ... 20248
Tax Amount (in words) INR Fnur Hundmd Two and Forty Eight paise Only
t)ecigrattqn e
We declare thaf this invoige shows the actual price of the
141 S ilgeB¥Bdadtribe Eﬁ'ﬂiﬁﬁfall particulars are true and ’
Y até?%ﬂ%:ce.ved on . Sk

Subject to Quantity and
Quality Verification i T
Received by Q}«\f

i
ML
P e

o

orot

~ SUBJEGT TO JAJPURMURISDIGTION ¢ |

Mrlihu

MERN Mo

hagme

;@Y

Projec

hig is a Computer G ("alﬁ%zgq\{pym?&;f? 2__—al

F
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TAX INVOICEB TO B

—— s I

MAA STONE PRODUCTs
Gobareswar,Mahisara
Jajpur-755023

GSTIN/UIN: 21AKQPMO0945E1ZC
' State Name : Odisha, Code : 21

o :
Consignee (Ship 1o)

NUAPADA CHHAK, KHAPURIA

R

NUAPADA CHHAK, KHAPURIA

M. S. INFRAENGINEERS PVT. LTD.

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Qdishg, Code : 21

M. S. INFRAENGINEERS PVT. LTD.

e Invoice No. Dated
577 = 25-Nov-21 et
Delivery Note Mode/Terms of Payment ~

'Reference No. & Date.

—— e

Other References

'Buyer's Order No.

Dispatched through

Bill of Lading/LR-RR No. ~

Dispatch DocNo.
| Destination T

~ | Motor Vehicle No.

ODOsFe001 |

| Terms of Delivery ~ ~

INR Seven Thousand Seven Hundred Twenty Nine Dnly

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Qdisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No. A S ————s b el o e G
1 |DUST 2517 30.670 MT 240.00| MT 7 360 80
CGST 184.02/ :
SGST 134.021'
ROUND OFF 0.16
2 . e s s _..T_c,té.l____...‘4_3_6..570”1__ - _._....._ ; % 7 ?29 00 I.
T e T ———— i iy o (RN S ES6E |

"THSNISAC T ~ Taxable | Central Tax = _StateTax [ Total "

Value | Rate Amount | Rate Amount | Tax Amount

2517 | 7,360.80| 2.50% 184.02| 2.50% 184.02 368.04

o S _.Total| 736080 | 184.02 ek 18402] 368.04
Tax Amount (m WOI'dS) lNR Three Hundred Slxty Eight and Four paise Only

! Declaration
A&,

Malar

Hobds é:

We deciare that this invoice shows the actual price of the
Séribied ?ﬂﬁll{l?‘ all particulars are true and

' SUBJECT TO JAJPUR JURISDIGTION; i

This is a Computer Generated In\.r

Q@V




TAXINVOICEBTO B
M—AA STONE ﬁﬁODUC:rSm s e ke N Dated
Gobareswar,Mahisara Q1 e e A s e
Jajpur-755023 Delivery Note Mode/Terms of Payment
| GSTIN/UIN: 21AKQPM0945E1ZC : il T
State Name : Odisha, Code : 21 Reference No. & Date. Other References
o S it LB Ot o, ""l"t')"a't'é&“
RN LD i oy i
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destm_atmn
StateName  : Odisha, Code : 21 SR R S et B e s e
| Bill of Lading/LR-RR No. Motor Vehicle No. s
| . |OD0AEMG - s
| ! \w o o o] Terms of Delivery 1
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
:S!E Description of Goods HSN/SAC | Quantity | Rate | per Amount
No.j e Sy
1 IDUST 2517 34.870 MT|  250.00| MT 8,717.50
o |
[85 CGST ! 217.94
= SGST o s i7.84
| Less: ROUND OFF | (038
f
" ,rma_l e 34870MT: ]_ T T

Amount Chargeable (in words) : E. & O.E
INR Nine Thousand One Hundred Fifty Three Only

~ HSNISAC | Taxable | Cenfrai Tax ~ T " State Tax ] Folai
- Value Rate ; Amount | Rate | Amount |Tax Amount |
2517 8,717.50| 2.50% 217.94’ 2.50% 217.94; 435.88!

: 7 A e L Yol emrsel L 2drear 217.94|  435.88
Tax Amount (in words) : INR Four Hundred Thirty Five and Eighty Eight paise Only

Deglaration vEN 5
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and f

SRk : I

 SUBJECT TO JAJPUR JURISDIGTION
This is a Computer Generated Invoice




{MAA STONE PRODUCTS

 Gobareswar,Mahisara
Jajpur-755023

GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21

Consignee (Shipto)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN
! State Name

Buyer (Billto)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK

104

TAXINVOICEBTOB

: 21AAHCM3587C12ZP
: QOdisha, Code : 21

~|Invoice No.

111 S ——————————
Delivery Note

|Reference No. & Date.
Buyer's Order No.

Dispatch Doc No. | Delivery Note Date

Dated

sepecet -
Mode/Terms of Payment ~

Other References

e

Dispatched through

'Bill of Lading/LR-RR No.

-| Terms of Delivery

ek —

Desfination

Motor Vehicle No.
0D04D2901 _

‘Amount Chargeable (in words)

GSTIN/UIN : 21AAHCM3587C1ZP

iState Name . : Odisha, Code : 21

S| Description of Goods HSN/SAC | Quantity Rate per | Amount

e R 3 ek A I e il e e [l -
1 |DUST 2517 34.670 MT 250.00( MT 8,667.50
i

? CGST 21 5'69|
[ SGST! 216.69
| ROUND OFF 0.12
i __IL. . Total _- -y e 34'6?0 MT ..................

INR Nine Thousand One Hundred One Only

Declaration

i We deciare that this invoice shows the actual price of the |‘
I

‘goods described and that all particulars are true and

' correct,

Yua e

——

HSN/SAC Taxable | _ CentralTex | " State Tax Total

: Value Rate Amount Rate Amount | Tax Amount
2517 8,667.50| 2.50% 216.69! 2.50% 216.69 433.38
e _Total|  8,667.50 . 216.69 216.69|  433.38

Tax Amount (in words) : INR Four Hundred Thirty Three and Thirty Eight paise Only

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

o




e,

105 437

- TAXINVOICEBTOB o =
[MAA STONE PRODUCTS Invoice No. Dated
Gobareswar,Mahisara 620 = e ADBCAA e = o
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO945E1ZC e e
State Name : Odisha, Code : 21 Reference No. & Date. Other References

i : T e oo e
Consignee (Ship to) Buyer's Order No.

hNnUiP I:g:gfil\}ﬁgE}fHszgAuD e S
CUTTACK o e e i e T e
GSTIN/UIN . : 21AAHCM3587C1ZP Dispatched through Destination

| State Name : Odisha, Code : 21 _ HeaEs s

] Bill of Lading/LR-RR No. ; Motor Vehicle No.

o M -1 Terms of Delivery
Buyer (Bill to)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21

gl; Description of Goods HSN/SAC | Quantity Rate [per;  Amount
1 |DUST 2517 ! 2. 890 wt!l 250 00| I P 472 50
| I
; | 1 ! i
i CGST | Ao 211.81,
} SGST | i | 211.81
iLess: ROUND OFF ; ! \ (-)0.12
| |
T S L S i o e g e [ ?é,_B_B_éFD
i R e~ ¥
i INR Elght Thousand Elght Hundred Nlnety Six Only
£ T U HSNISAC T " “Taxable | CentralTax |  StateTax | Total
Value _Rate Amount | Rate T Amount | Tax Amount
2517 8,472.50| 2.50% 211.81] 2.50%! 211.81 423.62
Total] 847250 | 21181 | 211.81] 42362

| Tax Amount (in words) : !NR Four Hundred Twenty Three and Slxty Two paise Only

Declaratlon i
'We deciare that this invoice shows the actual price of the |
;goads described and that all particulars are true and
| correct.

'SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice




Consignee (Shipto)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Buyer (Bilifo)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

CUTTACK ; CEO N ST L e
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through
State Name : Odisha, Code : 21

Dispatch DocNo,

Bill of Lading/LR-RR No.

| Delivery Note Date
Destination

| Motor Vehicle No.

Terms of Delivery

ODOAr9621 .. . .

¥ TAX INVOICEB TO B = 5
e e e e e R e e e
MAA STONE PRODUCTS g\;rzlce No. ga[t; =
?;33:??%%Eﬂgahlsara DeliveryNote | Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC e
State Name ; Odisha, Code : 21 Reference No. & Date. Sifior Roforences
m som——S Buyer's Order No. Datad Sl e e

;INR Elght Thousand Four Hundred Slxty Six Only

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
fState Name : Odisha, Code : 21
|
S|I Description of Goods HSN/SAC | Quantity Rate per Amount
‘1 DUST 2517 32.250 MT| 25000 MT 8,062.50
CGST 201.56
SGST 201.56;
ROUND OFF 0.38
| o e P 8 5 ’4 T
Amount Chargeable (in words) ESEN I I ) ~ E & OE|

i HSN/SAC “Taxable _Central Tax |~ State Tax “Total
Value | Rate Amount | Rate Amount__| Tax Amount

2517 8,062.50| 2.50% 201.56| 2.50% 201.56 403.12]
B _Total|  8,062.50] 201,56 201.56|  403.12

Tax Amount (in words)

INR Four Hundred Three and Twelve paise Only

Destarsiin R o
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and

correct, ‘

" SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice




SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

s = TAXINVOICEBTOB =
WAA STONE PRODUCTS sty =
bareswar,Mahisara e laeed] =
JGacj}pur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC _ — &
State Name : Odisha, Code : 21 Reference No. & Date. Other References
Gonsignee (Ship to) oailen AL oo
M. S. INFRAENGINEERS PVT. LTD. Serl oo S e IS e e
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 St R
: Bill of Lading/LR-RR No. Motor Vehicle No.
Tl 2 OD04E4521 g
e L e e e et OIS OF-DIELIVETY
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods } HSN/SAC | Quantity Rate per Amount
= SO U e A
i1 |DUST ‘2517 32,180 MT 250.00| MT 8,045.001
| |
CGST! t 201.13
SGST 201.13
Less: ROUND OFF (-)0.26
I e g A T oMt | | ¥8,447.00
Amount Chargeable (in words) E. &OE
INR Elght Thousand Four Hundred Forty Seven Only
= - HSN/SAC Taxable | CentralTax | StateTax | Total
: Value Rate Amount Rate Amount | Tax Amount
2517 8,045.00{ 2.50% 201.13| 2.50% 201.13 402.26
b i .. .Total| 804500] |  201.13] |  201.13] 40226
Tax Amount (m WOFdS) INR Four Hundred Two and Twenty Six paise Only
Declaration '
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.




TAX INVOICEB TO B

'MAA STONE PRODUCTS ~[invoiceNo. Da‘;dm = =]
Gobareswar,Mahisara 1628 = 10-Dec- e
Jajpur-755023 Delivery Note Mode/Terms of Payme
GSTIN/UIN: 21AKQPMO0945E1ZC _ e e
State Name : Odisha, Code : 21 Reference No. & Date. Other References
T e T N e s gy L e R e e T, ed T Ry
Consignee (Ship to) Buyer's Order No. Dat
R CILR Kot o B el [peliay Nombam LT e
CUTTACK ' LS e S R e S Rt ke e e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name woidisne, Code:n 21 e e e e e 6 S REm s S

Bil'of Lading/LR-RR No. Motor Vehicle No.

_|ODO4E4541 =~~~

e e e Terms of Delivery
Buyer (Bill to)

M. S. INFRAENGINEERS PVT, LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK

GSTIN/UIN : 21AAHCM3587C1ZP
:State Name : Odisha, Code : 21

Sl Description of Goods HSN/SAC | Quantity Rate per Amount
ND‘ -t e g 5 Wrhea e e Sah | i e 4 e s e e e e e Y A——— PO AP —— T e e N e T ——
1 |DUST 2517 33.750 MT 250.00| MT 3,437 50
| ;
CGST _ 210.94
SGST | 210.94
Less: ROUND OFF (-)0.38
__ 100, = TR 1 e 33 750 ] ] —fé,éSB_ﬂO
Mol Chei R v e R e i ol EG5E
INR Erght Thousand Elght Hundred Flfty Nme Only
!_ T ONR R G T | Taxable | — CentralTax | StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 8,437.50| 2.50% 210.94| 2.50% 210.94 421.88
AR T ein . Total| 8,437.50| | 210.94 | 210.24f  421.88

Tax Amount {In words} INR Four Hundred Twenty One and E:ghty Eight paise Only

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and |
correct. j

SUBJECT TOJAJPUR JURISDICTION
This is a Computer Generated Invoice




et TAXINVOICEBTOB —

e g e e 5 . v P P— R+ "—"—---_.,._l
MAA STONE PRODUCTS invelce Ho- Daied
Gobareswar,Mahisara 629 — -~ — 111-Dec-21 =
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC e ol 3
State Name : Odisha, Code : 21 Reference No. & Date. Other References
-C‘a-nag—n-é'éismptaj e = g BLIYEF'S Order No. Dated
o i [ R Ay e e o e S e
CUTTACK AT ot — i, == ool e L S - SR Mor
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 el =S

Bill of Lading/LR-RR No. [ Motor Vehicle No.
DR oDo4D2s01
e S e e e Aol | Terms of Delivery
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code ; 21
!
Sl Description of Goods HSN/SAC | Quantity Rate per|  Amount
1 {DUST 2517 34.690 MT 250 00 MT 8,672.50
|
CGST 216.81!
e SGST 216.81
Less: ROUND OFF (-)0.12
S S e
e et s RS L s ] el ol e
INR Nme Thousand One Hundred Six ‘.‘mly,r
\ S EHENIERD | Taxable | CenfraiTax | State Tax Total
4 Value Rate Amount Rate Amount | Tax Amount
2517 8,672.50; 2.50% 216.81| 2.50% 216.81 433.62
s [ .., Jotal|  8,672.50 o 21681] | 21681 433.62
Tax Amount (in wurdS) INR Four Hundred Thirty Three and erty Two paise OnIyr
% s .
Declaration a5 =

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

AA STONEPROPUCTS
Gl L H)
aeaty

5




10

-~ TAXINVOICEBTOB

| MAA STONE PRODUCTS
Gobareswar,Mahisara
Jajpur-755023

GSTIN/UIN: 21AKQPMO0O945E1ZC
State Name : Odisha, Code : 21

Consignee (Shipto) ~
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21

Buyer (Bill o) =33
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

CUTTACK
IGSTIN/UIN : 21AAHCM3587C1ZP
:State Name . Odisha, Code : 21

| Terms of Delivery

Invoice No.
630

|Dated

11-Dec-21

Delivery Note

Mode/Terms of Payment

Other References

Buyer's Order No.

Dispatch Doc No.

Dispatched through

| Delivery Note Date
A e

Bill of Lading/LR-RR No.

Dated”

Motor Vehicle No. "

10D04D2921

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

i e
SUBJECT

Tax Amount (in words) : INR Four Hundred Fifty Six and Twenty Six paise Only

4

TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

V

e e
7

Sl Description of Goods | HSN/SAC Quantity Rate per Amount

2 N e e ol DRI Sl s S
1 |DUST 2517 36.500 MIT 250.00| MT 9,125.00

[ |
i cesT| 228.13
o SGST 228.13
Less: ROUND OFF (-)0.26
L G S O L1 %9,81.00
Amount Chargeable (in words) RES Gy

INR Nine Thousand Five Hundred Eighty One Only
T e g e —T"Ex&?gléL__C_egtra_l_lﬁgg'__[:_Sta_t_qfai“_ i g
Value Rate Amount Rate | Amount | Tax Amount
12517 9,125.00] 2.50% 228.13| 2.50% 228.13 456.26
s .. Total| ~ 9,125,00 2283 1. . 22843] " 48828




T —'—..' = oo R e et T TRy . 3 == =
| = =
e e ~ TAXINVOICEBTOB
WAASTONEPRODUCTS e b
bareswar,Mahisara sECeeal_ SEerme
JGacj,pur—755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC = e
State Name : Odisha, Code : 21 Reference No. & Date. Other References
Gonsignes (Ship 10) Buyer's Order No ated
M. S. INFRAENGINEERS PVT. LTD. : e L
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK S e I S T e S e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
Sta!e Name : OdiShal Coda : 21 o s s s 8 T S i i N R e i - Se g A
Bill of Lading/LR-RR No. Motor Vehicle No.
s e 5 s e 0DU4F9531 —
L e H = .| Terms of Delivery
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN . 21AAHCM3587C1ZP
Btate Name : Odisha, Code : 21
SI! Description of Goods HSN/SAC | Quantity Rate per Amount
No. T el g S S o s i a .
1 |DUST 2517 38130 MT 250.001 MT 9,532.50
CGST 238.31
SGST 238.31
Less: ROUND OFF (-)0.12
e S L | e
Amount Chargeable (in words) E. & OE
INR Ten Thousand Nine Only
. G T T 7 ~ Taxable | CenfraiTax | StateTax |  Total
/ Value Rate | Amount | Rafe | Amount | Tax Amount
2517 9,532.50( 2.50% 238.31| 2.50% 238.31 476.62
T S e _Total| ) .1 .238.31] 1....23831  476.62
Tax Amount (in words) : INR Four Hundred Seventy Slx and S:xl:y Two paise Only
Declaration
We declare that this invoice shows the actual price of the

;goods described and that all particulars are true and

 gorrect, ;

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

P v +-
pw| e




Declaration

correct,

We deciare that this invoice shows the actual price of the
goods described and that all particulars are true and

~ SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

Tax Amount (in words) : INR Four Hundred Thirty Four and Sixty Two paise Only

. ;‘ ; e s
- = TAX INVOICEBTO B =
[MAA STONE PRODUCTS e Invoice No. Date
Gobareswar,Mahisara 644 — - —— 129-Dec-21 =
Jajpur-755023 Delivery Note Mode/Termms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References
e e e 'B'u'yé"r"'é"O'rdé'r'ﬂ'o*f_"'"'—"""'"ﬁéfé&m_h T
anuip T[I;EACiTi?\I}?,EKEEﬁsPE\;{TA LTD. et ST o =
CUTTACK S e — el
GSTIN/UIN -1 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 T e e | s S S St
Bill of Lading/LR-RR No. Motor Vehicle No.
oo o HODOABARIT . c - -
S e | Terms of Delivery 2
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
‘State Name : Odisha, Code : 21
S| Description of Goods HSN/SAC | Quantity Rate per Amount
1 IDUST 2517 34770 MT 250.00| MT 8,692.50
CGST 217.31!
SGST 217.31|
Less: ROUND OFF (-)0.12
T SN e OB ISmoa] L 89.127.00
Amount Chargeable (in words) E & OE
INR Nine Thousand One Hundred Twenty Seven Only
' e R T e T e e e T RS
; Value Rate Amount Rate Amount | Tax Amount
2517 8,692.50| 2.50% 217.31| 2.50% 217.31 434.62
_Total|  8,692.50] 1. 2173 21731 434.62




TAXINVOICEBTO B e 2
S o R
= e A Sz aderes i aT T NG == Dated_' .
MAA STONE PRODUCTS _ :’;;'-"3 0 A
Gobareswar,Mahisara SRR e o
Jajpur-755023 - Delivery Note Mode/Terms of Pay
GSTIN/UIN: 21AKQPM0945E1ZC a2 e g - |
State Name : Odisha, Code : 21 Reference No. & Date. Other References
e e e e it 4 et il e, — lJ Ob—erN ; Dal&d TR e
Consignee (Ship to) Buyer's Or 0
M. S. INFRAENGINEERS PVT. LTD. SREaRE Do Ne | Deer e D ——
NUAPADA CHHAK, KHAPURIA Diggatch Dog No, Y
CK R U S o
gggﬁum : 21AAHCM3587C1ZP Dispatched through Destination
State Name . Odisha, Code : 21 R = —=URier ok S -
Bill of Lading/LR-RR No. Motor Vehicle No.
ol ODO04F9511 SE
s = i .| Terms of Delivery
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name  * : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate | per Amount
"1 |pUST 2517 35.260MT| 25000 MT|  8815.00
o CGST 220.38
= SGST 220.38
i ROUND OFF 0.24
F
|
! o e o i aidds dhees s B T A b sl e e e e iy Rh TSP SRR | e —— . _ el
e Ao S _T_.".F.‘i"J__ 136:260 MT ¥ 9,256.00
Amount Chargeable (in words) e e E5E]
INR Nme Thousand Two Hundred Flfty Six Only
HSN/SAC ™ { ~Taxable | CentraiTax | State Tax | Tofal ")
p Value Rate | Amount | Rate | Amouni Tax Amount
2517 | 8815.00] 2.50%| __ 220.38] 2.50% 220.38] __ 440.76
o oo TOBN_ BOIS00] T 20038 I %038 —aas
Tax Amuunt (m words) INR Four Hundred Forty and Seventy Slx paise Only

|

|
!
i'

Declaratron

correct,

We declare that this invoice shows the actual price of the [
goods described and that all pamculars are frue and

' SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice
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TAX INVOICEB TO B

[IMAA STONE PRODUCTS Invoics No, == Dated |
Gobareswar,Mahisara 810 18-Mar-22 =
Japur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References 1
[Consignee Ghipto) Buyer's Order No. Dated S e S
ﬁuipﬁ%ﬁﬁiﬁiﬁ?ﬁ,ﬂ%& Al 'Dispatch Doc No, Delivery Note Date |
CUTTACK i
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 ; g
: Bill of Lading/LR-RR No. Motor Vehicle No.
ODO4E%801 =~
A Terms of Delivery
Buyer (Bill to) :
M. 8. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA =
CUTTACK
GSTIN/UIN . 21AAHCM3587C1ZP i
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per[  Amount
. 2l i e S, SR e
1 |DUST 2517 49,120 MT 400.00| -MT 19,648.00
CGST 491.20
SGST 491.20
Less: ROUND OFF (-)0.40
S Total 49.120 MT ¥ 20,630.00
Amount Chargeable {in words) e E.&O.E
INR Twenty Thousand Six Hundred Thirty Only . ; .
HSN/SAC Taxable Central Tax | State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 19,648.00| 2.50% 491.20| 2.50% 491.20 982.40
Total| 19,648.00 491.20 491.20] 98240
| Tax Amount (in words) : INR Nine Hundred Eighty Two and Forty paise Only
Declaration e R
We declare that this invoice shows the actual price of the
goods described and that all partictilars are true and
correct,

SUBJECT TO JAJPUR JURISDICTION -

This is a Computer Generated Invoice

Reasiv -
Pl

hoROFE—




b

119

TAXINVOICEB TO B
[MAA STONE PRODUCTS e [ invoics No. Datad =
Gobareswar,Mahisara ' B AMardd - .
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO945E1ZC >
State Name : Odisha, Code ; 21 Reference No. & Date. Other References
Consignee (Ship 10) "E"mgr_ﬁ{ Dated =
LS. | EERS PVT. LTD. T e 0 ol e PO T
:IUiPrSEAC]E"TiiIf? KH APUVR.II-A = Dispatch Doc No. Delivery Note Date
CUTTACK i e S
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched th_roug_tr - 095"931'0"
State Name . Odisha, Code : 21 e : '
Bill of Lading/LR-RR No. Motor Vehicle No.
OD04F9521 ==
: Lot {Terms of Delivery e
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK k
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate per Amount
No. S a S [l oy
1 |DUST 2517 - 49.020 MT 400.00| MT 19,608.00
CGST| . i 490.20
' SGST 490.20
Less: ROUND OFF (-)0.40
- : Total 49.020 MT  20,588.00
'Amount Chargeable (in words) _ E &OE
INR Twenty Thousand Five Hundred Eighty Eight Only
HSN/SAC . Taxable Central Tax | StateTax | Total
Value Rate | Amount Rate Amount | Tax Amount
2517 19,608.00| 2.50% 490.20| 2.50% 490.20 980.40
Total| _19,608.00 490.20 490.20 980.40

Declaration

correct,

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : INR Nine Hundred Eighty and Forty paise Only

—

* SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice




SUBJECTTO JAJPUR JURISDICTION

This is a Computer Generated Invoice

N -
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TAX INVOICEB TO B
[MAA STONE PRODUCTS ; o Dated =
Gobareswar,Mahisara 814 18-Mar-22 e
Jajpur-756023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E12C G b e o U s
State Name : Odisha, Code : 21 Reference No. & Date. Other References 1
Consignes (Shipto) E Buyer's Order No. Dated =
#UiP?SE%EHTg%EKEF?ASPEEA LID: Dispatch Doc No. Delivery Note Date
CUTTACK : s ol
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through - Destination
State Name : Odisha, Code : 21 el
| Bill of Lading/LR-RR No. Motor Vehicle No. )
OD04E9801 s
f Deli
Buyer (Bill to) Torme L Dalvery.
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK ;
GSTIN/UIN . 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. ) e
1 (DUST 2517 46.950 MT 400.00| MT 18,780.00
CGST 3 469.50
SGST 469,50
ROUND OFF
Total| 46.950 MT Z19,719.00
Amount Chargeable (in words) E. & OE
INR Nineteen Thousand Seven Hundred Nineteen Only
HSN/SAC St Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 18,780.00] 2.50% 469.50| 2.50% 469.50 939.00
Total| 18,780.00 469.50 469.50 939.00
Tax Amount (in words) : INR Nine Hundred Thirty Nine Only
Declaration R T for MAA SJ;ON%F' BRUCTS
We declare that this invoice shows the actual price of the /"’«‘;E, &33‘ 7 A
goods described and that all particulars are true and /a0 o\
correct, :

s G 2
"IJwE :’.}_/

S i



1]

TAX INVOICEBTO B
[MAA STONE PRODUCTS Invoice No. Dated =
Gobareswar,Mahisara 813 = — 18-Mar-22 =
Jajpur-755023 Delivery Note Mode/Terms of Payment

GSTIN/UIN: 21AKQPM0945E1ZC

State Name : Odisha, Code : 21 Reference No. & Date.

" | Other References

Consignee (Shipto) Buyer's Order No. Dated
M. S. INFRAENGINEERS PVT. LTD. - e e S N
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK ' S :
GSTIN/UIN : 21AAHCMB3587C1ZP Dispatched through * Destination
State Name : Odisha, Code : 21 i
Bill of Lading/LR-RR No. Motor Vehicle No. .
e ODO05F9001 e
EEEF_(EE[I o) —{ Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK ;
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate | per Amount
No. : i
1 |DUST 2517 53.210 MT 400.00| MT 21,284.00
CGST] , 532.10
SGST 532.10
Less: ROUND OFF (-)0.20
Total 53.210 MT ¥ 22,348.00
Amount Chargeable (in words) : E. & OE
INR Twenty Two Thousand Three Hundred Forty Eight Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 21,284.00| 2.50% 532.10] 2.50% 532.10 1,064.20
Total| 21,284.00 532.10 532.10|  1,064.20]

Tax Amount (in words) : INR One Thousand Sixty Four and Twenty paise Only

Declaration

.| We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct,

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice
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TAX INVOICE B TO B

[IMAA STONE PRODUCTS Involoe No. = T =k
Gaobareswar,Mahisara 812 ) 18-Mar-22 e
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. [ Other References
Consighas (Ship 1) . Buyer's Order No. Dated B
.S. E PVT. 5
xuiplrgﬂHﬁcAwEKEHispugA L Dispatch Dec No. Delivery Note Date
CUTTACK ke e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 PR e -
: | Bill of Lading/LR-RR No. Motor Vehicle No. ]
g OD04F9511 .
E==Eental = Sl 4T li
Buyer (Bill o) = ermslof Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA “
CUTTACK
GSTIN/UIN . 21AAHCM3587C1ZP ;B R
State Name :'Odisha, Code ; 21 R
Sl Description of Goods HSN/SAC | Quantity Rate per Amount |
No. } (s W
1 |DUST 2517 51.780 MT|  400.00| MT 20,712.00
CGST 517.80
SGST 517.80
ROUND OFF 0.40
Total 51.780 MT| % 21,748.00
Amount Chargeable (in words) E.&0.E
INR Twenty One Thousand Seven Hundred Forty Eight Only . -
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,712.00] 2.50% 517.80| 2.50% 517.80 1,035.60
Total| 20,712.00 517.80 517.80 1,035.60

Declaration

correct.

We declare that this invoice shows, the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : INR One Thousand Thirty Five and Sixty paise Only

R@L}‘_h{ [ S5

SUBJECT TO JAJPUR JURISDICTION ~

This is a Computer Generated Invoice .., '

p. (AGRDRER T
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TAX INVOICE B TO B
[ MAA STONE PRODUCTS Invoice No. ™~ : Dated —_— -~ = Soa ]
Gobareswar,Mahisara 808 S 18-Mar-22
Jajpur-755023 Delivery Note. - Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC : ' 5 e
State Name : Odisha, Code : 21 Reference No. & Date. " | Other References =
[Consignas (Ship 16) Buyer's Order No. Dated e
lTUiPEE}T?:EIT—IinKE&sPEgA LD Dispatch Doc No. ‘Delivery Note Date
CUTTACK et b WML S Gl ey
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
| State Name : Odisha, Code : 21 Sror o E ot
| Bill of Lading/LR-RR No, Motor Vehicle No.
ODO4E9801 =~~~
e Terms of Delivery
Buyer (Bill to)
1 M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK; KHAPURIA
CUTTACK 3
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. . e o
1 |DUST 2517 51.650 MT 400.00( MT 20,660.00
CGST 516.50
SGST 516.50
ROUND OFF
S Total 51.650 MT| ¥ 21,693.00
Amount Chargeable {in words) 5 e E &OE
INR Twenty One Thousand Six Hundred Ninety Three Only
HSN/SAC Taxable Central Tax' " | State Tax " Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,660.00| 2.50% 516.50; 2.50% 516.50 1,033.00
Total| 20,660.00 516.50 §16.50 1,033.00

Declaration

FOI‘F‘SC(.

2 eV
D (0N =
oy 208

Pt

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

Mo\)(\“-—

Tax Amount (in words) : INR One Thousand Thirty Three Only

-

SUBJECT TO JAJPUR JURISDICTION  \®
This is a Computer Generated Invoice
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Qe

P.M@

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

ORM -

TAXINVOICEBTOB -
MAA STONE PRODUCTS - Invoice No. Dated =
Gobareswar,Mahisara 811 = 18-Mar-22 e
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E12C
State Name : Odisha, Code : 21 Reference No. & Date. Other References =
 Consignee (Ship to) iy Buyer's Order No. Dated e
. S. INFRAENGINEER : ; T T B e S e
ﬂUiPT[E A CH HiII? KEH ASPE\F::-A F Dispatch Doc No. - Delivery Note Date
CUTTACK : s SR
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through - ~ Destination
State Name : Odisha, Code : 21 )
Bill of Lading/LR-RR No. Motor Vehicle No.
OD04F9511 i
Buyer (B ) 5 Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK k
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
S Descript.ion of-Goods HSN/SAC | Quantity Rate per Amount
No. \ S
1 |DUST 2517 51.350 MIT 400.00| MT 20,540.00
CGST 513.50
SGST 513.50
ROUND OFF
Total 51.350 MT | #21,567.00
Amount Chargeable (inwords) 7 E. &OE
INR Twenty One Thousand Five Hundred Sixty Seven Only
HSN/SAC Taxable CentralTax | State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,540.00| 2.50% 513.50| 2.50% 513.50 1,027.00
e Total| 20,540.00] 513.50 513.50]  1,027.00
Tax Amount (inwords) : INR One Thousand Twenty Seven Only
Declaration
We declare that this invaice shows the actual price of the
goods described and that all particulars are true and
carrect.




TAX INVOICEBTO B
MAA STONE PRODUCTS Invoice No. Dated ==
Gobareswar,Mahisara 840 27-Mar-22 S i
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References |
‘Consignee (Ship 1) Buyer's Order No. Dated i)
. S. INFRAENG S . LTD. e i =
ﬂuipTgA CEI?*A?EKEH?PE\F;TA iy Dispatch Doc No. Delivery Note Date
CUTTACK S L S e =
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 y
| Bill of Lading/LR-RR No. Motor Vehicle No. el
t il 0OD04R4459 2
= f Deli
Buyer @il o) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD. 3
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
1 |DUST 2517 52,700 MT 400.00| MT 21,080.00
CGST 527.00
SGST 527.00
ROUND OFF
____________ Toinl 52.700 MT ¥ 22,134.00
Amount Chargeable (in words) &R E &OE
INR Twenty Two Thousand One Hundred Thirty Four Only
HSN/SAC Taxable Central Tax StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 21,080.00] 2.50% 527.00] 2.50% 527.00 1,054.00
Total] 21,080.00 527.00 527.00]  1,054.00
Tax Amount (in words) : INR One Thousand Fifty Four Only
Declaration B i "'—f%"@&fﬁﬁﬁ;f?m—nu&f?
We declare that this invoice shows the actual price of the Yot A e
goods described and that all particulars are true and PN
correct.

SUBJECT TO JAJPUR JURISDICTION"

/ (@' 2.7 3
_({f 3P Authsised Signatory

=

AR\
Al W 8, /

(7

This is a Computer Generated Invoice & 1‘%’5“//{‘
= o
' o ST
» T, W T
el 'L \ ':-‘3':':1'-:;?.:4/
% gg.Lh et
mf—_
P_ M‘O\Noi h’)d\)\—



GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21

TAX INVOICEB TO B
MAA STONE PRODUCTS Invoice No. Dated ==
Gobareswar,Mahisara 842 27-Mar-22 T
Jajpur-755023 Delivery Note Mode/Terms of Payment

 Reference No. & Date.

Other References

Consignee (Ship to)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

e Buyer's Order No.

Dated

Dispatch Doc No.

g 1 S

Delivery Note Date

CUTTACK o e e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 ]
Bill of Lading/LR-RR No. Motor Vehicle No, |
! j OD04R5020
Buyer (Bl o) e Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD. &
NUAPADA CHHAK, KHAPURIA :
CUTTACK =
GSTIN/UIN : 21AAHCM3587C12P
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate per Amount
No. . 5
1 |DUST 2517 47.200 MT 400.00| MT 18,880.00
CGST 472.00
SGST 472.00
ROUND OFF
Total 47.200 MT % 19,824.00
Amount Chargeable (in words) , R SRR * E &OE
INR Nineteen Thousand Eight Hundred Twenty Four Only
HSN/SAC Taxable Central Tax State Tax " Total
Value Rate Amount Rate Amount | Tax Amount
2617 18,880.00{ 2.50% 472.00| 2.50% 472.00 944.00
___Total| 18,880.00 —_472.00 472.00]  944.00

Declaration

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : INR Nine Hundred Forty Four Only

for MAA STONE PRODUCTS
AU
bl NN

Resirt
P S S

SUBJECT TO JAJPUR JURISDICTION .
This is a Computer Generated Invoice

o gAk e —




TAX INVOICEBTO B =
MAA STONE PRODUCTS Invoice No, Datsd =
Gobareswar,Mahisara 844 27-Mar-22 :
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References
‘Consignes (Ship 10) e Buyer's Order No. Dated i
M. S. INFRAENGINEE ALK B B 5 AT SR R | L e,
NUAPADA CHHAK, KH?\SPERI A Dispatch Doc No, Delivery Note Date
CUTTACK : ST
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code ; 21
'Bill of Lading/LR-RR No. Motor Vehicle No.
el o OD04R5020 |
Buyer @il (o) -| Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK -
GSTIN/UIN . 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No.
1 |DUST 2517 51.250 MT 400.00f MT 20,500.00
CGST 512.50
SGST 512.50
ROUND OFF
Total 51.250 MT | 21,525.00
Amount Chargeable (in words) A 2 g TTE&OE
INR Twenty One Thousand Five Hundred Twenty Five Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,500.00| 2.50% 512.50| 2.50% 512.50 1,025.00
Total| 20,500.00 512.50 512.50 1,025.00

Declaration

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : INR One Thousand Twenty Five Only

SUBJECT TO JAJPUR_JURISDrCTION-«
This is a Computer Generated Invoice

Resivt
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TAXINVOICEBTO B

MAA STONE PRODUCTS Invoice No. Dated

Gobareswar,Mahisara 841 - = 27-Mar-22

Jajpur-755023 Delivery Note Mode/Terms of Payment |

GSTIN/UIN: 21AKQPMOY45E1ZC

State Name : Odisha, Code : 21 Reference No. & Dafe. Other References |
Buyer's Order No. Dated e

 Consignee (Ship to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Dispatch Doc No, .

Ll.'JeIi\.'e:ryr Note Date

CUTTACK g . e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Cede : 21
Bill of Lading/LR-RR No. | Motor Vehicle No._ =
. OD04R4474 =
Buyer (BilTo) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name . Odisha, Code : 21
S Description of Goods HSN/SAC | Quantity Rate per Amount
No. =
1 |DUST 2517 48.300 MT 400.00| MT 19,320.00
CGST 483.00
SGST 483.00
ROUND OFF
Total 48.300 MT | 1%20,286.00
Amount Chargeable (in words) E & OE
INR Twenty Thousand Two Hundred Eighty Six Only
" HSN/SAC Taxable Central Tax | StateTax [ Total
Value Rate Amount Rate Amount | Tax Amount
2517 19,320.00| 2.50% 483.00| 2.50% 483.00 966.00
Total] 19,320.00 483.00 483.00 966.00

Declaration

correct. .

Tax Amount (in words) : INR Nine Hundred Sixty Six Only

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

Eug}\f 2_

\D. N@\I@\E

s T
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- TAXINVOICEBTOB e

MIAA STONE PRODUCTS invoice No. D
Gobareswar,Mahisara 843 27-Mar22 |
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E12C s _
State Name : Odisha, Code : 21 Reference No, & Date. Other References e
Consignee (Ship to) _ Buyer's Order No. = Dated s rr |
. 5. INF R g . . e Sl s o )
HUAPTD??}E{T-I%"(\IEKEH ASF,LP,::-A ETD Dispatch Doc ,No._ e Delivery Note D_ate
CUTTACK ' = e e i e R e =l
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. ]
e OD04R4474
Buyer @Biite) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No, o
1 |DUST 2517 50.800 MT 400.00| MT _ 20,320.00
CGST 508.00
SGST 508.00
ROUND OFF
Total 50.800 MT ¥ 21,336.00
| Amount Chargeable (in words) _ E.&OE
INR Twenty One Thousand Three Hundred Thirty Six Only
HSN/SAC Taxable Central Tax State Tax Total |
Value Rate Amount Rate Amount | Tax Amount
2517 20,320.00] 2.50% 508.00| 2.50% 508.00 1,016.00
Total| 20,320.00 508.00 508.00 1,016.00

Declaration

correct.

Tax Amount (in words) : INR One Thousand Sixteen Only .-

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

aip b=

e

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice
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TAX INVOICEB TOB
[MAA STONE PRODUCTS e NG Deted =
Gobareswar,Mahisara 846 28-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E12C :
State Name : Odisha, Code ; 21 Reference No. & Date. | Other References Bk
[Gonsignes (Ship to) i e Buyer's Order No. Dated T
FRAENGINEERS P DSt o re | B Iveie ) = e 2o e
EUI:S\PTD A CHH A[? KH APU‘I;TAL Dispatch Doc No. Delivery Note Date
CUTTACK . e T e
GSTIN/UIN : 21AAHCM358?C1 ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/[R-RR No. Motor Vehicle No.
; | OD04F9601 o
Buyer (Bl (o) = Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. il S S X
1 |DUST 2517 49.700 MT 400.00| MT 19,880.00
CGST 497.00
SGST 497.00
ROUND OFF :
Total| 49.700 MT : ¥ 20,874.00
Amount Chargeable (in words) £ : E &OE
INR Twenty Thousand Eight Hundred Seventy Four Only
HSN/SAC Taxable Central Tax State Tax " Total
Value Rate Amount Rate Amount | Tax Amount
2517 19,880.00| 2.50% 497.00) 2.50% 497.00 994.00
Total| _19,880.00 497.00] 497.00|  994.00
Tax Amount (in words) : INR Nine Hundred Ninety Four Only
- T Pl ;-—' ? Ho
Declaration fi EPRODUCTS
We declare that this invoice shows the actual price of the i o (IR
goods described and that all particulars are true and A T/ opareaal i
correct. _ _ Eliateys (- 0 &Huthomsed
SUBJECT TO JAJPUR-JURISDICTION *,,- J’«.,%,“ i B
This is a Computer Generated Invoice TEHLS 3
N "& 53
Co ".&h&: p{\

Ru LLV'L
F,Moww%””
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correct,

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

R 00 v A
P, Moot & — -

TAXINVOICEBTOB
[MAA STONE PRODUCTS - |nvoleeNo Dated o
Gobareswar,Mahisara 845 28-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Payment =~
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References T
[Consignee (Ship to) - Buyer's Order No. _ Dated S
. S. INFRAENGINEE VT. LTD. pRm e e e e D
:fUAPADA CHTIAK, KHI?QSPERlA i Dispatch Doc No. ., . Delivery Note Date
CUTTACK ; S
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. -]
OD04R6117 &=
Buyer (Bilto) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name . Odisha, Code : 21
St | Description of Goods HSN/SAC | Quantity Rate [ per Amount
No. | i }
1 |DUST 2517 48.980 MT 400.00) MT . 19,592.00
CGST 489.80
SGST 489.80
ROUND OFF 0.40
Total 48.980 MT ¥ 20,572.00
Amount Chargeable (in words) 3 T E&OE
INR Twenty Thousand Five Hundred Seventy Two Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 19,592.00] 2.50% 489.80| 2.50% 489.80 979.60
Total|  19,592.00 489.80 489.80 979.60
Tax Amount (in words) : INR Nine Hundred Seventy Nine and Sixty paise Only
L = R e
Declaration forM / UcTS
We declare that this invoice shows the actual price of the / (o) w2t -\
goods described and that all particulars are true and cf; ,&«.sﬁ"'ﬂ-_—.
< [ S0forset Signatory

T8\ S
N e
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TAX INVOICEBTO B 4
MAA STONE PRODUCTS Invoice No: Dated
Gobareswar,Mahisara 850 __|29-Mar22
Japur-755025 Delivery Note Mode/Terms of Payment

GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Qdisha, Code : 21

Reference No. & Date.

Other References

‘Consignee (Ship to)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK

Buyer's Order No.

Dated

Dispatch Doc

No.

Delivery Note Date

———

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

ud}vz

p. Moff\&f’aﬁ‘qf"”’

GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code ; 21 ]
Billof Lading/LR-RR No. | Motor Vehicle No.
; s OD04R6177 2
Biyer @iilto) Terms of Delivery
V1. 8. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. i = ; !
1 |DUST 2517 50.100 MT 400.00| MT 20,040.00
CGST 501.00
SGST 501.00
ROUND OFF
Total 50.100 MT ¥ 21,042.00
Amount Chargeable (in words) E & OE
INR Twenty One Thousand Forty Two Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,040.00] 2.50% 501.00f 2.50% 501.00 1,002.00
Total| 20,040.00 501.00 501.00 1,002.00
Tax Amount (in words) : INR One Thousand Two Only
/'" o
Declaration E{;l ri1KA STONEPR uCTS
We declare that this invoice shows the actual price of the J P! Ni atbgara O3
goods described and that all particulars are true and b ‘1' - b‘" H
correct. ’% “%,‘éﬁ'




TAX INVOICEB TO B
MAA STONE PRODUCTS | Invoice No. Dated Sea s
Gobareswar,Mahisara 847 29-Mar-22 g
: Jajpur-755023 Delivery Note Mode/Terms of Payment
| GSTIN/UIN: 21AKQPMO0945E1ZC
! State Name : Odisha, Code : 21 Reference No. & Date. Other References |
I "Consignee (Ship fo) Buyer's Order No. *- | Dated E
i . S. NGl RS PVT. LTD. =0 . e
ﬁuipﬁ;ﬁfﬂ{ig EKEHASPE RIA L Dispatch Doc No. Delivery Note Date
i CUTTACK : ; =
f GSTIN/UIN : 21AAHCM3587C12ZP Dispatched through Destination
! State Name : Odisha, Code : 21
| Bill of Lading/LR-RR No. Motor Vehicle No.
. |ODO04RS097
.' Bier BT : ; Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code: 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. | - o Rrm e e
1 |DUST 2517 . |51.260MT| 40000 MT| ° 20,504.00
CGST 512.60
SGST 512.60
Less: ROUND OFF (-)0.20
Total 51.260 MT ¥ 21,529.00
 Amount Chargeable (in words) . : E &OE
INR Twenty One Thousand Five Hundred Twenty Nine Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,504.00| 2.50% 512.60| 2.50% 512.60 1,025.20
Total| 20,504.00 512.60 512.60 1,025.20
Tax Amount (in words) : INR One Thousand Twenty Five and Twenty paise Only
,"’:"‘“‘?’?‘ ¥ =
Dedaraﬁon ]___‘.._..,- e __TO-E_ k..- 1. -ﬁ\c\T—s
We declare that this invoice shows the actual price of the RSN
goods described and that all particulars are true and T ogbn.rt’,i‘:-"f" w\,
|correct. o e mvr?sﬂ*sig}gtow
SUBJECT TO JAJPUR JURISDICTION Al

This is a Computer Generated Invoice

R{a eV A
\') . Moo _—
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i TAX INVOICEBTO B
[MAA STONE PRODUCTS invoice No. Dated ==
Gobareswar,Mahisara 851 29-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Payment ™
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Qdisha, Code : 2_1_ Reference No, & Date. Other References |
Consighes (Ship 10) Buyer's Order No. ~ [Dated G
M. S. INFRAENGINEERS PVT. LTD. s S
NUAPADA CHHAK, KHAPURIA Dispatch D.OC No.. = Delivery Note Date
CUTTACK ' e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination 6
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. [Motor Vehicle No.
ODO4R6117 =~~~ |
Buyer Bl 1) o Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
S Description of Goods T HSN/SAC | Quantity Rate [ per Amount
No. RN | i
1 |DUST 2517 51.55Q MT|  400.00| MT|  20,620.00
CGST 515.50
SGST 515.50
ROUND OFF
Total 51.550 MT | ¥ 21,651.00
Amount Chargeable (in words) ) E. &OE
INR Twenty One Thousand Six Hundred Fifty One Only
HSN/SAC Taxable |  Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,620.00] 2.50% 515.50| 2.50% 515.50 1,031.00
Total|  20,620.00 . 515.50 515.50]  1,031.00

Tax Amount (in words) : INR One Thousand Thirty One Only

CONE 2ok

RASiFONE PRODUCTS

RPN

Declaration

We declare that this inveice shows the actual price of the
goods described and that all particulars are true and
correct. '

3:;,- &

faj 2
Rl TS ?,g-iﬁrﬁjﬁf@ris 2d -Signatory
SUBJECT TO JAJPUR JURISDICTION S
This is a Computer Generated Invoice
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TAX INVOICEB TO B = .
[MansToNEPRODUCTS Invice No. ==~~~ Dated ek
Gobareswar,Mahisara 852 29-Mar-22 ;
Jajpur-755023 Delivery Note Mode/Terms of Payment |
GSTIN/UIN: 21AKQPMO0945E12C
State Name : Odisha, Code : 21 Reference No. & Date. Other References TR
Consighee (Ship o) Buyer's Order No. Dated e
M. S. INFRAENGINEERS PVT. LTD. ety o : 5551
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. |
; =R OD04E4541
Bujer @) el Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Déscn'ptiun of Goods HSN/SAC | Quantity Rate per Amount
No. A B
1 |DUST 2517 - 52.200 MT 400.00| MT 20,880.00
CGST 522.00
SGST 522.00
ROUND OFF
" Total ' 52.200 MT ¥ 21,924.00
Amount Chargeable (in words) e ; " E &O0E
INR Twenty One Thousand Nine Hundred Twenty Four Only
HSN/SAC Taxable Central Tax " State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,880.00{ 2.50% 522.00| 2.50% 522.00 1,044.00
Total] 20,880.00 522.00 522.00 1,044.00 |
Tax Amount (in words) : INR One Thousand Forty Four Only
Dedlaration L e ST for ik STONE PRODUCTS
We declare that this invoice shows the actual price of the /%%%g‘cf
goods described and that all particulars are true and / d" l.s.fb‘ §
comect. AT, ) vﬂ&fnaﬁé”ag_}'gnatow
SUBJECT TO JAJPUR JURISDICTION-. - [ < c’:@é-‘““,,qs:*f{n, J
2 i ARG Ly T S
This is a Computer Generated Invoice ) 3_‘4}3{"5 A}_:" /
T
...!:f;\i:’://;

Lg_ej: v

P ; M,Okaipa}”q_,_a
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TAXINVOICEBTOB

MAA STONE PRODUCTS = Invoice No. Dated =
Gobareswar,Mahisara 857 29-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Paymen{ = |
GSTIN/UIN: 21AKQPMO945E12C :
State Name : Odisha, Code : 21 'Reference No. & Data. Gther Reforonicas =
| Consignee (Ship to) — == BuyersOrderNo, =~ [Dated = ————
M. S. INFRAENGINEERS PVT. LTD. Ll , e
NUAPADA CHHAK, KHAPURI A Dispatch Doc No. Delivery Note Date
CUTTACK T :
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. ~ [Motor Vehicle No,
Eoer e =or - |OD0dRAd4s - F -
Blyer @) : —-———— Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK ;
GSTIN/UIN ! 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No. . e s
1 |DUST 2517 . |52.080MT| 40000 MT|  20.820.00
CGST 520.50
SGST 520.50
ROUND OFF
= Total 52,050 MiT ¥ 21,861.00]
Amount Chargeable (in words) E &O.E
INR Twenty One Thousand Eight Hundred Sixty One Only
HSN/SAC - Taxable Central Tax__ StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,820.00| 2.50% 520.50| 2.50% 520.50 1,041.00
Total| 20,820.00 520.50 520.50| 1,041.00
Tax Amount (in words) : INR One Thousand Forty One Only
Declaration _ =
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and
correct.

~ SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

RﬁtduL,

?M@h e
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~ TAXINVOICEBTOB

MAA STONE PRODUCTS  [Invoice No. Dated =
Gobareswar,Mahisara 849 e 29-Mar-22 =
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E12C
State Name : Odisha, Code : 21 Reference No. & Date. Other References
Consignes (Ship to) Buyer's Order No. .. Dated e
. S. INFRAENGINEERS PVT. LTD. S
ﬁUApANDA CHHAIPI(\I KH AF;:ER; A 10 Dispatch Doc No. - Delivery Note Date
CUTTACK i e e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 _ =
Bill of Lading/LR-RR No. Motor Vehicle No.
OR04R6129
Buyer (Bill0) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate | per Amount
No.
1 |pusT 2517 52780 MT|  400.00) MT| . 21,412.00
CGST 527.80,
SGST 527.80
ROUND OFF 0.40
Total 52.780 MT ¥ 22,168.00
Amount Chargeable (in words) E. &O.E
INR Twenty Two Thousand One Hundred Sixty Eight Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 21,112.00| 2.50% 527.80| 2.50% 527.80 1,055.60
Total] 21,112.00] 527.80 527.80| _ 1,055.60
Tax Amount (inwords) : INR One Thousand Fifty Five and Sixty paise Only
SR e, o EcRRER Gt S
Declaration o STONEPRODUCTS
Wa declare that this invoice shows the actual price of the /A BB N
goods described and that all particulars are true and If D[ otV i
correct, i 5% m\}.?:‘ﬁi‘t_mﬂ'ise Signatory |
........ e CONBRE R L

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

p. Mohopatre

; ) T %)
3 ~ ».v:_(:’?x
LT STONE 7

; e
&
S



Loshires TAX INVOICE B TO B

MAA STONE PRODUCTS [inveice No. Dated =
Gobareswar,Mahisara UbSiSeee - oab . 29-Mar-22 =
Jajpur-755023 Delivery Note Mode/Terms of Payment —
GSTIN/UIN: 21AKQPM0945E1ZC
State Name : Odisha, Code : 21 Referonca No & Date. Olhior Retarerices e
Consignee (Ship 1) Buyer's Order No. Dated =
FRAENGINEERS PVT. LTD. 5 ot
Il:quiPTD A CHH?\II? KH AF'U\Iger D Dispatch Doc No. Delivery Note Date
CUTTACK ' ; PR
GSTIN/UIN : 21AAHCM3587CTZP Dispaltched through Destination
State Name : Odisha, Code : 21
8 Bill of Lading/LR-RR No, Motor Vehicle No. ]
B e OD04F0201 ==
Buyer Bl T0) 2 Terms of Delivery .-
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM358701ZP
State Name . Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate [ per Amount
No.
1 |DUST 2517 §4.220 MT 400.00| MT 21 ,688 00
CGST . 542.20
. SGST : 542.20
Less: ROUND OFF (-)0.40
i ToWl| |54z M | [%22,772.00
| Amount Chargeable (in words) T "E.&OE
INR Twenty Two Thousand Seven Hundred Seventy Two Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 21,688.00| 2.50% 542.20] 2.50% 542.20 1,084.40
Total| _21,688.00 1 54220 54220 1,084.40

Tax Amount (in words) : INR One Thousand Eighty Four and Forty paise Only

e @ = 4
e (S auﬁ"”!‘ )
Declaration for M ONE j{ﬁ@ fJgT a):
We declare that this invoice shows the actual price of the s 15‘51 (53
goods desctibed and that all particulars are true and : -'-rf~'f A

correct.

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

Rus*



Tax Amount (in words) : INR One Thousand Eighteen Only M

- L TAX INVOICE B TO B —
[MAA STONE PRODUCTS == Invoice No. Dated e
Gobareswar,Mahisara 855 29-Mar-22 _
Jajpur-755023 : Delivery Note Mode/Terms of Payment{
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code 2 2-1 Refereno_e N_O_ & Date. Other References
Consignes (Ship (o) sjSecs el e
. S. R .LTD. ST I
Lﬂ UiP!i\vgﬂfmiI}:lEKEH ASPE%TALT Di_spatch DocNo.- . . Delivery Note Date
CUTTACK ; ==
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 Loi
Bill of Lading/LR-RR No. Motor Vehicle No. ]
OD04R5097 =
Buyer Bilto) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK :
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate per Amount
No. 4 i :
1 |DUST 2517 50.900 MT|  400.00| MT| . 20,360.00
CGST 509.00
SGST 509.00
ROUND OFF
Total 50.900 MT | 21,378.00
Amount Chargeable (in words) _ E. & QOE
INR Twenty One Thousand Three Hundred Seventy Eight Only
HSN/SAC Taxable Central Tax | State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,360.00{ 2.50% 509.00| 2.50% 509.00 1,018.00
Total|  20,360.00 509.00[ | 509.00] 1,018.00

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice
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TAXINVOICEB TO B

[I'EAA STONE PRODUCTS Invoice No. Dated
Gobareswar,Mahisara 853 29-Mar-22 e
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References |
Consignee (Ship to) Buyer's Order No. Dated =y
.S, ENGINEERS PVT. LTD. =it = e S
I'I:I'IU}SXPTSEEHH Ai? EKH APU‘QA Dispatch Doc No. . Delivery Note Date
CUTTACK . : ] e e :
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No.
ODO4ES301 |
Buyer (Bilio) : Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
. |NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN $ 21AAHCM35B?CTZP
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate per Amount
Na —f-- —— . N . o=
1 |DUST 2517 51.980 MT 400.00| MT 20,792.00
CGST 519.80
SGST 519.80
ROUND OFF 0.40
Total 51.980 MT ¥ 21,832.00
Amount Chargeable (in words) i E.&OE
INR Twenty One Thousand Eight Hundred Thirty Two Only
HSN/SAC Taxable Central Tax StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,792.00] 2.50% 519.80| 2.50% 519.80 1,039.60
Total| -20,792.00 519.80 519.80 1,039.60

Declaration

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : [NR One Thousand Thirty Nine and Sixty paise Only

Rug}:\/ q__ \
b MORS

This is a Computer Generated Invoice

alvq_—

for MIAA STONE PRODUCTS
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— TAXINVOICEB TO B =
MAA STONE PRODUCTS Invoice No- Dated
Gobareswar,Mahisara 854 29-Mar-22 e
Jajpur-755023 Delivery Note Mode/Terms of Payment ™

GSTIN/UIN: 21AKQPM0945E1ZC
State Name : QOdisha, Code : 21

Reference No. & Date.

Other References

Consignee (Shipto)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

—| Buyer's Order No.

Dispatch Doc No.

Delivery Note Date

correct,

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION® -
This is a Computer Generated Invoice

CUTTACK e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 _ A
Bill of Lading/LR-RR No.  |Motor Vehicle No. |
=" : ODO4R4455
Buyer @ilio) =5 = { Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No. :
1 |DUST 2517 51,650 MT 400.00( MT -20,660.00
CGST 516.50
SGST 516.50
ROUND OFF
Total 51.650 MT ¥ 21,693.00
Amount Chargeable (in words) E. &OE
INR Twenty One Thousand Six Hundred Ninety Three Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,660.00] 2.50% 516.50| 2.50% 516.50 1,033.00
Total| 20,660.00 516.50 516.50 1,033.00
Tax Amount (in words) : INR One Thousand Thirty Three Only
Declaration i
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State Name :

GSTIN/UIN: 21AKQPMO0945E1ZC

Odisha, Code : 21

TAX INVOICEB TO B o
MAA STONE PRODUCTS Invoice No. Dated =5
Gobareswar,Mahisara 856 29-Mar-22 :
Jajpur-755023 Delivery Note Mode/Terms of Payment

Reference No. & Date.

Other References

Consignee (Ship to) :
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Buyer's Order No.

| Dated

Dispatch Doc No.

Delivery Note Date

GULTADK el e | S e
GSTIN/UIN . 21AAHCM3587C12P Dispatched through Desyniation = &owamsy
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. ==
OD04R4443 ot
G T — Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl] Description of Goods HSN/SAC | Quantity Rate per Amount
No. ;
1 |DUST 2517 49.020 MT 400.00| MT 19,608.00
CGST 490.20
SGST 490.20
Less: ROUND OFF (-)0.40
Total 49.020 MT ¥ 20,588.00
Amount Chargeable (in words) E &O.E
INR Twenty Thousand Five Hundred Eighty Eight Only
HSN/SAC Taxable Central Tax___ State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 19,608.00] 2.50% 490.20| 2.50% 490.20 980.40
Total| 19,608.00 490.20 490.20 980.40

Declaration

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : INR Nine Hundred Eighty and Forty paise Only

anmw war '\ .
Riahiggte 1' a

MI)Q' . TONEFRQBUCTS| |
7EERAS /; i

L

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice
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= ~TAXINVOICEBTOB =
(KM\A STONE PRODUGTS Invoice No. Dated =
Obareswar,Mahisara 859 29-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Payment |

GSTIN/UIN: 21AKQPMO0S45E1ZC
State Name : Odlsha Code : 21

Reference No. & Date.

Other References

 Consignee (Ship to)

NUAPADA CHHAK, KHAPURIA
CUTTACK

M. S, INFRAENGINEERS PVT. LTD.

~——| Buyer's Order No.

Dated

Dispatch Doc No.I

| Delivery Note D'ate

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

K&ﬂ-wiw €

P‘MO

hadpaj\fct,-—’

GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 -
Bill of Lading/LR-RR No. |1 Motor Vehicle No, e
5 ODO04F9531 i
Buyer (Bl T0) e - Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN ; 21AAHCM3587CTZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
e R R, s e
1 |DUST 2517 - 51.200 MIT 400.00| MT 20,480.00
CGST 512.00
SGST 512.00
ROUND OFF
Total 51.200 MT ¥ 21,504.00
| Amount Chargeable (in words) ' E &QE
INR Twenty One Thousand Five Hundred Four Only
: HSN/SAC Taxable Central Tax | StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,480.00] 2.50% 512.00| 2.50% 512.00 1,024.00
. Total| 20,480.00 _512.00 512.00 1,024.00
Tax Amount (in words) : INR One Thousand Twenty Four Only
12 Ny
= go\if*“eig; % \ < A\
Declaration forl r__?-: nuc'rs
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el TAX INVOICEB TO B
MAA STONE PRODUCTS ~ [nvoice No. Dafed e
Gobareswar,Mahisara 848 29-Mar-22 =~
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Dale. S Rolonces . — =
Consignee (Ship ©) : Buyer's Order No, Dafede e 5
M. S. INFRAENGINEERS PVT. LTD. : r s |
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK : e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination =
State Name . Odisha, Code : 21 :
Bill of Lading/LR-RR No. Motor Vehicle No.
OD04R4443
Buyer (B 1) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Qdisha, Code : 21
] Description of Goods HSN»"S.AC Quantity Rate per Amount
No.
1 |DUST 2517 55.360 MT 400.00{ MT 22,144.00
CGST 553.60
SGST 5§53.60
Less: ROUND OFF (-)0.20
Total 55.360 M ¥ 23,251.00
Amount Chargeable (in words) E.&OE
INR Twenty Three Thousand Two Hundred Fifty One Only
HSN/SAC Taxable Central Tax State Tax “Total |
Value Rate Amount Rate Amount | Tax Amount
2517 22,144.00] 2.50% 553.60| 2.50% 553.60 1,107.20
Total| 22,144.00 553.60 553.60 1,107.20

Declaration

correct.

Tax Amount (in words) : INR One Thousand One Hundred Seven and Twenty paise Only

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

R@u\fv £

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

p. Mo howpahra_—
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SUBJECT TO JAJPUR JURISDICTION

£

11 . 473
TAX INVOICEBTO B e
MAA STONE PRODUCTS Invoice No: |Dated =
Gobareswar,Mahisara 871 31-Mar-22
Jajpur-765023 : Delivery Note Mode/Terms of Paymgp
GSTIN/UIN: 21AKQPMO945E1ZC =
State Name : Odisha, Code : 21 Reference No. & Date. Other References -
Consignee (Ship (o) i Buyer's Order No.. Dated i
M. S. INFRAENGINEERS PVT. LTD. : i R
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK : & =
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Bastingtion s = - =T
State Name . Qdisha, Code : 21 >
[Bill of Lading/LR-RR No. Motor Vehicle No.
: = OD04R4443 L=
Buyer (Bill o) { Terms of Dlelleerg_! =
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN . 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
S| Description of Goods HSN/SAC | Quantity Rate per Amount
No. e o |
1 |DUST 2517 52.300 MIT 400.00f MT 20,920.00
CGST §23.00
SGST 523.00
ROUND OFF
Total 52.300 MT ¥ 21,966.00
Amount Chargeable (in words) E.&OE
INR Twenty One Thousand Nine Hundred Sixty Six Only
HSN/SAC Taxable Central Tax State Tax Total
: Value Rate Amount Rate Amount | Tax Amount
2517 20,920.00| 2.50% 523.00| 2.50% 523.00 1,046.00
A : ) Total| 20,920.00 523.00 523.00 1,046.00
Tax Amount (in words) : INR One Thousand Forty Six Only
. ol f s /5/{::\.‘3 v E-.‘ _\K oy
Declaralion for W2 E'PRODUCTS
We declare that this invoice shows the actual price of the .\ // < I
goods described and that all particulars are true and [l Cobuiais! g\
correct. 1=* | Adnbrised Sigr 1‘05&_
e\ e

This is a Computer Generated Invoice

R&_U:‘,v '
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ROUT TRADERS

At TARANIA, PO- ARHUA DIST- JAIBUR,

VIO NO- 9938500333

_TAX INVOICE

Name and address of supplier. SerlalNo - 24
Drate: - 31.10.2021
#1/S ROUT TRADERS
AT-TARAMNIIA, PO- ARHUA, Address of the recipient / purchaser (place of | Address of delivery, i diffrent from
P.5 -DHARMASALA, DIST-JAJPUR supply) the place of supply
GSTIN - 21AQZPRA726D127
MName of the purchaser
M/S INFRAENGINEERS PYT.LTO.
; AT NUAPADA CHEAKA, KHAPURIA, i
MADHUPATANA, CUTTACK-753010
GSTIN- Z1IAAHEMIS87C1ZP
| Bascription in case of goods / HEM [5AC
51. bio, S MATERIAL | code of the Quy. Unit Unit price |Total valun

i : sood. ;

| i 200M 149939 900,00 1,349,261.00 |

i t SUPPLY OF AGREEGATE ICLUDING | : ’

E : LOAGING & TRANSPORTING e 25171010 ] 971982 | ey 7000 782045100

| : vuUsT ARRO.7T1 200,60 176,142 00

I‘ SAE ‘ Insuranca(if any) 0.00

i |

i Packlng & Forwarding charges(if 0.00,

{ any)

Tokal 4,740,854.40
CGET B2.5% " 118,746.00
SGST@2.5% 118,745.00

|

i IGST @5.0% s
Gramd Tolad 4,987,348.40

Total {in words): Fovrty nine lakh elghty seven thousand ifirae hundred fourty six & fourty only.

= i
ort]

A
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- ROUT TRADERS

AT-TARANKHA PO- ARHUA DIST- JAIPUR,
MOB NO- 9938900333

TAX INVOICE

Serlat Mg - 23

Name and address of suppller,
Date : - 30.09.2021

M/S ROUT TRADERS :
AT-TARANIIA, PO- ARRUA, Address of the recipient / | Address of delivery, if diffrent from
P.5 -DHARMASALA, DIST-JAIPUR purchaser (place of supply) the place of supply
GSTIN — 21AQZPRATIGDIZT

Name of the purchaser

/S INFRAENGINEERS PVT.LTD.
AT-NUAPADA CHHAKA, KHAPURIA, MADHUPATANA,
CUTTACK-752010

GSTIN- 2IAAHCRZ587C1ZP

Dascription In case of goods / services HS5N [BAC
21, Mo, Cade of the Qty. Unit Unit price |Total value
_ggoed
oA (
! FROM 01.08.2021 TO 30.09,2021) 25106 553708 T 50000 1,661,388.00

! g Inaurance{if =) 0.0o
Packing & Forwarding ¢harges(if Q.00
any)
Total 1,661,388,00
CGST @2.5% ' © 41,635.00
SCET @2.5% 41,535.00
1GST @6.0%
Grand Tola) 1,744,258.00

Total {in words): Seventeen lakh fourly four thousand four hundred fifly elgtht only. |

Neorf ot



TAX INVOICE
HNeme and address of supplier. ' . Serial 'i‘\_!q - 21
Date : «31,08.2001
Vi/S ROUT TRADERS
AT-FARANIL, PO- ARHUA, Address of the recipient/ | Address of delivery, i diffrent from

P.S -OHARMASALA, DIST-LAISUR

purchaser (place of supply)

sgme of the purchaser

Nifs INFRAENGINEERS PYT.ETD,

|
=
54
p
o
I

CUTTAC-753010

G0 CHEAIA KHAPURIA, MADHUSAT

21AAHCIIZ587C5ZR

the placa of supply

e 1. Tis -—---—--—-.._I.I. s L T :
Qye. Bair Unit price {Totn vatue
f FROM 01.08.2021 TO 34.65.20 25106 | 28237474 BT BR0.00| 7,574,229 30
i 3 Ingurance(if zny) 00D

Packing & Forwarding charges(if
any)

Total

[CGST 92,55

IGET 5,05

Grantt Totad

I'
5
2
i
i
i
!
i
]
|
i
13

7,249,803.59

Ey b

2 fy wordsl Sovomty e faih Fourly pite rotsiand e firidred fires & poise

et dy orify,
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TAX INVOICE
¥

Seorial No - 19

Date:-31.07.2021

: MifS ROUT TRADERS
, ST-TARANIIA, PO- ARHUA,

i P.§ -DHARMASALA, SIST-SAIPUR

2LA020RATIEN2 77

ay the purchases

RS HIFRAENGINESRS PYT.L T,

L TACK-T52010

2

WHRA

——

G DHL0V.0%1 10 3% F2024)

FNUSPADS CHEARL ALNREPUREA, IADRUPA TANS,

‘on i eazo of grods S vices

e e

i
]
i
:
!
i
|

oo e e

I
l
I

€=

} Adidizss
i

H

]

i

Cade o the

sy

Cis i

HSN isAc

e GOOE

ol delivery, # ditirent froni

the placs of sitpply

I
T e e
Torsi votua

i

|

P AR (N
; i

{ 1,097,601 .00

b X

rdrad paraly sie anly




TAX INVOIGE

e e e g = 3
PG G cdudiea, G ppiier = i o - i
; : '_ Dam e =:s 082022 i
e = S : S e

/S ROUT TRADERS _ i
]: AT-TARANIIA, 7O+ ARHUS, Address of the recipient / Address of dolivary, ¥ diffrent £ flom
i 9. 5 -BHA'??EHASALA BisT-jalPUR purchaser (place of suppiy} the plare of supnly

i CSTIH -2 AQuPRaTEsDI T

|
_hm,_,,_f

i
i
R, TIADHUPAT AxA i
j ; _T.w { ; S
{ CGoseoftna | L ISR 1 unie {Um:s;i:c} HEt {
...f._._.,.ggf!,ﬁ.,.. i [ S N ]
o i i i
"-11130 S0, 20511 i ! H !
P e S !
RAHARPUR : i
51 06,2021 10 30.06.2091) i !
e e B T R A e .-‘u-.w;h.——q.. e
fri=s
i 7
!
e
i
i
i

; .
¥ !
i i |
s ;
f i i

i e S plraditessts o
Total tee T Sinky mu EhbE e
 Semno e e e M S e A e e iz

Signature
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TAX INVDICE

Mame and address of supplier.

Serial Mo - 16
Date:-31.05.2021

WM/5 ROUT FRADERS
AT-TARANIA, PO- ARNUA,

Address of the recipient /

Address of delivery, if diffrent from

.5 -DHARMASALA, DIST-IAPUR nurchaser (placs of sugoly) the place of supply
GSTIN - 21AQFPRATSSDIZ7
Mame of the purchasar
M/S INFRAENGHNEERS PYT.LTH.
AT-NUAPADA CHHAKA KHAPURIA, MADHUPATANA,
CUTTACK-753010
S LEAHEMBEETFCIZP
"8LNe. | Description in cass of goeds f serviess | CREMBAE | T : RS
Cade of tha Qt}'_ Linit Unit price |Total value
B s s e T e DS N =S =z
GOULDE® = i RE £ .
- (FROWM 01.05.202% TO 31.05.2021) ipe Feeias - 25000)  2,205,263.25
[ G B B s Insurance(il eny) i I}.Od
| 0.00
{
!
i 2,306,263 25 |
|
; CEST @2.5% 57,632.00
]' SGST@2.5% §7,657.00
|
IGST @3.0% 62 A= =mel=
Grand Tolal 2,420,527.25
A Tota é-'vmmj: Fweniy six lacs fourteen thousasd one hundred sixty eight & paise thirty one

onfy,




TAX INVOICE

Name and address of supplier.

Serizl No - 15
Bate : - 30.04.2021

M/S ROUT TRADERS
AT-TARANIA, PO- ARHUA,
£.S -DHARMASALA, DIST-JAIPUR

G5TIN — Z1IA0ZPRATIGDIZT

Address of the recipient/
purchaser (place of supply)

Address of delivery, if diffrent from
ihe place of supply

Mame of the purchaser

AT-MUARADA

MI/S INFRAEMGINEERS PYT.ETR.
ARAKBAPURIA, MADHUPATANA,

2388
" or i case of gosds f services | wsmima | _
| Code of the Qty. tinit Unit price |Total value
1_ e e el 5} — it
i BOULOER . =
] FROWM O 032001 ';'o 30.134.2021) Ll ARiaTne o] 0000 5,027,271.00
[ tFROLOY 04200 30,044,202 iy )
Insuranzefif zny) 0.00
i St s e Sy
! Paching & Forwarding chargeslin 0.00
any)
Tota 5,027,271.00
¥ 125,682.00

CEST @2.5%

SGET @285

125,682.00

1657 @5 0%

Toial (i words)

: Fifly two lacs seventy eight thousand six hundred thirty five only.

#
]

! i
[ L0

Signatura
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Mame and address of supplier.

Seriat No - 14
Date: -31.03,202%

/S ROUT TRADERS
AT-TARANIA, PO- ARHUA,
P.S -DHARMASALS, DISTJAPUR

Address of the recipient /
puichaser {placa of supply)

Address of delivery, if diffrent from

the place of supply

GOSN - 21AQLPRAYIEDAET

Name of the purchaser

/S INFRAEMNGINEERS PUT.LTD.
AT-MUAPADA CHHAKA KHAPURIA, MADHUPATANA,
CUTTATI-7536G310

= GSTI- 2IAAHCMBSEFCIZP
st.No. | Description in case of geods | services | | HSMISAG | == 2
Code of the Dy, Lnit Unit price |Total value
s o . aoad Sar
BOULDER Z = =
108 24078, T 270.0 5 472
g ( FROM 01.03.2021 TO 34.03.2021) - R g PO i
insurancefif any) 0.00
i I Pk B G ;«;ér‘;iiég chargaain . ‘}-GE
1 iy
] 1 s eam i st o i ik
, i Votal 5,691,347.55
CGST @2.5% 142,284.00
i i BOST @250 142,284.00
|
GST [0a.0% g
Grand Total —_— 5,075,815.56

Taotal (in words): Fifty nine lacs seventy five thousand nine hundred fifleen & paise fifly five only.

X ;f « [3)1 ﬂbf -~

Signature




= S — e
i e RANBIVIOE =

Name and address of é'dppTia'r. 3
 14/S ROUTTRADERS
AT-TARANNA, PC- ARBUA,
P.S -DHARNMSALA_,_D{STJA}PUR

GSTIN - 2IAQZPRE7I6 D177

Addrass of the recipient /

purchaser (

Seripi Mo - 13

Date: - 23-02-2021

Addrass
place of sunply)

of delivery, if diffrent from
the place of suppiy

Name o7 the purchasar
FASS INFRAENGINEERS PVT.LTD.
AT-MUAPADA CHHAICA {THAPURIA, MADHUPATANA,
CUTTACK-753010
GETIN- 21AAHMASE7CIZP
= = e ! s SAEA e | AR e & |
B Mo, [ Beseription in case of gonds [ services | f
i ;\].'_};' Uit Unit price |Tetal valin
S L. S e e B L) = e S
] " =R
: BOULDER 25108 248129 i BT s 2TH.G0 8,618,483.00

{ FROM 01.02,2021 TO 28.02.201)

" o0

Macking & Forearding ehargas(if
ay)

0.60|

Tolal

§,618,483.00

CGST @2.5%

165,462.00 |

SGST @2 6

T 85462.00

ant okt 6,949,407.00
Totai (i words): Sixty nine lacs fourty nine thousand four hundred seven only.
—iia - vt —— —————— s s o - - —sea]

/
[ aad
i tor

Stgnatur




AX INVOICE

Mame ond. addrass of su npllvr

—

| M/S ROUT TRADERS
f AT-TARANIIA, PO- ARHUA,
J" PS- P.5 -DHARMASALA, DIST-JASPUR
J

uS TN - Z.AQZPIM FHERIL7

Name of the purchasar

G

w:, lNLhm MGINEERS PVT,LTD.

| AT NUAPADA CHEAKAKHAPURIA, MADHUPATANL,
cui '.‘;u::: ?5391 c

if Si-'-\?-;

.,criptmn in case of QDI:ICI.J i san vices

1 s , BOULDER
TFRGIE 04.01.2025 70 31.01 2024)

Serial f\.o iz ;
Date:-21-01.2021

Address ol dalivory, ifdiffrent fram
thi place of supply

Address of the recipient /
purchases (placs of supply)

.................... e R e e e
IQSH r‘S.ﬂ.C I- I
Code of the Q!y_ Unit | Unit price [Total value
cond | | | o e
25105 70047 l ar 1,891, 359,00
e rra R R e e e

.00

s (if any)

St R

P_uukm-&_r;::;r}irﬂi'nﬁ_a}?l anfif | 0.00
any)
TS e s T 4.867,269.00]

Grand Totai

e e

Total ( in ;*ora's} ﬁae‘ceen facs eighty five ithouszand eight hundred thirly throa only.




e S

e NN 5

fName

—_—

e L
aid adidrzss of suppliar,

TAX INVOICE

et

M/S ROUT TRADERS

AT TARBN)IA, P AlMUA,

[:HARN‘A Sala, Lh'; T -.-MI*-‘L'"‘

Seriat No - 11
Date : - 31-12.2020
|

]
ai f | Ad GENVEEY, o diffrens f-:om

e placs of SLpply

Addrasy of the recipie

purchases {an"(" o s .bppfi.-'}

j
i
|
|
]
!
|

i

i gz, ?'aé.{h:;{

{ ke
Voo g

A
: i =)
/ mw]"\AﬁfL.f"
LA




TAX INVOICE

MName and sddress of ;upplie . [

Seriai Mo - 02
Daie : - 30-11-2020

M{5 RGUT TRADERS
AT-TARANIA, PO- ARHLUS,

| PS5 -DHARMASALA, DISTJadsttn

Address of the recipient /
purchaser {place of supphy)

CETIN - ¢ 1AQEPRETYSDIZT

Mame of ine purchaser

M7S INFRAENGINEERS PAT 17D,

LIAFALS CHHAKS JRHAPURIA, MADHLUPATAMA,

Thd- PIAAHDRES/CLzp

dezoriplion v oasa

S - 1< O

29097.45 | wy

Address of dalivery i agiffrant from

the place of supaly

¢ Toaal value

TESS 308 a0

suranca(if any)

.00

Packing & Forvuniding shagesin ;

o ok
j
i

11,00}

£ 249.424.80]

i
Tobal (415 v oie Eigity b 15es Tousty nine

Hausand one hundiesd Swentu foe 6 paigs

s r"’\;‘ 5 A

vl

)
o







Tax Invoice — ==

IRN - G89_dbOSuaZcd19f4589(181eCI89f269a08d1614388346190-
5c905e389h11 2570F

Ack No. * 182211516780020

Ack Date - 2-Apr-22

ARUNI STONE CRUSHER AND TRANSPORT SERVICESPVTLTD  TnvoiceNo. * &\fay Bi o, Daisd

PLOT NO-1237/14a7, KHATA NO-245/38 'T953 "31»Mar-22
MOUZA-BARAMANA,PO-PUHUNA BOULAMALA, b — e ""'_'“_5M63éfr'e.'rﬁ'1§ of Payinant "
;' -

DIST-JAJPUR,ODISHA-765025 Delivery Nate
(8ST No-21AAQCA7934C 1 21 i
Odisha - 755023 India e e e e Hererres Sl ST o s .
GESTIN/UIN: 2188QCA79340 12T i Reference No, & Date- i Other References
State Name : Odisha Code ' 21 ; |

E-hail : arunistone@ymail comn o -
"B*u_yé'r' (Bil to) ; | Buyer's Order No. ‘Dated

MS Infraengineers Pvt | Ltd.

:Khapuria, Madhupatnana, Cuttack-752010,0gisha Dispatch Doc No. Deiivery Note Date

Telephona: +01-671-2344761/52/63  Fax. +91-671-2547259 019046 :

E-mail: info@msil.co.in ' Dispatched through Destination i
Qdisha - 753010, ingia _ - 'ROAD 'REKUTI |
GSTINUIN © 21AAHCM358TC1ZP (Bill of Lading/LR-RR No.  Motor Vehicle No. ==
StateName . Oisha, Code : 21 013046 dt. 30-Mar-22  ODO4R 4443

Terms of Delivery

| Description of Goods " HSNISAT "G8T T Quantity  Rats 7 per Disc. % Amouni
1N : i Rate | . i} Sy e
1 CRUSHER DUST 2517 5% 2081.000MT  B85.00 mMT 1,77,735.00
2 BAZUR) 2517 I 5% 2B.070 MT 250.00] MT| 7,017.50;
b 1,84,752.50
OUTPUT CGST | ; eud 4,618.82
OUTPUT SGST | . 4,618.82
Less: Round Off i ' : (-)0.14
Asmount Chargeable (in words) o ] 3 ; ' E & QF!
INR One Lakh Ninety Three Thousand Nine Hundred Ninety Only e
S e bl B e e St o T~ —Tail
: ... Value  Rate . Amount Rate  Amount | Tax Amount
Lt o Cel e s — 1 1,84,752.50) 250%] 461882 250% 461882 933784

__Total| 1,84,752. | 461882 - 461882~ 9,237.64

Tax Amount (in words) : [NR Nine Thousand Two Hundred Thirty Seven and Sixty Four paise Only

Company's Bank Details
Bank Name INDUSIND BANK LIMITED C/A-262002727272
Afc No 252002727272 CEag
Branch & IFS Code . CHANDIKHOLE & INDBO0DO022S.. , %,
for ARUNI STONE CRUSHER AND TRANSPORT SERVICES P &.{p i

Company's Service Tax No. 21AAFCT0552J1Z 1 ; o . ‘{“
Company's PAN - AAQCAT7934C ! i L)&’Q* o |
ulprisad Signatsy/

Aulnpricts

Signag
Signgls

; s 3
__.f“'!‘.-:‘rw n'@?f

This is a Computer Generated Invorce

a

&




e

: ; =
SRI SAl CONSTRUCTIO

Specialist in ; Drilling, Blasting & Civil Works

7

Bhubaneswar, Khordha, Odisha - 751015
Mail ID : sscchandikhol2010@rediffmail.com

_ 488
NS

Plot No. N/2-54 under Drawing BS NO. 136, Flat No.3, 3rd Floor, Treelet Homes,
Plot No.- 868/3040, Khata No. 691, Jaydav Vihar, IRC Village, Nayapali,

—e

GSTIN : 21ABMFS2295L.12S

GSTIN: 21ABMFS2295L1Z5 STATE CODE:21

3ILLTO PARTY

Vame:M S INFRAENGINEERS PRIVATE LIMITED

INVOICE NO :55C/21-22/100

VEAR BALASHRAM,KHAPURIA.MADHUPATNA.
DIST-CUTTACK,ODISHA,PIN-7530 10

INVOICE DATE :31.03.2022

GSTIN:21AAHCM3587C1ZP
State: ODISHA ,CODE: 21

PERIOD: 01.03.2022 TO 31.03.2022

Supply of 10MM 251710 MT | 115 | 2698.950 | 140.00 3,77,853.00
2 Supply of DUST 251710 M.T | 166 | 4403.000 90.00 3,96,270.00
Total 281 | 7101.950 7,74,123.00
_ Add:CGST @ 2.5% 19,353.08
it 0
o] MO g Add:SGST @ 2.5%|  19,353.08
\
e Total Tax Amount|  38,706.15
[ 22N
S Total Amount after Tax 8,12,829.15
Say:| 8,12,829.00
_Total Involce Amountinwords-~ =

Rupees Eight Lakh Twelve Thousand Eight Hund'ré'd Twer'lt\;Niﬁe Only

Ceritified that the particulars given above are true and correct

Bnk Name:INDUSIND BANK,Chandikhol Branch

Bank A/c:200010454268

Bank IFSC:INDB0000225
Terms & Conditlons




Specialist in :
Piot No. N/2-54 under Drawin

Drilling, Blasting & Civil

Works
@ BS NO. 136, Flat No.3, 3rd Floor, Treelet Homes,
Plot Ng.- 868/3040, Khata No. 691, Jaydev Vihar, IRC Village, Nayapali,
Bhubaneswar, Khordha, Odisha - 751015
Mail ID : sscchandikhol2010@rediffmail.com
s GSTIN : 21ABMFS22951L.12S

Tax Invoice

GSTIN: 21ABMFS2295L1ZS

STATE CODE:21

BILL TO PARTY

Name:M S INFRAENGINEERS PRIVATE LIMITED

NEAR BALASHRAM,I(HAPURM,MRDHUPATN&.

DI§T-CUT'1'ACK.ODISI—]A.PEN-?SZ&OIO
N:21AAHCM3587C1ZP

State: ODISHA ,CODE: 21

INVOICE NO :S5C/21-22/84

INVOICE DATE :28.02.2022

PERIOD: 01.02.2022 TO 28.@2.2022

Description in case of | HSN/SAC Code of : Unit Price - !
S1.No P ty. (ML.T fotal Value
foods/Service the goods/Service .Umt-- T,ﬁl ) Q_y.( ; ) (W.T) i

1 Supply of 10MM 251710 MT | 129 | 3163.460 | 140.00 4,42,884.40

|
2 Supply of DUST 251710 M.T | 185 | 4979.510 90.00 4,48,155.90
Total 314 | 8142.970 8,91,040.30
Add:CGST @ 2.5% 22,276.01
Add:SGST @ 2.5% 22,276.01
"g Total Tax Amount 44,552.02

Total Amount after Tax

9,35,592.32

Say: 9,35,592.00
Total Involce Amount in words
Rupees Nine Lakh ThirtyFive Thousand Five Hundred NinetyTwo Only
Ceritified that the particulars given above are true and correct
BANK DETAILS |
FOR SRI SPJ.-%O;}!%RUCTIONS
Bank Name:INDUSIND BANK,Chandikhol Branch .‘59_.:-’“‘%}'\
. & A
| J BAY
/] Bank A/r:200010454268 ; %{@L))
Bank [FSC:INDBOODO225 N X Xa
_____________ = Terms & Conditidns By {SeaL& S]'g'ha"ture)

\



Iu:\
= '(i 7

o

Spemallst in: Drz!ilng.

- Plot No. N/2-54 under Drawing BS NO. 1
P!utNo 868/3040, Khata No. 691, J
Bhubaneswar Khordh

Blastmg & Clwl Works
36, Flat No.3, 3rd Floor, Treelet
aydev Vihar,
a, Odisha - 751015

Homes,
IRC Village, Nayapalj,

/ / = =i fdail ID ; ¢SCChM‘idlkh0l2010@r(‘dlffmall com
or = 0 GSTIN 21ABMF52295L1ZS
el s = Dite :

Tax Invoice

GSTIN: 21ABMFS22951,17S

STATE CODE:21

BILL TO PARTY

Name:M S INFRAENGINEERS PRIVAT ELIMITED

INEAR BALASHRAM KHAPURIA SZMADHUPATNA,

‘UH F-CUTTACK,GDISHA LIN-753010
GS5TIN:21AAHCM3587C1 7P

State: ODISHA ,CODE: 21

INVOICE NO :55C/21-22/75

INVOICE DATE :31.01.2022

PERIOD: 01.12.2021 7O 31.01.2022

Description in case of HSN/SAC Code of

Unit Price

Il goods/Service the goods/Service Ll tRIP Qty. (M7} {(M.T) Total Value

| X
I 1 Supply of 10MM 251710 M.T 36 916.040 140.00 1,28,245.6(
2 Supply of 10MM 251710 M.T 105 | 2538.380 140.00 3,55,373.2¢

3 Supply of DUST J 251710 M.T 9 264.050 90.00 23,764.5(
Total 150 | 3718.470 5,07,383.3(

Add:CGST @ 2.5% 12,684.5¢

Add:SGST @ 2.5% 12,684.5¢

Total Tax Amount 25,369.17

Total Amount after Tax

5,32,752.4;

Say:l  5,32,752.0(
Tatal Invoice Amount in words :
Rupees Five Lakh ThirtyTwo Thousand Seven Hundred FiftyTwo Only
Ceritified that the particulars given above are true and correct
BANK DETAILS
FOR SRI S C_QN,STRUCTION.S
Bank Name:INDUSIND BANK Chandlkhof Brdnr.n —{n \\
a e e e ——f F} I‘“\-
!.;J_-.J \/ 7 I3 ﬁgtq”mg = 2
IBank Afc: Of( h 24261 el e e s /;;}‘ "f\&)
”-J\, ”\{Jr‘LUUU 0225 /~-\;'_;',"'
J _____ Te rfr1_..E__'-U_r.I_rh1IUuH:, (SP iture)




Stone ProﬂisAbstract

491

SLNo.| Description | °®"| pate | ChallanNo. | Product| QUantiy(in| o Remarks
No. Cum)
Respondent
made this
0196794,
il 2
3812824078, boulder for
Rahadpur Quarry 38128A4499, 2022-23 to :
1 Agrt.(Own Quarry) 24.06.2022 38244D3EBB, Boulder | 2,04,000.00 2026-27 Cor:)structlon of
H-53 per
3A3B4644CC, annum 82000
3A4D764968, cum as per
3A4D764968 agreement &
mining plan
Respondent
made this
agreement for
: MR No. extraction of
g:::;?gif:g 0671838 dt. boulder and
41/2015-16 {undér 20.06.2016, stocked for
2 Tah;s" e 0672364 dt. | Boulder 25,926.00 | 2016-17 | future utilization
Dharmasal)-Own 03.02.2017 & and stopped this
Gl 0672367 dt. quarry by Govt.
2 03.02.2017 per annum
25926 as per
agreement &
mining plan
Further on dated
25/08/2023
. made this
Da_nkar! Quanyy agreement for
Sairat Case No. i
extraction of
41/2015-16 (under MR No bariidar for
3 Tahasildar 0078438 Boulder 30,008.00 | 2023-24 Comitiictlin o
Dharmasal)-Own NH-53
Quarry made on 2 38358
annum
dated 25.08.2023 cum as per
agreement &
mining plan
S
2 No. 0797301 to Approved
3 Quarry_m the name 0798245 (939 Boulder 5,634.00 Quarry
of Sunil Ku Swain- Trip = 6 cum)
Own Quarry P
2,01,975 MT
Purchase of Boulder Boulder /1157 = Purchased from
from Rout Traders 1,28,846.57 Traders
: Bill No. 24 to Cum
07
Purchase of Stone Purchased from
from Rout Traders Sione %:145.80 Traders
20,147 MT /
6 Purchase of Spall Bill No. M/S- e elior 1.57 = Purchased from
from Sri Sai Balaji 01/2022-23 12,832.47 Traders
Cum
Purchase of 10mm ]
P Bill No. 100, Purchased from
7 Stone from S_rl Sai 84, 75 Stone 5,934.29 Traders
Construction

4,20,327.19 Cum

1,68,130.87 40% of Total Boulder (Dust)



)

e e AR
: \?T'N  21APMPMI529N2Z7

AS CONSTRUCTIONS

Deals in Safety Net Manufacture & All Safety P
roducts
DULADEI ROAD, KALYANI NAGAR, CUTTACK - 753 013 (ODISHA)

Mob. : 9437036189 |

Address Neﬁr@)fvpmg}\.

asneay

MgTﬂﬁmir\g\%PUT;UD,
...,.....K«’W.sfm'a)....

- Machupeinn, Qulas 6T Q4 AANCEN B &1

—

Bill No.... 2.0

ji

L Date 9»61:'@%..,&?&

=

SL

No. DESCRIPTION HSN QTY. RATE 4
;’ cope | unr |perunit| AMOUNT
* Sand % 058442 | 91.0- 4 4305020

“Eong

ol TP

WS =

C%’///

i\

n_lEf-"':‘-
Bank Details : Total Amount Before Tax 2\?) 6SH Qo | B
UNION BANK OF INDIA, MADHUPATNA BRANCH - -1
AIC. NO. : 514201010032432 A L 0Fb30% A0
IFSC  :UBIN 0551422 SGST 9.5 % 16Fb3s8)oy |
S f IGST % i gt

TW\E:\:L%"L\O[D:E_L ?g}(’/e-lhaﬂ(@ Toral Amount After Tax (1 +2+3)
...... NnE MCD‘V)OM){) INVOICETOTAL As 20 b9L | 00

L~

Certified that the parficulars given above are true and correct.

Signature of Customer's

For AS CQNSTRUCTIONS
. rised Signato J
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ANNEXHBE-R8/F

493

DETAILS OF MATERIAL USED
Earth Quantit Stone Quanti
sho| tem | unk | conmmption| YR | She it e A |
Quantity Borrow Pit Cuttin; Crusher Stone | Zigged Stone
1 |E/W & SUBGRADE| Cum 27,99,600.32 | 23,08,088.42 | 2,22,472.75| 1,92,170.82 76,868.33
2 GSB Cum 2,50,037.44 1,52,830.47 27,124.52 70,082.45
3 WMM Cum 3,72,248.98 40,909.64 2,19,409.27 | 1,11,930.07
4 DBM Cum 79,413.49 51,618.77 27,794.72
5 BC Cum 39,187.56 19,593.78 19,593.78
6 PCC M-15 Cum 19,211.45 12,807.64 6,403.82
7 PCC M-20 Cum 8,854.68 5,903.12 2,951.56
8 RCC M-25 Cum 464,40 309.60 154.80
9 RCC M-30 Cum 46,219.87 30,813.25 15,406.62
10 RCC M-35 Cum 59,742.85 39,828.57 19,914.28
11 RCC M-40 Cum 22,657.43 15,104.95 7,552.48
12 RCC M-45 Cum 3,728.70 2,485.80 1,242.90
13 RCC M-50 Cum 1,103.22 735.48 367.74
SUB TOTAL 2308088.42 | 375303.22 | 192170.82 76868.33 228908.88 219409.27 229401.02 | 44831.09
TOTAL 2308088.42 | 375303.22 269039.15 448318.15 229401.02 | 44831.09
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Total Royalty Amount upto IPC-# 27~

S| |Description of

No Item Quantity Rate Amount Remarks
1 Earth 192170.824 35.00 87,25,979

2 Stone 228908.881 130.00 2,97,68,155

3 Dust 228401.020 35.00 80,29,036

4 Sand 44831.087 35.00 16,69,088

Total Amount

4,60,82,257

494




163

Total Amount Deposit to the Govt. Authority against Royalty

1 RTGS to TDR Dharmasala 22.04.2022 by MSIL 68,13,813
2 RTGS to TDR Dharmasala 08.04.2022 MSIL 36,36,000
3 Deposit at Danagadi Tahasil on dated 10.03.2021 by MSIL-Earth/Morrum 14,70,000
4 Deposit at Danagadi Tahasil on dated 03.03.2021 by MSIL-Earth/Morrum 14,76,725
5 Deposit at TDR Dharmasala by Rangadhar Pradhan on dated 16.09.2020-Earth/Morrum 24,22,806
6 Deposit at TDR Dharmasala by MSIL on dated 01.02.2021 19,45,000
7 Deposit at TDR Dharmasala by MSIL on dated 08.04.2022-Earth/Morrum 13,28,000
8 Deposit at TDR Dharmasala by MSIL on dated 08.04.2022-Earth/Morrum 6,80,000
[} Deposit at TDR Dharmasala by MSIL on dated 21.06.2022 66,05,353
10 Deposit at TDR Soro by Sunil Ku Swain on dated 27.09.2022 9,50,605
11 Deposit at TDR Soro by Sunil Ku Swain on dated 27.09.2022 1,26,603
12 Deposit at TDR Dharmasala by MSIL on dated 30.05.2023 1,00,00,000
13 Deposit at TDR Dharmasala by MSIL on dated 22.08.2023 44,92,060
14 Deposit at TDR Gondia by MSIL on dated 11.12.2023-Earth/Morrum 2,09,250
15 Deposit at TDR kamakhyanagar by MSIL on dated 13.11.2023-Earth/Morrum 1,85,000
16 Deposit to Odisha Minor Mineral on dated 29/08/2024 - Stone 72,73,001
17 Deposit to Odisha Minor Mineral on dated 30/08/2024 - Stone 89,16,057
18 Deposit to Odisha Minor Mineral on dated 29/11/2024 - Stone 71,98,641
19 Deposit to Odisha Minor Mineral on dated 03/01/2025 - Stone 71,98,641
20 Deposit to Odisha Minor Mineral on dated 18/01/2025 - Ajira Earth Quarry 19,20,000
21 Deposit to Odisha Minor Mineral on dated 18/01/2025 - Barada Earth Quarry 34,90,000
22 Deposit to Odisha Minor Mineral on dated 08/04/2025 - Stone 72,23,428
23 Deposit to Odisha Minor Mineral on dated 25/08/2025 - Stone 72,23,428

Royalty Amount Paid

8,55,60,983

495
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ANNEXURE-RS8/C

g8

daq 4eae,

66194 SIFI] ARPILASR YRCAS ATEET ¥&° 7.9.8.5.9R (656
QAU-GRUETR 6UG, YRR, FAUR - 00098

SR QYBEC QULLIR IR 6N YRR Y9° 6T YRASIN DI AGEAR |

eI,
g/ elee Wﬂ‘ﬁ ENN8) G5 | QeNG6) QI QIFQI | 2199 9K
6AISioN JRFId 6AG AR ARl __ e 98 24F  dim 89 eidugelsa
AN N ¢ FAUARE | 661 / 2UF A6 §F 609 6QIRE | 65168
eI @ 2RI 99° AIRGIY QUG ARG 689G AR FQAR, €] / 26
966&, 65/1g2lR JIT1 IRER SI0F QIdY 8RS | 2Kg, A5EE 9f €98 FIal
e A8R VTS L8, 66lgeN KR QUTIR AR GR J°aRE aSl
2048 Ao |

JTUR Q6GEY 986, ¢/ 267 FININ RGUNS FREG LIRAR 6ARAIEE
2iFlg NH-53 (Package-l) 69 QIdY GQ88 69R 2N FEIQIEA | 66
£6¢1 Q9 9aga QIYKIRE! QIR QYR ARENR IR CIF 2SR G046, ¢ /
266 2AEG QUEND AFS AARE IR SN HAE FRIG 99° HRE
621R2R1 FQ ¢8R 991elq 6°RERIG AFERUY SRR |

208G UFYKIQ,

QIR GgY NK6YR,

. 2144951
1 Am{“ o MQH @@Q@: wfs%# ) 0@) - m/@olé{

Ni G2

oflgy- QA9 AP - 09
ool o - 573 90 QP
gleler- 574 - 05 ébqu’)%
o 4°- 575 - 19 GINR_

01 b8, 1% @-’a@‘ﬂz‘ ..
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o@aqial
¢1eleal

UgIast E‘f/’ﬁ%’ O 6% caagin dO od, siplo- RENYR ,
amw 5343 7923 6286 @ Q] o~ CFEPBE54-8D , RIe. QIR -
gV @Rl QRGN |

(90I6Q QRlIges ‘gl QiR QIz’ 9Q° FIRG’ ISR GRITN) |

gQe

&1 9818 912, GIPL & GECPL (JV) @ 919edi4 C‘@Fii‘ i, gid 8¢ od eod, i g
[ola3] ema}@ 6Q 2R | 0I6R &]&IG{G?‘I 'TO1E QUTIR FIF” 98° ‘RIAURHILT ULEH GLILN |
6UELES6R @, §O1U QIR aI5 "Rehabilitation and up-gradation of Existing 2-Lane to
4-Lane Standards from Duburi to Chandikhole Section of NH-200(New Nh-53) from
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| 125) ¢ faeelt, YhaX, SEd 15, 2016/4919 25, 1937
No. 125] NEW DELHI, FRIDAY, JANUARY 15, 2016/ PAUSA 25, 1937

T, a9 AR Sy gRadw wa ey

st
7% fawely, 15 StaeT, 2016

F. AT, 141(A).—TF T&T ATSEAAT, THELT (H2eA0) 97, 1986 & =% 5 % Iq=aH (3) T
FULATIETE ATTLAAT, §. F1.37. 1533 (31) ara 14 ffawaw, 2006 § FAaa =¥ dengs Fd %

forT . #r.37m. 2588 (1) A 22 fHaway, 2014 g7 Y9 f T o, 39 a+ft =thai @ e
IEE TATHAT S il 9T § 36 ATALAAT & TSI 0l TAFT STAAT I ITASH g T JILE &

AT o it Aty & iae e Sl gATT ArH g 60 10 2,

T ITH TSI AT TiAAT AT w22 Fraway, 2015 &1 Iuse w7 & T2 o ;
ST FeR T AL GIT TAIh AT9d ITRT AT 9% STH AT AT AT 92 8 5=
[ERIECIEH
T <9 FHTL AT FATH AT ST 1T F+T ATE 6 AT | AT IFaH AT 6
2009 #¥ oo srqmfa artar () €. 19628-19629 arit™ 27 ®3a<t, 2012 H A, 0.6, 12-13, %
AT & ATELO § @A Uz & o7 X G B G g gF= et & @9 & o @ a3@ieeiT
AT e AT 21 TE 2 ;
AT AR IFAH FTATAT % AT AQY o AT H UH qTHA 56 o 93 ezt
FATITRY STTITH FAT AU 21 TAT 8, AR €T 4 g M0 ;
T AT TP g ATIHI0T F AT @A & AT | 13 T3, 2015 F I A< g
HYg § T @1 & @A Tg i a2 Farai & forg $fq awr 1 e fear g ;
AT ST AT F 9GSt & @ad & o qaiaofia sEraf it 9T & qeatead
A o fory srvreas f3u g
AT AT, a9 T SAAaTq Ifadd HAred § 5T AR & |1 IIHe § Aii are
gAd & oo Antads frgia dar o g S wawer & o gatewi et & saegt, Ser

237 GI/2016 (1)
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Tl HETd e yrfeewor & A f3U 0 g Sl Gt YRR 67 g=ar St autid
TATAT T BT F TAAT TF @A 6l T2 GTHOAAT H 26 Hed § G905 g § STANT T 7 G0 77

T E

AA:, T, Feald TR TATALO 07 997, 1986 & 93w 5 F 3U«aw (3) & G () ®
AT qIST TATILOT (FLE07) Afafaay, 1986 it €T 3 it ITUTT (2) F @ (v) FILT T&<T oIf<hat &1
TR F3d g0 <6 ATSg=AT § (AeAforiad seited Fdl g, 9iq ;-

I AfEg=T -
(F) =T 2 H, "I ATEAT H" A=l & THETq MueriEd aeg Sqedrd B S, e -

" OIEAT ¥T 9Y 3 AHHAT § A @ISl 6 @A & (o0 "G2" Yo # Al A qTef ArHaAl
% forw RS wateror gemg fRgfwor g (@garguo)™
(@) =7 3 & weaTq Awaferfaa e sfq:eafua B STos, sraiq -

"3, ST T T HATd (Heior STreeha -

(1) el |CHRTE gIOT 9ATa<or (§2eqon) srfarfaam, 1986 &t amer 3 &t 39amr (3) F swefia
ST w8 wataver dura et srfeor (o =aod o Ta7q SEEun g1 T §) F I8
TR STTOTT ST =TT Faedt & e aaT foreeh siavfa srerey oY qae ai=a ¢ |

(2) et wisreze a7 ST Fere SEAEUT 7 steTeq FRT |

(3) T5T & HaTerd AT AT &1 3T TARIT AT AT IT TARNT AT ST UT HT
qaT qi=d g |

(4) SEAEUT F A=A &I TIET qGH SAY TTWET I ATy 3fT wah faorost g | oo =,
TR fd, TART & TARNT A AT q&F a9 TRIEAF GIRT ATHH <8 a1 SITUAT | ITIaT J194E Hl
TR & aTel fAra s & ety sfiw sgard =7 st F aRfm 7 § A T 2

(5) STEAEUT F UH HEET ST G 12d T[T TLRTL AT Ho T[T & TITET % FAT ATAHT &
fRrarer faeros gaeT % 9aq gae giv |

(6) e Tt e Mt afufa S5F =aq# =a9% 727q SISuHT Fa7 &7 § W 986 |
e aastt foreer siavfa ue steder i U ey 9= g |

(7) watera ToT A & orer a1 /9 Toaes I0mEd ¥ 999 SIS F®9Tas el +ae, HErs
AT S UET F7 sremer g |

(8) @A ¥ syfa=re faamr & ggra Haer a1 37 Maers a1 ™ot &7 R St &7 39
FH § qaeT qied g |

(9) w57 yguor fA==r /v A giufa w1 gfafte, S § q99 599 37 y9nfta sfewr (a9)
¥ Haed franr a1 sgfasn w97 w57 srer @AW @1 oty v sraarts e Hows
a1 et sfeart &1 [T afeee a1 [er fade g amiaies B smom, e aiug &
TSttt i, Farfeafs, sarfir s a1 qer a9 aiwas g amfafEe & sE g §=
faroras waer ST F o= HEET AT | AT "IHES & T FA AT [Aus it garaty $iw
AEATU = ATAAT & qRIAT 7 H A T2 2

(10) ST F TH FaeT ST Haferg ToT AT AT HF AT TATHT F AT ATHET 8
rarer faeros gaeT % 9aq gae giv |

(11) et wfSrege a1 St werses Bt sftrmr w1 SEadun F afEe & =7 8 #0359
* foro srfagf=a w47 e S0t 39T AT Feat & foro a4t A e drfrees agraar wew=
FAT |

(12) MU T LUHT FHI-THT UT FATHET =0 Afeg=+r # fAafafas wiwar &1
AT FHI T TRRAT HT TR R |
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(13) SEUHT ATfe® STLarad & fHgid 9% F19 ®G(0 &l Jeqe Tod® 3907 § UF 7q 92
T T TATH HIT AT AT AT Tl il § qf TgHd T 79d ATHATAT R 1"
(W) T=7 4 9 37 9= (i) F weErq FEferfad 3w Gy siaseTaa BT s, o -
"(iv) "@2' TAT Al TIA gFAL H FH T Ik a6 A Gl & @ o G 4d TRATSHATA 6 o7
SIEATUT § G4 TGN SFATTRT STUferd gl | Seasuy U+ [Afq= &l =7 s(teeg=er & o
TATTST SISUHAT st FRRTReT T2 AT 3 1" ;
(%) B=7 5 % T 9¥ e feried =7 @ STus, o97iq -
"5. G, RifeTr s PRt gf@faar -
FeatT g § agl fadus fReteor afafaat (SuHEh) T 3 @9 sy w67 u uHguET S
S Ta< o SEuHT v t ', =1, g2, TET Y GRS AT AT st ShiTHT, TR AT
fRgior T FHe: I gRAT F FH AT 396 aEL A @i 6 @ad Ig Hl 2" qadT hl
TRATSATSA T ST, TR ST o (1 | SUHT, THSUHT 37 SISUHT Ted® AT F7 o
FH UF GL 9% BT |
() SuHT & dv=aT afifore 6 § U sqE gl | TsT AT €9 1T T 9 UHSUHT F7 ToA
Fea I HCRTE GILT Ha(8q 1T AhTE AT G TSTT TATHA & GXTHET | IET Th1e Foharm Sroam |
e Fq% ax SEUHT FT TS Feal T TR T I 3F H & T G397 6 (A fhar  Sros |
(@) FAT TEARTE G AT 5T TLRI AT S AT TATAAT 6l 9 GgHId & TATH A Fraem
T AT F FTLON F U F AT4F T AT HT TSFYT o (010 Ush THSUHT T TS H< Gl |
(T) SUHT ¥ TESUET & TdH A1 a9 o6 TET IS AT S0 |
(=) "atera Sudl, uadudl @i SEuHt F grida aeey 5o qfdSET a1 wrdwerT ¥ detdd
rorer &7 forees foro sffasr am st ar Mateor & yaeEt # oo gatewfa [y F Sor v e
g | IRATSAT J&dqTae ST FLreAr & o sraeas qagrd Iuass HXTUIT, & HF § &7 919 (a7 6l
T AT ST (A0 FT Fan |
(F) SUHT, THSUHT 3 SISUHT ATH{gH SN 6 [HEd 9 HA  HO0 | TeqeT ToAH 297
H UF HF IT TgA AT TATH HT 31T AT AT Tl @il g qT Tghd &l 7 TTHATAT T | " ;
(%) 37 6 F T 9 MEferiEd 93T T@r ST, $iq -
"(6) T@ TATATOT sATafr (SHT) & forw sraad -
Tl AT FAFATT FT AT A AT TAE FLA T TRITSAT TEqTEF FIT €A IT G
T qF g9 g8t § 9@ qAqa ity Saraixy it ST F aTaT Aead TS e gy

qRETSET % forw searfad waer (Faet) 1 92919 A1 st Sy e gdtdd g i 9g= e
FA % TATG 6 AT IUTEG T€T 1 3¢ AT T 19, I a0 g, Star afefers 2 # faar

g, ¥ AT STo e yast @2t aREsETet & qefie 9i gHAT % Y @iesii & @dad & (o0
TET1E § AT ST | afRASET ST SaEd & |41 0@ Aredar g {dre # uw afd
TRT 1, TT 15 T T€T1T & 97 TE&qd HT ; 3T G007 TSI AT FIAFATAT 0l 9T
(ST T 7 8) AALTOT ATSTHT il Uah Ui & ATeAdT TS o T U T&qd it SATusir | ;
= TT7H-

(i) 3T =T (i) & < " THT (1)-ShRiTAT 2 ", BEmE ST TR & 37 017 (F)" F ' H
FEATIToha [T STTUATT &Y 36 ThTT AeAT(ehd ST 9T & TETq Meterrad 39 937 sia:erfuq o
STTUSTT, 3797 :-
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"(@) af¥fore 9 ® Fafafafde Arvert &1 @ qatawoiT samai & ge Tard it Srusr | ;

(ii) 37 =7 7(ii) F weETq e ST iRy siaseAriua T SITos, St -

"7 (iii) ST AT AT AL TE @A S 7Y A @AW & @9 & forg R aagror g A
HAT

(F) @A AT A&T d€ @A AT AT A @ISl 6 G a6 (o0 ST Faeqor fdre J37me #7376
fafea arar afifors 10 £ 2

(@) T @S F e e siavg 9yg dareata W@ g, F forg axfawei sty i Tfga
gtrar aRfag 11 FfrTE g ;

(=) T 8 H -

(i) "SUEft A7 THEUE" ARy SfiY gew F TN U "SURY A7 UHLUET A7 SEUH" 9e7 T AT
T S0 ;

(ii) "fereras qeathd Al a7 ST ST GFaus gegiw affiat ok Sgi-sel 9 A4 §, &
I I¥ "Aus qedidhT qfd a7 5T w0 As geatsd gtafa ar e s e
AT HHTA" oreg TG S0

(F) =T 9|, IT T (i) H, -

"AUS oAt AT AT AT w4 AT qeAtwd GiAfa” o Tgi-sgi o Ad 8, F
I 9 "Hus geied aiufd a1 s TOT [us gedihd afita a1 [er o Geus
AT A" 988 T ST ;

(=7) T2T 10 ®, 39 927 (i) F TeATq Mefered I 9= siqeua o STus, o9iq -

"(iv) ITe] @A AT AT dE @A AT T e T &l fAafgd apar aRfag 12 T g 1™

() =11 4,-

"SR aiHfd AT TF T AU Te AT a5 SA@i-Sgl 9 A g, H e
T TS gediewd qiufd AT ST O AAus gedied Giuta ar e smha Saus geaied
Tfufa" ores v SJTUT ;

(&) ST H.-

(i) 7= 1(F) 3% 399 "ataa wfafet & v u Mwforfaa v o it w& s,
qAq :-

(1) (2) (3) (4) ()

“AF) |() @l | T REAT @A Gg | wEAeT @ gy & | e Sefetad F oamgrer
FT G & Hae ¥ 250 @A |[HaY | <50 TAT TET| o7d AN i
ST & &

T A S G 8 ot e
ey ¥ >150 @Aq|Hdg H <150 @A

. . (25 BFAT @AF UET AT qF)
T 8 9% e  forw afRasET At FriwarT ;
o famr  sretawar (IERSERIR IR IR )
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FT G T T2 G TRASATY |

feoqur

(1) @EST & Q@A F ge «F
e

(2) @g wfast s siara
qg dafeafd g, F @A & oI

Tiaeeity sMTaty A7 fafEa
gfwar affors 11 & & @€
g

(3) TE @A Tz i
Tt AT, qatar gurg
fRgior sfeg=er, 1994 six
TEe g®Erq TR
afer=+T, 2006 & orefi
gfeome 1 2, & forg =2
T SATIRT T &
O I FA AT AUeAT qEl
gt Tiq @7 & aiASEr &
e fEfemmr st e
AT SHTafT 8v |

(ii) fﬁv—@rmﬁ":i'”z'
qrEsq ATEA
(T

oz @x
I ;AT )
S e
I RII
FETOT AT
FIA T,
g fRerfaft
Tasr e H
oAl 2 |

(3) affers 6 & TaTq Mufefag gRfors siq:enftq B ST, saiq -
"giRfre 7
(%<7 3% W)
ey ik ST § Rdwst it sgard six g
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1. SAZAT : SAT<h & I8 FF | FH (i) Gaterd o § qi= au &7 siro=ean Cratammas st gEm
F1iew ot aRofifa vw.o, a7 un.ue. st Bt & 9§ 2 a7 (i) SSaa/dr=nteh/saieaeam
o &t 3o W 39 o ¥ fAfga sreeria afeeur F 91 A a9 F SA9=A i Troreur arsawmd
et afofifa Stew A2 At erms. 3 & =7 § =7 (i) o= sraaras Bt (sraiq o
aTfe) e Fo 977 a9 FT o= Crataamas gt sfix afga sragria aferer siaatad gi
a1 (iv) fafea faegan/entéaa fam v w@&faq sraaTtas Saf gy /=T 9T o (F97q
Fee UHSeH) AT (v) Ferateemes Rt & wanq Rrafaemes a1 a1 st (F9iq uq.at.u/
U, 91.0.) TS & TETG & qY T SArT=Te TIAA | ST ATETAT HT FAT HLd GHT 376 Z1<1
A HATAT &A1 H AT ATHT T AT TGT ST |

2. RAYT : TFTH ITAAT AIHES T T FLA ATAT HFETAT ek 976 Hafad & § 70 § 7 a9 99
T AAHT B AT HH & FH T 99 o TEITd AT 6 91 Faferg o= § 3+q =T (sraiq f.o=.31))
3. Y : g9 au § FH | A T fRu u g § WSt f squsyarn O wHr 6 q9w |
STerha ™ T &l THEAL A T SALATT (AT ST AT |

4. @7 : GA9, oS, Ja [, 3T Haaq @0 Fieret, qaaer ura Heiwor gtwar,
st i, St o, a9z &=, arfeeht i ae sftae, gatawor srdeme, se fafssar o
GEURNREIREAN

5. yarafer : oo daeat &t srfesraw qarater a7 garateay § T a9 gt |

6. TAITs 92 FI IFh! qIAte it FHIH & T3 &A1 HT T =T ST+ 6 Tl gerdT ST |

gfifire 8
(%<7 6 3E)
TEY 1%
i gFAT § FH AR SqF UL Y941 ‘@2 F Fefir o @fasii & &=+ & forg smaee
() gagaT
(i) @A IET T H A
(i)  srateata/cae (Shdroe aaeage):
(i) AT qg FT AHN (FFAT):

(iv) @ ag #7 ewar (d):
(v) @9 qg & FwAary
(vi)  IRETSET & ATHETET AT
(Vi) T AT

9 a0 Gagaeherar

FH 9. S IS
N IR

1. eheqw ¥ A7 Gatad T4, 3T T4, 9760 AM7E 6 HIC T F TATSAT
S
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2.

HAEAAT T AT & o

T ATEA

BERRELI

T TSTHT

EREAREIREED

TS AT ASH

TA T AT GHT AT AT

T IT = T AT STATT AT A AT qTATH
IS 99 gTSH o [o7T Seaiigor

=TS 7g 99T & for sreaigor

g fvmEal, TP Ar Tty e F sl stuer
TTerRataet, YgeF, Aiehia® AT =T Hatad qod & foru Jefera e

UH &3 ST qTfeqfast FR0 & Fgeaqul a7 daaqeia g—a=eH,
STAHTT AT 37T 3o (AT, 91T &9, (g /e, 994, a7

9Tt =T Feeafd SSfaat & 396 IS4, qEt, TS, AL & o
afeat #, yare & U svaae 0 S arer §3ier, ggager Av
Teraaefter &

sqaefter, TS, THET AT TIHT T

TS, YT HATY

afect®h ZIT AAEST AT T Tded, gTiHE eIl d% Tgd & [0 START
o ST amer Wt AT giagTo

TT HEITIA

10.

T SaaeT At [T o=, Maean ama wam 9 @O

11.

Ag AT daaaefid g-STanT & At T § & (Seard, o6 d,
SITEd e, ATHETAS IaeTy)

12.

U o o H ggcaqul g Fierer a1 g0 &q [FAEde § (999 &0,
o-HI1d, AT, F, TEgeT I, THed, i)

13.

U &= [SH qgel | &1 Tgu AT qATE20 THA o ¢ (TH &= Sai
famrame fafer werteoftr wet & o¥ e G @ 2)

14.

U &5 ST ST dhel & T orfa daawsfie g o afser grr
T HHETE IUTRAT g dFdl g (YT, dAaaed, JEEd,
ATAT, ATE AT TATeH T TTdHed STAATY TRAAA)

15.

FT YEATE9d @4 #9 & o g = & oo ey e & ™
FaEIq g

16.

7 gEdre § Rertertad fefRast o srtafaasi & oqdi= g o
ATt stadfora 8, sraiq—
() = (afezeron) srfataae, 1980;
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(@) avastre (&2eorn) srtafaay, 1972;
@) T Afeme S srfaeg=eT, 2011,
Tfe g, a1 39 =AY i ufefRafa & s 21

17, | ST 7w qfw (FF)

18. | AT IRATSHT  S/AT i S afegrsr #arg fhe S F oy
TEATEd 7, % foreg HIE qheHersl «fad g ?

(F) =ATITAT T ATH
(@) aTe HE&AT
(M) =TT & Ay AT e, AT FE B AR AN gEQTEd
g & fore wraar |

(T SR 9 F 9Ty RIS

TETES & ETEN)
gz 9
AT 7 (i)(@) <€)

HAYT ATHAT A TGN SATIfRY it SI9ET & Fe

fReferied Araat #1 q@ waieeof i sraf it T0er qg1 g, T9iq —

1. grarr gt a1 A A TRl gy W & "2, o, fee e a9 % forg 3t et
% AT AT |

2. Togt it 2Teel aqT aral gy S Mgl & 2r3et aq1d 8, & forg "remr Hgt ar are #it
feTett |

3. AT STRT aT8 % TATd FW S[fH & a1 % STHIT HI g2 |

4, ITH 9=19q | AFeqd Sl & a7 T A7 (Hgr T S T<heh STANT AT ITH H ATHETAS
T % oI w17 3 S| @ |

5. ATHETA 1A STH ATHIOT GreATal AT Sl & TG ZeTAT, HGTHT el TP T TSR 3%
T TEHT, S TR TG |1 TAT ATHETE TATH g I G2hi, qrerat, aiet #7
HfaHi |

6. ST, HET, AXTSTT, TT 3T qZLN T Ik ATLEAT AT ATIET THLH o6 AT 6 (o0 FAHTSA
s e AT |

7. ST | ST GEET A A 14 wradt, 1990 #it srfes=ear /.517/90(16)/mHeEtae-
2189 (68)/5-FHTU=u= T SSITT S ATE G a1 6 IRITE IUSf{{erat FTF |

8. f&=TE =T e & forw et ot waTe |

9. U want & +ffa F forw wgars e forg of qafawofir srmafy sifém 72t 2

10. ST wersre AT e wisrede & sraer 9¥ et 98, 91T, 39, S Qe arfe o g areft
T T 93 & forw aremer gy T a1 &7 Scaqa arfe et sraaT ar a1 st Rafa | [Aoer s
qF |

1. UH FEFAT [eg 57 9w g7 g™ a1 F=Et & o1efiq agiawo, a9 & a9y
afadd HATAA, W AL 0l HgHId & T @aaaTl HrdHarg Jiud A g |
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TRfare -10

[T 7 (iii) () 3]
e adeor R R w3 F fog wizdar
ST Faerer fiE aam w3 #7467 3297 Fafoiad &1 §Re=g #4718

g fE AT ST & &A1 &t TgATH gl @A Hl ATATT AT ST Tl g ; AT AT &
AT T TZATH TAT ITHhT AFEHAAT, AT S HeATIAT F Fehedr 21 @a+ &1 vfafug
T ST FTRT qT o6 & wxa &t ATt 22 il SR0ET a9 &7 § @9 & T 9d 6
T =TT J=T |

foare =7 feferfea z=r grm

BIERE]

5ot ® g Tt ue g gt

safeata, &= e fafemTear &1 #Framaty & v 5o § @a+ ugt it =11

et i ot & ST T wTiEes a1 O & 1Y

forger €19 a9t % S e 3T a9 F SaTad & AT

Srer &t fet # ae=et & e 6 T

IREEIRCIIR R R EC)

STt # T % ITANT &1 Ted a4, FU, I FiY, @99 oAl

Srer &1 sp-sTiferdt

. g9 : HTE-ATT
BERIEIEIIE ERCIEE R

IYLIh & sfafen, foare & ot siafds g
(F) T AT TS FT SrATa ST Sl a1 % T & |
(@) TSETaTT aTe AT IRl it IusHdT AT HHY HETE |
@) SETaT 9T # P @9 9gt % A a9 969 |

SEarsuy g e § Srerst fawmr ar =g fawwr ar a9 fFawr an s At
AT T g AT AT YT HAad AR AT @A AW arfa i qgrEdar § UE g4eq07 At S |
&g Al & e afa Feeh soret

e S [REIGIRZE rer & et B T %
' (CRRER:D o
gl ATt S aTersh it qe fAdward
Srer #
FH 9. ST AT YT FT ATH (ﬁ;_:ﬁ#’rﬁ%—& ISH FT T | IEH TL SHATS
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A | e g | o T T A
st gz ¥ R ey | T RO | o Wﬁ?ﬁfﬁz ISP S
P T A AT ey Ay | (90 T & | e g Ay B T 80 i,

AT oars (Brft. | e sters ' #) (F Ff
) ey | T EH) | srarar 4 60%)
gfas qATEAT
et () T () e () WW%@?HH
EUEEASEIE]
FH | TR AT | @S ge® | @ES ge w aferst @2 AT AR G

w | e | o Rl | R R | R | 0 2T | e (fif

Pt 78t | A e £t | 0T iy

AT GTET T WT’E:’. T =T s o o
T (.51, #) (fre 7) ( ) 7 60%)

S % fog
RIKI

T IATRI Afeee = fBanT & sfesiad, wsa sguw e ai ar afwfa, aq fB&emr
Srrerrstt a1 @a= st 7 Ao a9 areit 37 T9riT afufa UH Iois® ¥ T GH S
e forg qatavoftg smmater & forw sees o i 2 i == & forg ar g+ &1 wiavg &3 &
foro warer i IgETRET uw AT Sl
g g9raAT Y @At % forg sishiga fafer

G H9TaAT i TITOET &3 0 ST AT 7ot AT AT o SATg & i SISl o AL
T T SATAT g | T4 i BT 7 sEfeata & Aqa @ I GiASIl dhl Tgars &l 9T war
STTaT g | et 7€t AT gy # =i\ e & ger & o &7 AT S-St $iY 7 ®ehl 9%
T wzar g | 7 et fAforg 9 a7 o= ® & &1 9= wiaerd § |97 gfaerd % g 99har g |
IR0 & 10 Fg TRTEl TSAl | @ISl §oed S8 dleey, A&l & T9I<d, d1 I UH Hie Hl Tg0s
TR TG G AT ST ThaTl g | 9T T2 o9 o 31T T &l FhelT f&forg <t a7 ey &t gfas
HHATAAT %l TIOET FHLd THT FITAL & T § A 1o1q AT 1T 2 |
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S5 & s o @faer % forw S aederor R gerg =9 & qome it STt s geen e
T FIAFELE | TERT TTd &l T@d gU Tfectsh SIHA § T@T SITUIT AT =6 orel T Jadrse o2 sFhie
a7 % forw aree T StTumTT | e &t T2 fee o aw e faam ST s S 9Ty S 9T 3
EATEUT G B ATH o i< sifaq &9 & S+ areit sifaw fare o erfaer f3ha srosm |

S geeror fae qaiaofiar sarafr Rt & G #33 o aRASETe & qedied &
orT streree &1 s MY | RdTE &7 s O a9 # S=rae AT ST |

TRfre - 11

[T 7 (iii) (@) %]
g afga o @fAsit % @99 % forg wafaofia sy 6 afFar
T Aatedta aigd @ @il & @ad & oIy qaiawofia st & foru Feferfaa fifa w1

ELGEUBER IS I

(1). TT=AT (AT AT @A AWELF FIETd) FRT ITAse HIAT AT 2T ITR(T FdT g o 7 @it
& foro srferter @@ Uz o= gFeaY & 9 qgT & & forw g 1 7g ff Rare far g aerEr
AT H U= gFEAT H AT ALY 6 AT 1 AT FLAT g SAATHIT § | THOT e @Sl & forg 7
&1 AT STEeh aTq &l a1 @A &, FT AT TSAT FIT Iehl TEATAAT 6 AL 92 =6ar
STTUATT |

(2). o @A FT SATHTAT: @AT Tl H & | TATALT HATT T T TATAL0 TS ATSAT I THET
aqg & forw Gam e i sraeasar g qrfe gt sariEaa argrarst #° forar o w9 | == foqret °
THE & Fgd AHdT, Uaed oY Haferd g2 q: wa i R=ATS 921, 998 &7 F o q Teq9q
AT ERIT | qatavoiiy werq fAeier a1 qaiawefit Y& TS &7 a9 J7 5T gIT aHHey
ST AT TRATSHT TEqTaahi 1T 94 | 7 Hg & a1 T AT AT SO |

(3). ®ul wyg & forw us v qerHel g forees g /g % forw sifaw sifaw qatawor gara e
IqT TGO T &= AT OTE 41T i1 JTosft |

(4). TATEL FATIRT & o strera 36T ST e 39 4o oS Jearas® & St 363 ST |
g § ATUF UgT 9T IHT TG0 Herd [Heior a7 9aia<or Seed AT &1 ot dardir
% foIT sreas #3d § IUANT & 9o g | 98g TG0 §91q Heiwor a1 aaiar Yaoe Asr Hf
AFALTHAT & ATHTY Hged Tl TAdAT &l e4T9 H Tad g A=A [T ST |

(5). TATETO FETq LR AT TG0 TFGT ASHT H I THg § Tcd® TG0 AATI § TR
T SITOT ol oy, TasusT oY SuEt a7 giafaa w4 & aataer dura et a1 aaiEar
T FTSIAT |~ IUTH ALAAT Hl AT9F TATSAT TEATIhl 4l 39 99 H  qAaeong
seTafT | Swefdq T s

(6). ToReT T 1 e fwior Tt Strow St faet ag o At & ot g T srer ag o A A
et U w9t @fest & § 500 HizT ¥ &7 27 |

(7). 9=9 1T, 7@ aregar A T a9 @i\ sl & @ad & o et ‘@2 afidsEr g3 & ow ge
TSAT &l ToEeidd sTfgd SA<h AT ARG Hit FIce! TRUE % TAAT TATZHI, TSI TAAT T
Tfreror S A gRT A AT AT | A t w SiT wed g1 afgrsren & forw agieor era
fRgTor a1 T Taga ST B AR S FIee! TUgE & TAAT qArewiel, T e i
TTSTEAT Jer e TS G qF7¥ ot STuaT |

(8). TEIAEUU F Uty Srewrsuu X wAevfiw snfeRrfiar grft e SEeursuu F GfFaet &
wasarsuy g fht e fafer % sadet 9% stase sama e foar adver £ srost)
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g @i o siasta ayg Rufa § f wafawiia Rerft F forg st w1 efiversse
TECA R
g AT ‘TR'a::l_‘fﬂT fordu/ | % | SRR | Sy gemduy é_‘;ﬁ; Ul ;d’ra?ralgm

gars | agEr i FAF
G ot ot et el
ST FAT 2 T | gy
A PF G I F AT I 1 @ 3R 77 A9 @it & &= % forg St v
0-5ha q2' yeT_ | Tl &l TS | TR Sy FEarsuy
trw EEIEED PESIEED e e ST
Froare LGRIGIE
Gl Hfrefiefaft
ERCIEY THASTRE
AT
FISTAT THAETHTE FIT
LIGIELR
> 5 ha g2 | weq, | T g TS | TS freuy / SIREaL)
#AT<25 e EEICE N A EET g
ha e
ERRNEGE
AT
RISCI
T
St
>25ha |1’ Bl el il TS | e Sty
A < TR | TEEE P
50ha
250 ha - gl El El TRETSET | TS Sy
EENIEED JEqTAH @W
g Rafy & a1, @79 iR o=y @y @fawr @= ¥ forg St v
5hads | @2 | w=7-, | T B | e, wew | TROISET | Sy | CHAEUERTEHT T
TR R o - LR e LIRIEIEEEIEE Y
G Iy ot THLAET
a5 ERUIER] o T
AT EEEWEL"&'] i ENPPNEN
T arf¥yaRer
T
>5ha | ‘@2 | ysu-l, | &I | Trom, Ty | TORANET | Sy
GERCLE] o arfaysRT, EAIEED Fréyrémy
qg AT o




e 71 BB

5535

[ 9 1-TE 3 (ii)]
g a7 EIE] STEATAHT FT
;<25 A4z,
ha BT TAT qYE BEIEED
faft ~ ’
afF ug
F>5
ha
=¥ |1’ TS, ST HrEuHl/
e | THEATET
sreTes RIERIEE
50ha SRR FT
TRWH T,
qy 2 RIERIEC
259 EASIRR]
T
AR
2 50ha - T, T S/
%ﬁ;ﬁ rferae, UHAS TR
%mm‘? : ;‘. ?ﬂ'
FTHE
g HiE,
TETEE
gffars - X
[&<T 10 (iv) 34

()

(@)
()
(%)
(®)
()
(=)

T @ AT AT q€ @A it AT F giaar
1. TRART AT T o AT ATHAAT A1 [TT AR 2

ARATT I T GIRT TIAIGT qahid STl AT TgA (THASHTHAN) FIE IUT IT

qfa

fafore ar=re

fafere @ia stafwar (F=m) #e

wfSifea < T
3397 < foeg
aTee Yedr®

AETHTS
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2. G 9T ¥ UL UL :

(F) VI AHR FT wATe (5 ZFAT TH): TSI ATGTA TS Bl

(@ FE AHR & e (5 gFeAT ° ATdF): HEEAT FH, T8 Hege? (FrHT), Tee
FAF, TTAC T3

(1) @A UG €IS FT UgH (HIA0T
(F)  ZEIAT 6T U ATEA & ¢ & A" o AT T GAA [0 T GIAS F AT A qreA

= oI J&y A7 srgaTHa A |
3. ITEgd ATATIT AT THIG i (T A IH FAL I ATATE FeAT
(%) JaHATEE: GAT T U THIG il TH{T, FIEAIE ThA< 3T FdeT & ATEAH | qreead?
T TEAHTA Feh i SIT Tohel 1 g ;
(@) TSI ATIANT © TAA €I T ThIT, THTE BT HT ITART Fideh TSI AT GIT
1 ST FHRAT 2 | THE forw [HHTS U¥ ZexAe T IUHAT I FUET g ;
() THUHUH : §4¢ U¥ Tagd AqATIAT A7 THIZ F TETed B 6 A7eq9 F TaUHTH

ASTHY ATATE AT ST | T q TREgH AT AT THIE &l ATATS Fdel T AqAT (A TerHTe=ar
T AT ATT UF &1 S5 &g giorg g Jrar g |

4.  JUTTSAT T TEQTId FHTAHI

ST @A AN FT afagT Sqsas AT TR & UL 9T 1 H ITITT AT ATTAAT 6
AT {iEd HIAT AR M7 32 ST Ferde & ATeaq & U7 9T0F &I ST FhAT STTUAT | U 912 34
fiag STIATTAT AT THIET &l AT T 6 TAT v @A TGT &7 & [d%g da¥ G JIAre 641
STTURTT | Yedsh Tie AfSama: 93 f{ad 9w & |17 gt Arfeu arfe S it 18 et & forw g
HTAT T AT AT ST 5 |

STE TEgd ATATT AT THIE FT ATEhHIE Tohel g1 SITAT g 3T STSTeh T gold < (<7 JATaT §
e fAforg amee 1 TEduTe graT ¢ 3% 3uel ATEHaar & T9T &l 9a¥ 9 Arqferaa w<
ST SITaT g | TR @ee i TS AT TREed & a9l Al R q9< 9% T@T ST qoh S afagd
AT AT THIE T TH: TEAHTA gl ThaT ST 8F |

5. 9T 9% S :

Geq fhT TGSt &7 o ST AT A 600 ST HA o6 TAST 6 (o0 dATd FHATEs &l
TfEg ATATTS AT THIZ il dadTze, TSUAT ATIART T THURUH HT ITANT Fileh Ivg The Heel
&t feafa & gAT =R |

6. ATAT HT G gl ST

AT % G Il 29T § Tagd AqATIT AT THIE Al FEHfSHT==ar &7 9rer g a9 &
GUd 3l o1 i Rdre weq & forw fBfoe wve § vauauy dsree Beae BT s | 997
TH AAT &l TOMEeT FHT AT @I g1 &l TSEET HGT | TST TF KA Hed i HI TTIAT HT
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THAT & ST UH AT o G B [ To€e FT ThdT § AT T4aT il ate F7 Faedq #T gedr
g | AT & TETEd] 31 g i T THT T T AT F1A e § Rdre 67 et =71fe v |

7. AL ST

AT o BT T TqeT T 6 HN Al S DG, ARTRATSST T ST SHUTUH ST 6 JTeqH7 |
< ToRaT ST 9T § |

8. ATHeT A7 RUTE G oY FEaTs THieaT

JurTet &t Ia12 Re, A &0 a1 2faem™, srded & fawg 3812 ST T 3o1% ofF fafws
Serefiel 9% TTiReRTRET T arataen are foeRfea e § q9e iy | Trredt T SUHNT A H AT
THURUE FHRrd e & forw B ST asar g 1 389 S wase ar et afeee asft gerg s
9T FA § Taef g i gerd arfesrd Rt srffafiaar & oy oo o el woer & ST g
T AHA H G0 g | T o w1 WIAFET 3y 9o w1 IRagd i arer T a9 & siaies
FLAT & AT g8 @47 q¥ orEdga 2@ S #iY afgswrd F oo fy 72 wriarg aw fard s
ATSATIE T | T TqTeg (ohU T 79 7 ¢ Toham Sromr |

g+ 0 o g[S, gataeita sETaR o dt ST TG Yayd ST F Tadq i qre et
FT SEALOT, THSAETY ¥ 57 TguvT =07 7 a7 afwfy grer gRfae G smom | g9
T T ALl SASITHT &l o J16 | Td AR (AT SITUAT | TATE0( 3 SAATIT odi & Jade hf
AT Fea T G [H= FIE, qFaww, a9 3% FAarq Tad JA1ad 97 36 JA5T & o0

TATAT GIT ATHA RS SATHHRTT gTT R SITuar | )

[6. S1=-11013/98/2014-3m20-1| (TH)]
feoqor ; g7 Faw 9T & TS, e, 9T 11 @F 3, 3UEE (i) § Far €, 1533 (), arE

14 f&dex, 2006 1T THT9T 360 0 9 3fi 39T TTeady gong FMeterfag gears g B
T -

1. &1.37. 1737(3) T 11 srFeay 2007;
2. FT.3. 3067(31) 1@ 1 REET 2009;
3. FT.3M. 695(3T) AT 4 ¥t 2011;

4. F1.3. 2896(<T) AT 13 fFEva 2012;
5. 1.3, 674(31) aT0@ 13 7T 2013;

6. FT.3. 2204(37) AT 19 ATE 2013;
7. F1.3T. 2555(37) AT 21 3R1%q 2013;
8. FT.31T. 2559(3r) AT 22 3RTET 2013;

9. FT.3. 2731(37) aiTE 9 fadea¥ 2013;
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10 F7.3T. 562(7) AT 26 FAT 2014;
11, 1.3, 637(3F) AT 28 Fatt 2014;
12. FT.4. 1599(7) TG 25 I 2014;
13. FT.37. 2601 (1) ATE 7 F2a7 2014;
14. F7.97. 2600(7) TG 9 AT 2014
15, 1.3, 3252(7) T 22 fFFwav 2014;
16. 1.3, 382(3F) ATHE 3 FTALY, 2015;
17. 1.3, 811(3F) AT 23 AT, 2015;
18. 1.3, 996(3F) aTrE 10 =i 2015;
19. FT.3. 1142(37) T 17 5 2015;
20. FT.4T. 1141(3F) TF 29 78 2015;

21. T3, 1834(37) AT 6 [aTs 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22" September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in LA. No.12-
13 of 2011 in Special Leave Petition (C) N0.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under
Category ‘B2’ for mining of minor minerals in the said Schedule”;

(b) after paragraph 3, the following paragraph shall be inserted, namely:-
“3 A. District Level Environment Impact Assessment Authority:-
(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.
(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.
(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.
(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;
() in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;
(d)  for paragraph 5, the following paragraph shall be substituted, namely:-
5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level
shall be constituted by the Central Government in consultation with the concerned State Government or the Union



18 THE GAZETTE OF zns EXTRAORDINARY

[PART II—SEC. 3(ii)] 54 O

territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XL.”;
(2 in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  inparagraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(@iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL.”;
(1)) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

€)) (@) 3 “) (&)
“l(a) @) Mining | >50 ha of mining lease |<50 ha of mining lease|General Conditions shall apply
of minerals area in respect of non-|area in respect of non-|except:

coal mine lease

>150 ha of mining lease
area in respect of coal
mine lease

Asbestos mining

coal mine lease

<150 ha of mining lease
area in respect of coal
mine lease

(i) for project or activity of mining of
minor minerals of Category ‘B2’ (up
to 25 ha of mining lease area);

(i) River bed mining projects on
account of inter-state boundary.
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irrespective of mining
area
Note:
(1) Mineral prospecting is exemp-
ted. ’’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.
(ii) Slurry | All projects.
pipelines  (coal
lignite and other
ores) passing
through national
parks or
sanctuaries or
coral reefs,
ecologically
sensitive areas.
() after Appendix VI, the following appendices shall be inserted, namely:-
“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC
1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

4.  Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6.  The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

an Basic Information

(viii)  Name of the Mining Lease site:

(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv) Contact Information:
Environmental Sensitivity

SI. No. Areas Distance in
kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
11. Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

3. Removal of sand deposits on agricultural field after flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/

MCR-2189(68)/5-CHH, dated the 14" February, 1990 of the Government of Gujarat.

8. Digging of well for irrigation or drinking water.
9. Digging of foundation for buildings not requiring prior environmental clearance.
10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.
11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.
APPENDIX - X

[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following:
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following structure:
Introduction
Overview of Mining Activity in the District
The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District
General Profile of the District
Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.

N LR W~
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9.  Physiography of the District
10. Rainfall: month-wise
11.  Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
() District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

S. No. Name of the River Area drained % Area drained in the District
(Sq. Km)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District (in Place of origin Altltgde a
Km) Origin
A idth of
Length of area verage wicth o . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for . .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . .
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in . . . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mmeabl(eMNr{“l)neral Potential
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)
Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DETAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

(3).  There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.
(4).  Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.
(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.
(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category Require- Require- Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 -5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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> 5 ha and < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25 ha PFR and Proponent Proponent SEIAA MOoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘B1’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form -, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>5haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B1’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

APPENDIX - XII
[See paragraph 10 (iv)]
PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.

(b)  Unique Barcode.

(¢)  Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(¢) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4.  Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-1A-11 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 1737 (E) dated the 11th October, 2007;
S.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;

S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. S.0. 637 (E) dated the 28th February, 2014;
. S.0. 1599 (E) dated the 25th June, 2014;

. S.0. 2601 (E) dated the 7th October, 2014,

. S.0. 2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December, 2014,
. S.0. 382 (E) dated the 3rd. February, 2015;
. S.0. 811 (E) dated the 23rd March, 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.
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Government of India
Ministry of Road Transport & Highways

indian Academy of Highway Engineers,

" A-5, Sector-62, Noida - 201301,

- : - st
RW/NH-34066/09/2017-S&R(B) Dated: 71 August, 2017
To

1. The Chief Secretaries of all the State Governmenis/ UTs

2. The Principal Secretaries/ Secretaries of all States/ UTs Public Works Department
dealing with National Highways and other centrally sponsored schemes.

3. All Engineers-in-Chief and Chief Engineers of Public Works Department of States/ UTs
dealing with National Highways and other centrally sponsored schemes.

4. The Director Generat (Border Roads), Seema Sadak Bhawan, Ring Road, New Delhi-

110 010.

5. The Chairman, National Highways Authority of India, G-5 & 6, Sector-10, Dwarka, New
Delhi-110 075. _

6. The Managing Director, NHIDCL, 3% Floor, PTI Building, 4- Parliament Street, New
Delhi-110001

Subject:  Digging of Ponds/ Nalas/ Water Bodies/ Rivers and utilization of soi! thereof for
' projects of water conservation in the drought-affected areas of the country - reg.

Ministry of Road Transport and Highways, Government of India, is implementing the
development programmes of National Highway network across the country which, inter alia, involves
a considerable amount of earth work. Naturally, there is a on-going need of earth for the
embankments of various NH Projects. The contractors/ concessionaires meet this requirement
through buying the earth from farmers ar procuring the same through mining of minor minerals as per
the provisions of the concerned State Govarnment.

2. On the other hand, many parts of the country are facing severe drought conditions and one
of the possible fong term solutions is water conservation/ re-charging through creation/ revival of
water bodies such as water tanks, ponds, check dams and farm-ponds in the rural areas. It has besn
observed that there is a good scope for synchronising these two activities. It is being considered as to
whether the process of procuring large quantities of earth can be harmonised with any anciflary

synchronised with digging of existing or new water bodies for procuring earth.

3. The matter has been examined in the Ministry and it has been decided to fink the
requirement of soil for the construction works of National Highways with the digging/desittation of
pondsfconstruction of check dams and ponds in drought-prone areas as well as in other areas of the
country. Following steps may be taken in this behalf:

(i) The agencies responsible for construction of National Highways {e.g. State PWDs/

7 Page 10f 3
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NHAYNHIDCL) should advise their contractors/ construction agencies through their field officers
to approach the concerned District Collectors/ Sub-collectors/ Water Conservation Departments
to obtain a fist of any such vittages/ rural areas where desiftation/ revival of existing ponds/ water
bodies or digging of areas for creation of new water bodies are required.

(i) The concerned Distrot Coliectors/ Sub-Collectors/ Water Conservation Departments shouid not
only provide the details of identified sites {where the focal administration would like to restore/
dig/ desilt such water bodies) to the contractors/ construction agencies of NHs but also facifitate
the requisite coordination/arrangements with the respective Panchayats along with the requisite
permissions.

{iy  Subject to the earth/ silt being found suitable for use in the road embankments, the Construction
agencies should excavate the earth as per their project requirements from such identified water
bodies/ areas at no cost to the village panchyats/ rural development departments/ water
conservation departments and transpori the same to their project-sites for use in the
embankments. Simifarly, the panchayats/ water conservation departments of the states should
not charge any amount from the construction agencies for the earth so excavated. The
Contractor/ Concessionaire would be responsible to complete the said water conservation works
and transporting the earth, soil, murum, stones to his site at his own expense.

(iv)  Such an arrangement/ agreement may provide that the contractor shall use the extracted
material of such minor minerals for the proposed highway work only and shall not sell or use
such minor materials for any purpose other than the project work. Further, the contractor shall
foliow all the rules and regulations of the State Government regarding digging and
fransportation.

{v)  The arrangement as proposed hereinbefore would serve two-fold purpose at least cost 1o both
parties. The gram panchyats/ farmers will gain by having a pond/ water body dug in their land at
no cost which will help in restoration of such water bodies while the construction agency (NHAL/
NHIDCL/ Project Zone) would get the material for embankments for its road building and road
expansion projects free of cost.

This issues with the approvat of the Competent Authority.

Yours faithfully,

o

(Amiya{hshu)

Assistant Executive Engineer
For Director General (Road Development} & S

e - s Bl amiy 24 @gmaikcom-— - - e

Copy fo:

1. Secretary to Government of India, Ministry of Water Resources, New Delhi, for his kind information and
further necessary instructions in the matter.

2. Secretary to Government of India, Ministry of Rural Development, Krishi Bhawan, New Delhi for his kind
information and further necessary instructions in the matter,

3. All Technical Officers in the Ministry of Road Transport & Highways
Page 20f3
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Alt ROs and ELOs of the Ministry
The Secretary General, Indian Roads Congress
The Director, IAHE
Technical circular file of S&R {B} Section
- NIC-for uploading on Ministry's website under “What's new”

R N

Copy for kind information to:

PS to Hon'ble Minister (RTH&S)

PS to Hon'ble MOS (RTH&S)

Sr. PPS to Secretary (RT&H)

PPS to DG (RD) & SS

PPS to SS&FA

PS to ADG-If ADG-Ii

PS to Coordinator - I Coordinator -Il/ Coordinator I}
PS to JS (T)/ IS (H) JS (LAGCY JS (EIC)

Y
ler

!'ﬁ‘r:" 4 "!’-IJV%

W
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. 1088] 73 foeetT, e, wTe 28, 2020/4 8, 1942
No. 1088] NEW DELHI SATURDAY. MARCH 28. 2020/CHAITRA 8. 1942

T, I AR TAGTY qREdT HATAT

CIPECET
T feeett, 28 |, 2020

AT, 1224(37).—@Awr fafer (Ferreae) stz 2020 (2020 7 2), @MW 0¥ @Fs (FFE &
fafReme) srfefaam, 1957 (1957 =7 67) (59 z8# z8+ T9=Tq THURS A ATA=ae Fgr 147 ) 317 10
STHadT, 2020 § TATAT TR AT TAT 8 3T T I1di & a7 FIAT Hared & Fqawor & o 3uae o
ST 7 91T 89 FT AT TATIA 63T AT &;

AT, THURSTAR AfATw i g 87 fiT SU-4TT (2) T IUSY FAT ¢ FF = afafaw § ar
TETT W T s fafer 7 siafase ot ara % gra gu off, oy 8% &t IT-4meT (5) 3% IT-oTT (6) %
ST & TN TAATT &I AT @A Tg T 6 AAT AT ATAT ST I ATAHIH & e IT TZ I aq10
T ATt F o7l SUEtaa TiRaT & A TIATHT & ATeqH g Aiorq gl [ATEHTT At e,
AT, ST ofiT HT Yo a7 a9 6T srafer & forg @adt ugar ue [igd geT a9sT S,

3T, THUASTSY AT I & &<T 89 il IT-4TT (3) T ITAL FLAT g o TowT Iged o (afer |
siaface Rt aTd F i U o, T2 39 qH 97 S| 997 927 F I F I a9 A @ty & o g@adi
TSI T @A HRAT0 FETead 0 1 3 ¥, Fiae @99 |@fEHare &1 90 9ger & fou @t &
ST,

1627 G1/2020 (1)
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AT, THUHSTAT ATATATH FT qATFT HATE o TS 6 o0 Fol T TR, AT TLHTT 6 TR
TITALT T AT FATAT I ATALAAT &, F. 3. 1533 (3), arE 14 Frdaw, 2006 (R =986 T894 99971
TAST ATA=AT, 2006 FT TAT §) F AT ST Hl AIEATAT FLeA & [o1T AALTH TGHEAA 5

ST, TITEYOT, a9 oY STAaTg Tadd JArad § GEahi o [olT STEror g2t 1 ST FLT & (o0 93
TTALNT SIATAIT il STUeAT o ST & {70 STeamaraei il STH U%; i IRAE THE T 3a¥ sard
& % HIa T o el (d J-T2), T S0, AT F T Hhre;

A, 3T, Fea T THRTE, TATEL0r (F2eqor) 7w, 1986 & A 5 % 3u-faw (4) & Ay afsq gatawor
(Frzeor) stferfeawr, 1986 (1986 T 29) #it &TeT 3 it IT-LTT (1) T IT-GTT (2) F @ (v) T VT orf<edi
T TART Fd g, AlHied H, IFd HFH & =a9 5 F I0-[F7 (3) F @< (F) & AL TAAT 0l 94T 7
Ff R 3 79wt 37 AfAREET €. F.oam. 4307 (31), AIE 29 AEEY, 2019 F AR FA g, TAET
Stere@=T, 2006 H HEferferd qerred Fedt g, S -

ST ATALAATH, -

(i) T 11 #, IT-T7 (2) F e AeAfertad I9-9=7 siq:emiod B Susm, eraiq -

“(3) @ 3T @i (e i fafawe) stferfaa™, 1957 (1957 FT 67) i 9T 8% & IT-4ITT (5)

T IT-UTT (6) & IHAET & (eMT AA B AT @A Tg FH THA AAT AT ATAT AT 39

ATATAH F el 3T TEIT aATC T FFHT 7l ITaferd AT & SATHT ATATHT 6 J7eqH o

FITAT TAT 98T % YA 6 TG T &7 a9 6l Fatg & & @adr gger 7 AEd @ w=mEiT

FATAT TRt STfSTq fohaT 19T J9AT SITUSIT SiY Jg 797 98T I il arie & a7 a9 =l Sare &

o =7 3uw Sfeataa Regai aaf F Sga FIT T ETuiT AT, T397 Rt st g aF,

THH H ST AT qEa7 &1, IFT 9gT &7 I T@adl UgaTY A T6d TAE0T AT & Haedl 7

At % ATATY LAY @ |SihaT 947 9gae & oy faferget g,

TR, A ATl AT ATAT qAT TgT WX FAA hl qE H &5 a9 o Faid & Hae S
TR0 | TF TATALON SATAT o o0 STarae e T SATHsre e’

(i)  SITHAT F FE 1 (F) F qHA, A (5) F G (2) F oA F Te=ATq MeAriEd @ e
ERIEILIEERIC S

“(3) IFT UET & AAHTE & TATH [@AdT Iga T G 3T @it (e s fafeae)
srferfaem, 1957 (1957 &1 67) & Ul & T @A U F A 219 q Ha¥ I21 Tget
& @fast argy At 1 AR 71 AR $i aREea 3w afafaaw F oefie o ade
FATT MU FFAT F eI Iqafara Ifehar % A FarHT & JTeqq § Jq\d a6 arefl
T T TH TR ATATT GAT g6 Td & TN o & H 7l g’

(i) wfferee — IX % ferw, At aRieme giqeemoa BT ST, srerd -
“qiRfree -9
i wraet F ratafiT sETaty £ e 7 ge
fRferfera wrwet 7 & Tateofier seTaiRy it e gt g, 77 -

1, AT G GIT ATLTOT TG AT a1 T FFRET g7 Hgr o o2, o, fga, ofg a9 &
T IRt STaTet o STeET AT |

2. T @A g7 el it aret a= g S gl At arget aqTd 8, & forg "ramor g av
ElCEAREEL

3. TFETT STRT T2 % 99T FH1Y A & AT F ST %l ger
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4. TTH 91T § FATEAT ATl & qT 37T ATIT0r 7Y T G ST IT ITH | THET F
& o oo % srE "=

5. ATETS 1 STH ATHIOT JTATAT AT i & T GETT, TTCAT Tt TS ATHIOT TSI 3T
TTEET ST, 3= Tty ShIAT, TTord a7 AR ATt g Jror J2ehi, qreral a1

T T HEATT

6. qEF, TETATEH, AT S8 Y@ IRASETE & forg aramer fgr it Hae, FereT a1
SR AT

7. T, TTATAL, HET, IS, T&T 3T TGl il Ie7eh AT TAT ATTT T o6 TAST & o0
TAATSIA ST MR AHTAAT|

8. ST | ST ST Al qTerE 14 weadt, 1990 Fir srferg=er . S / 90 (16)/ THE -
2189 (68) / 5 — FU=TH FIT ST 3T 3 FIT AT o6 T IASHTART FHTA|

9. TR THATT G < SATd & & HIa¥ 99 & Tl (q $-9ed), T #21, e &
EREEREE

10.  TEHTE AT 9=t & oI et it gars|
11, =Trfeufq, UE waet & Hia % forg gars 5w o 0@ saiawefi sty st a8t g1

12. 5@ Ferrez At e wfsege At Bt ser gare arfeep & sreer 9 fft 982, 71, $9,
STt e, afe ® g aTel T H A% & (o0 qremeor el a7 a7 H7 @A arfeh (e
AT AT A1E ST Rt & et S a9

13.  UH e, Rirg g 9 g Fen a1 [ & a4 37 g e & €9
H =rfoa T = g1

[T. &. S5=11013 / 47 / 2018315, W, 11 (TH)]
AT #, SFT qi=a

feoqur : o SAfg=ET qa F TSI, ST, A 11, 9T 3, I9-8T (i) § |, F. 4. 1533 (), e 14
fRrde¥ 2006 ZT=T TeRTTorT it 72 oft i fAeforfea 9. g geaTeadt serrae & -

1. . 3. 1949 (31), aE 13 TF4T, 2006;
. 9. 1737 (&), A 11 SaFqaw, 2007;
. 3. 3067 (1), arrE 1 fwaw, 2009;
. 3. 695 (1), AT 4 =T, 2011;

. 9. 156 (37), AT 25 S99, 2012;
. 3. 2896 (), ATE 13 FEaw, 2012;
. 9. 674 (1), ¥ 13 9T+, 2013;

. 9. 2204 (37), T 19 ATE, 2013;
. 3. 2555 (), ATEE 21 AT, 2013;
. 91, 2559 (37), T 22 31T, 2013;
. 9. 2731 (3), A 9 fdew, 2013;

© © N o g A W Db
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12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.

434323333 A 3 A3 A A A A A A A

. 562 (31), AT 26 FEa<r, 2014;
. 637 (31), aTérE 28 wEar, 2014;

1599 (31), aTE@ 25 I, 2014;
2601 (31), A 7 STFqaw, 2014;
2600 (31), AT 9 FFIAT, 2014;

. 3252 (31), aTirE 22 faEaw, 2014;

382 (%), aTEE 3 %A, 2015;
811 (31), A€ 23 |1, 2015;
996 (31), ATErE 10 7, 2015;
1142 (1), qrérE 17 3181, 2015;
1141 (31), aTEE 29 319, 2015;
1834 (31), ATEE 6 S[TS, 2015;
2571 (1), A< 31 31TEd, 2015;

. 2572 (31), AT 14 Rdaw, 2015;

141 (37), aTE 15 99T, 2016;
648 (31), AT 3 WTH, 2016;

. 2269 (31), I 1 [T, 2016;

(

2944 (¥7), @ 14 f&dew, 2016;
3518 (1), aT4r@ 23 44T, 2016;
3999 (31), ard@ 9 fRFaw, 2016;

4241 (31), arde 30 feHaw, 2016;
3611 (31), aTdr@ 25 TS, 2018;
3977 (), aTEr@ 14 3FTEd, 2018;
5733 (31), A 14 F94, 2018;
5736 (1), aTE@ 15 94T, 2018;

. 5845 (31), AT 26 T4, 2018;

345 (3F), ATE 17 ST, 2019;

. 1960 (31), a1 13 S, 2019;

. 236 (1), AIE 16 S=a<T, 2020;

. 751 (31), AT 17 %<, 2020; i
. 1223 (31), i@ 27 91, 2020 |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th March, 2020

S.0. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been
amended with effect from the 10™ day of January, 2020 and, inter alia, new section 8B relating to the provisions for
transfer of statutory clearances has been inserted;

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006 (hereinafter referred to as the EIA
Notification, 2006);

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E), dated the 29™ November, 2019, hereby makes the following further amendments in the EIA Notification,
2006, namely:-

In the said notification,-
(1) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

“(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for a period of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of
two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlier:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(ii) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to
the successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.”;

(ii1) for Appendix-IX, the following Appendix shall be substituted, namely:-
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“APPENDIX-IX
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE
The following cases shall not require Prior Environmental Clearance, namely:-

1. Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare earthen pots, lamp,
toys, etc. as per their customs.

2. Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles.
3. Removal of sand deposits on agricultural field after flood by farmers.

4.  Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

6.  Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc.

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

8.  Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

9. Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional
community.

10. Digging of wells for irrigation or drinking water purpose.
11. Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

12. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body,
etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

13. Activities declared by the State Government under legislations or rules as non-mining activity.”
[F. No. Z-11013/47/2018-TIA.11 (M)]
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (ii)
vide number S.0. 1533 (E), dated the 14™ September, 2006 and subsequently amended vide the following numbers:-

1.  S.0. 1949 (E), dated the 13™ November, 2006;
2 S.0. 1737 (E), dated the 11™ October, 2007;

3 S.0. 3067 (E), dated the 1* December, 2009;
4. S.0.695 (E), dated the 4™ April, 2011;

5. S.0.156 (E), dated the 25" January, 2012;

6. S.0.2896 (E), dated the 13™ December, 2012;
7. S.0. 674 (E), dated the 13"™ March, 2013;

8. S.0.2204 (E), dated the 19" July, 2013;

9.  S.0.2555 (B), dated the 21*" August, 2013;
10. S.0.2559 (E), dated the 22" August, 2013;
11. S.0.2731 (E), dated the 9™ September, 2013;
12.  S.0. 562 (E), dated the 26" February, 2014;
13. S.0. 637 (E), dated the 28" February, 2014;
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14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.

S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.

1599 (E), dated the 25™ June, 2014;

2601 (E), dated the 7™ October, 2014;
2600 (E), dated the 9™ October, 2014;
3252 (E), dated the 22™ December, 2014;
382 (E), dated the 3" February, 2015;

811 (E), dated the 23" March, 2015;

996 (E), dated the 10™ April, 2015;

1142 (E), dated the 17™ April, 2015;

1141 (E), dated the 29™ April, 2015;
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Govemrrl%.nb%_f National Capital Territory of Delhi

ENGINEERING, PROCUREMENT AND CONSTRUCTION AGREEMENT
IHIS AGREEEMENT is entered into on this the 3

e-Stamp

IN-DL23134343589357Q

day of January, 2019.

BETWEEN

i ahe contes

National Highways Authority of India, established under the National Highways Authority of India
Act, 1988, represented by its Chairman, and having it principal office at G-5 & 6, Sector 10, Dwarka,
New Delhi 110075 (hereinafier referred to as the “Authority™ which expression shall, unless repugnant to
the context or meaning thereof, include i11s administrators, successors and assigns) of One Part: :
AND
M/s Gammon Engineers and Contractors Private Limited in JV with M/s Gammon Infrastructure
Projects Limited having its corporate office at Gammon House, Veer !Sava Prabhadevi,

Mumbai 400025 (hereinafter referred to o “Contractor’” which expressio r‘m-- > cpugnant fo
reaning there { he \

Dealut
‘o Stamp Cestilfienbd\Ckailicl D

ottt panchers i invalia | ‘_,

=17 the lagitemany is on |he usel"l‘*;'f e CERJ Al

b rengney nlagse irfonm he ComostinbAdihorty. .
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WHEREAS:

(A)

(B)

()

(D)

(E)

(F)

The Govermment of India had cntrusted to the Authority the development, maintenance and
management of National Highway No 200 (New NH-53) including the Duburi—-Chandikhole Section
(from Km. 388.376 to Km. 428 07

The Authority had resolved to complete the existing road from Duburi - (handikhole Section (from
Km. 388.376 to Km. 428.074) on the section of National Highway No. 200 (New NH-33) (hereinafter
called the “NH 200 (New NH-53))"- in the state of Odisha by Four Laning on Engineering,
Procurement. Construction (“EPC™) basis in accordance with the terms and conditions to be set forth

in an agreement to be entered into.

The Authority had accordingly invited proposals by its “RFP” for short listing of hidders for EPC of
the above referred section of NH-200 (New NH-53) and had shortlisted certain bidders including,
inter alia, the selected bidder.

The Authority had prescribed the technical and commercial terms and conditions. and invited bids (the
“Request for Proposals” or “RFP”) from the bidders.

After evaluation of the bids received, the Authority had accepted the bid of the selected bidder and
issued its Letter of Acceptance No. NHAIVEPC/11012/DC/2017/Rid/112260 dated 31 * January, 2018
(hereinafter called the “LOA™) to the selected bidder for Rehabilitation and Augmentation of the
above section of NH -200 (New NH-53) at the contract price specified hereinafler. requiring the
selected bidder to inter alia:

(i) deliver to the Authority a legal opinion from the legal counsel of the selected bidder with
respect to the authority of the selected bidder to enter into this Agreement and the
enforceability of the provisions thereof, within 10 (ten) days of the date of 1ssue of LOA;

and
(i) execute this Agreement within 15 (fifteen) days of the date of issue of LOA.

The Contractor has fulfilled the requirements specified in Recital (E) above,

NOW THEREFORE in consideration of the foregoing and the respective covenants and agreements
set forth in this Agreement, the sufficiency and adequacy of which is hereby acknowledged, the
Authority hereby covenants to pay the Contractor, in consideration of the obligations specified herein,
the Contract Price or such other sum as may become payable under the provisions of the Agreement at
the times and in the manner specified by the Agreement and intending to be legally bound hereby, the
Parties agree as follows: '

The following documents attached hereto shall be deemed to form an integral part of this contract:
(a) Volume-I:

The Agreement;

Corrigendum to the Agreement,
Addendum, if any, to RFP;

Letter comprising the financial Bid
Letter of Acceptance;

Power of Attorney:

Joint Venture Agreement. if any.
Legal Opinion;

Any other document to be specified ,_-:::“"‘"

S g
| Y
-4 N

\
1]
s
1., ¥

(b) Volume 11I: Technical Bid

/
< 5
[ "
Rl i3 .
_-f—*"'“"gﬂ'-‘“ \u\; "
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IN WITNESS WHEREOF THE PARTIES HAVE EXFCUTED AND DELIVERED THIS AGREEMEN |
AS OF THE DAY MONTH AND YEAR FIRST AB( WE WRITTEN

SIGNED. SEALED AND DELIVERED
For and on behalf of

THE NATIONAL HIGHWAYS
AUTHORITY OF INDIA

In the presence of

1. Signalure:__t_ s E_____

Name: Siddbont Samabod
(4]

Address: PNHA  HE, | Dwionds
Seldoy o pdensbdld

2. Signature: \]-M\"’-/

Name: VikEARNT THAKUA

Address: NHAT HQ DAk EA
CEcToR ~lo

{Counter signed and sccepted by:

SIGNED, SEALED AND DELIVERED
For and on behalf of The CONTRACTOR
by:

ileuiiiaf B Gumaste)
General Manager (Contracts).
M/s Gammon Engineers and Contractors
Private Limited (GECPL) in JV with
M/s Gammon Infrastructure Projects
Limited (GIPL.)

In the presence of!

. Signalure:_ef._jw
p—

Name: 5.5, M#N;
Address: C\f:.CPLa- "5 De‘h’"’

\_}\u""
2. Signature: \_N"%f/f
Name:_( LPL - Delh: (Dsevs)
Address: T ArIsW M2 2

Name and particulars of other members of Consortinmn!
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B, GANMMON IRIER

RASTRUGTURE PROJEGTS LimiTED -~
{GEGPL JOINT VENTURE
D

SO0 ate: 30" Noverber 2018

"If 5 Ref No.:» DG/HOMNHATER

To, i
The GM(Tech.) & Projgh]
National Highway Authg i’%
Project Implementatiot-dallzsal
Plot No: 1768, Near Kalingalyed:
Dalkhinakali Road, Dheil qﬁééji?«in

3 :';f:," £

Ph No. 1- 06762 226850/580M0% +
Fax No.! - i
Email ;- pludhenkanal '1‘h

Project :- Rehabilitafion and;

& tradafion of existing 2lane 10 4 lane stendards from Duburi to
Chandikhole Sédtion of NH-200 (New NH 63) frem K, 38B.376 to km 428.074 in the
state of Odisha Under JMHDP Phase-llf en EPC Mode {Pkg-i11)

Subject:- Request for allotment of Sand and Stone Quarry.

S :
X Dear Sir, e :
We are in the prosess of arranging the requiral for \he above mention project and for execution
of the project we naed Aggregales f boulders and Intend fo optaln the same from the cuarries
directly. Request you to recommend state authorities for allotiing us sand and stone. quarry
nearer to Project stretoh.. Our approximate requirement of- sand and stone is about & Lakh MT
and 20 Lakh MT respectively. -
Yours TTLY, 7
For & on behalf of Mis Gammorn Infrastructure Projects Limited » GECPL Joint venture
—
Pre ash R
5 {Muthorised signatory)
2.

0
‘

Corporate Offlce; Orbit Plaza,5'"Floor,Plot No.052/364,New Prabhadevi F.qad,Prslbhadavi,MumbaMuOﬂZﬁﬁNDlA
T 91-22-6740 7200,Fax:91-226748 7201. E.mall: Info@gammeninfra.com Wabsite ammoninfra.cam
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- GAMMON INFRASTRUCTURE PROJECTS LIMITED - GECPL JOINT V

¢

Ref  GIPL-GECPLIVBBSRMNHAIPD/R2020-21/016 Date - 02 05 2020

To,

The General Manager{Tech,) & Project Director,,
National Highway Authority of India,

Project implementation Unit — Dhenkanal,

Plot No. 1768, Near Kalinga Eye Hospital,
Dakhinakali Road, Dhenkanal Qdisha- 755001

Sub:  Rehabilitation and Up gradation of Existing 2 lone 10 4 lang slandords o Oubun o
Chandikhole Section of MH - 200 (New NH-52) from km 382 00 to km 427 400 in the state of
Odisha under NHIXP Phase Il on EPC Mode (Fkg-lf)" Requeat for Recommendation to
the Collector & District Magistrate for allotment of Moorum Quarry-Reg.

Ref: EPC Agreement dated 03.01.2018 & Settlement Agreement dated 28.01.2020
Dear Sir,

Kindly refer to this office letter no, GIPL/GECPLABBESRMHANQUARRYZ01G 200004  cated
12.03.2020 on the caption subject wherginwe had  reguested your good Selves to recommend
o the Collector & District Magistrate | Jajpur for allotment of moorum quarmy in our favour. As
you know that a huge quantity of moorum i required by ws for execution of the projed In the
mean tme, we have staded the filing work and we are facing 0 fot of problem n abtairing
moorum  from the nearby areas which is not pheasible at all

In view of the above, you are reguested once again to the Collector 8 Disfrict Magistrate, Jajpur
te expedite the process of allotment of muorum guamy in owur favour for smooth exszoution of
the work.

Fleaze treat the matter zs most urgent.

ng yoL,
Faithfulky,
F{r‘?amn lnfm (4 ijﬁtm Ltd.- GECPL Joint Venture

nzed Sbgnamry




GAMMON INFRASTRUCTURE PROJECTS LIMITED - GECPL JOINT VEGRE

Ref: GIPL-GECPLJVIBESR/NHALPD2020-21/017 Date : 02.05.2020

To,

The General Manager{Tech.) & Project Director,,
National Highway Authority of India,

Project implementation Unlt— Dhenkanal,

Plot No. 1768, Near Kalinga Eye Hospital,
Dakhinakali Road, Dhenkanal Odisha- 759001

Sub: Rehabiltation and Up gradation of Existing 2 lane 10 4 lane standards from ODuburi to
Chandikhole Section of NH - 200 (New NH-53) from km 388.00 to km 427 400 in the state of
Odisha under NHOP Phase-ill on EPC Mode (Pkg-ll)". Request for Recommendation to
the Collector & District Magistrate for allotment of Sand & Stone Quarries-Reg.

Ref:  EPC Agresment dated 03.01.2015 & Sattlement Agreement dated 29 04 2020
Dear Sir,

Kindly refer to your letter no. 01/Gammon/NH-53/Pkg-3/PIU-DKL/2018M1540 dated 10122018
dddressed to the Collector & District Magsstrate |, Jajpur Town, Oist * Jajpur on the sudject cited
above, wherein you had informed about the requirement of the quantity of sand $ agaregates
of the EPC Contracter for execution of the oforesaid projects and requested to take steps for
abotment of the Sand & Stone quarres near to the project stretch on the basis of our reguest
of the undersigned. But it has come fo our notice that no action has been taken so far for
allotment. it may not be out of place to menton here that sand & aggregates are the essental
ingredients for the above mentioned road project without which it is not possible to complete
the said road project.

in view of the above, you are requested once again to remind the Collector & District Magistrate.
Jajpur to expedite the process of allotment of sand & stone quarries in our favowr for smocth
execution of the work

Please freat the matter as most urgent
Thapking you,

Yo Faithfully, ey
F mmon | @"mﬂw' cts Litd.- GECPL Joint Yenture
D{ Fi n g Lt ‘_._-;';' 1

/ -

Authorised Signatory
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Rel: GIPL-GECPLIV/BBSR/NHAL/PD /2020 21 J052 Distes 1 OD.07, 2020

To,

The General Manager Tech.) & Project Dircetor,,
National Highway Authority of India,

Project implementation Unit ~ Dhenkanal,
Plot No, 1768, Near Kalinga Eye Hospital,
Dakhinaksli Road, Dhenkanal Odishg- 759001

Sub:  Rehabilitation and Up gradation of Existing 2 lane 10 4 lanc standards from Dol
to Chandikhale Section of NI 200 {New NH-53) fram ke 388.00 to km AT 400 in
the stale of Odisha ander NHDP Phase 1] on EPC Mode (Mg 11", Request for
Recommendation to the Collector & District Magistrate for allotment of

Moorum Quarry-Reg.
Ref: LR Apreernmt doted 3012019 & Settlement Apreernent dated 29.01.2020
Derr Sir,

Kindly  refer to this office letter T, {;IPL[GE(‘PI’..l's'jBBSR}NHM;’QlMRR‘:’,ﬁE.OI'{l--
20/00% datex 12.03.2020 and letter o, CGHPL (%E{‘PLI‘.’]EBRHINJIM,I'PI)IEGZ{]—'.ZI,FUIZ
dated  02.05.20200n the caption subject \We  had roquested your good selves to
recommend 1o the Collector & Distret Magistrate , Jajpur for allotment of L
quarry in our favour und you had recommended our case  for immediale allotment
of moorum quarty  in order to aveid the disruption of the work due to wam of
moorum. But il dale ,  we have not been allotted o muorm quarey [or which  swe
are cing dillioulties in getting the moorem for our Project, As you know that o hagge
gquantity of mooum is required by us for completion of 1he project, Morcover,the Glling
work has been held up for want of moarum arxd 0 the rwdny  season, there will be
a prablem o mad safely.

In view of the above, you are requested once again to the Collector & [Hutrict
Magistrate, Jajpur (o expedite the process of allotment of moomm flugrTy in our
favour for smoolth excoution of the work. Till such time, you are also requested to
elicit the kind attention of the collector & District Magistrate for allowing us for
usage of gverburden materigl which is avadlable in the vicimity of the ¢uptioned

Project stroteh,

Pleuse treat the malter as MO grrpreTi .

%
v g
Faithfully,
FE;:' RIMMON Iﬂ-ﬁ;&‘—l'-//r:}t‘nﬂ: Projects Ltd.- GECPL Joint Venture
H - -v1

2N st 2030
Autldrized Signa

CC to the Team Leader/ Authoriced Signatory, TPF Gentsa Eurostudios, S.L in association with
scgmental Consulting and Infrastructure Advisory PvL. Ltd., Bhubanoswar for infarmation,

G':ar:;*l—u_m House, Vear Savarkar Marg, Prabhadevi, Mumbai - 400 025. INDIA
Tel.:91 -22 . 6748 7200 Fax:91 - 22 . 6748 7201 E-mail : info@aamrmaninfra. com
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ey SREENET e i/ E-all ¢ ha
_ . SRR e I -mriall : pludherkanal@nhai.org
"”’_'\ ﬁ?ﬂﬁﬂ?’*&e i ays Authoiity of India * Ahaldhenkenal@gmall.com
; wf’mw\fg e ]
Profyes BRI NERtnit - Dhenkanal
Ef%’g{;:gig Sajpar = sra S
SCRIEI - 769001, (FTZIT)

RaHal-7 53001 (@tIshe) - 'y

En

£ d

i
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AT ¥ PlotNa: 17868
b MG  OSKkhinkal

LLACTT

‘ g@%&fg‘iﬁ;ifmu=umzo1sd o SR i dated 10,12.2018

The Callector & Distf

Jajpur Town, Dist.Jdjpu :

Subz- Rehahﬂi;a_tiﬁn;ar-}'d'z-fg-;.gr‘ada!;ion of exiéting 2-lage to four lane standards from  Duburl |
Chandikhole-szction of { #,368,382 to 428.074) of NH-200 (New NH-53) unday MHDOP Phellf ¢
EPC Mode (PRg:Hly -Allotient of Sand and stone quarvies - Reg, .

Refi- (i) Letter of Award NeAHAY EPC}‘IW&I@{BC!ZNWBMI 112260 dated 31.01,2018
- {if) Cnntrgc!:ar \etter No.DC/HOZNHAL/ 2018/ 3011-03 dated 30,11.2018

sir,

please refer to the above ¢ited subject.& reference. I this cornnectiom, 1t ¥ to state that tt

captioned projéct has-been dwarded to the-Contractar, i/s.Garmimon. Engineers aiid Contractors PV
Ltd..in JV with M7s.Gammon Infra. Proj. Ltd, Mumbai on dated 31,01,2018 by-NHAl, Ministry of Roz
Transport & Highways, Gol. Tha 4-laning of the captiohed stretch 15 In -advance stage |

 commencertent and likely to be-commeénced in the end of December, 2018,

The Contractor vide letter under reference at 51 No. iy has. requested- for allotment of Sar
and stone quariies near the project stretch for-an Quantity of 8 Lakh MT and 20 Lakn MT to be utilize
in execution of the project siretch {copy enclosed).. A

In view of the above, it s requested fo kindly extend your cooperation for allatment |
_ quarrles to the Contractor i the vicinity of praject ir the interest of wofk.

: : o Yaurs f Em‘/uﬁ
Encl: As above, ' /y ’/.

|2
, Pk Sba
GM (Tech,) & Project Directs

Copy toi- ' i

Shel Prakash R, Authorized Signatory, Gammon  Infrastructure  Projects ltd,» GECPL (V) f
information & necessary action. :

L

Corporate Office : G-5 & 6, Sector-10, Dwarka, New Delhi-110 0.75, Phone ¢ 011-25074100/200

PR ———
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Projoct rmprumﬁprﬁtii@?{u riit - Bhenkenal

%\@ % WIIE 1768, WHINAT ST @ SrRITT W T .

L
TN, o

Rf’n FRRI

YfRrIrgTely Hvl, Samemer - 760001, (STTfAwT) |
m‘r## Plot No: 1768, Nuar Knlingg Eya Hoepltal
Dakkhinkalt Road, Dhenkanal-769001{0disha)

No: 11024/01/KBD/N HTSB'E*:PHQ;S) Contract/PJU-DKLKZOZOICﬂ v} 06.05.2020

The District Magistrate f&ié'@.lleci:or '

Jajpur, Odisha, T _ Fwts - R a

Sub; - Rahabflit—aticu] & Updradation of exjsting two lane ta four {aﬁe staridards from Duburi to
Chandikhote section of (Km,388.000 - Km.427.400) of NH-200 (New NH-53) in the state of
Qdisha under NHDP)- A![otrneni of Sand and stone quarries - Reg, »

Ref: (i)  This offfce tetter no, 1540 d. 1 0.12,2018 "
i)  EPC Contractor M/5,Gamman Infrastructure Projects Ltd,-GECPL Jv letter No,017
dated 02.05.2020-
Sir, -
Please refer to the above cited-subject & references, In this connection, i€ is to state

that the captioned project has been awarded fo the Contractor, M/s,Gammon Infrastructure
Projects Ltd, “GECPL JV and the construction work is in progress, 2

2. The EPC Contractor vide letter under jefernce at S1.No. (ii) has requested for allotment of
sand and stone quarries near the.project stretch.

3. In view of above, it is Fequested (o kindly extend your cooperation for allotment of
quarries to the Contractor In the vicinity of project in the Interest of work. Sri.Prasant Nath
{Mob n0:9437056224) shall coordinate in this regard, i ;

' ] i Yours faifhfully,
Encl: As above ’ bt ‘ : ﬁFC]'F@

(PJK Saba t)
GM (T) & Project Directar

Copy to: Authorized sighatory, M/s Gammon Infrastructure Projects Ltd.- GCEPL Jy for
information and necessary action please.. 3

' 4 ' E-mall ; piudherkanal@nhal.org.
(rpaaiRaee o 3R F sn ) i/ P :
If?z:;fm;al Highways Authority of India | ~ nhaidhenkanzl@gmail.com
{Ministry of Roa :'i:!ftm,u sporti & Highways) - :

Corporate Office : G-5 & 6, Sector-10, Dwarka, New Delhi~110 075, Phone : 011~25074100/200

Webslte : hitp://www.nhai.org

- —— e e e e
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(o afRee O o ) ; =
National Flighways Awthority of India
l‘.M_hﬁstry—of rtaad."’rrg’pj_gpdrti&}llghways)
it ! . 'j":;.: nJ :n. Eﬁ Kkatal .
P ot Implem aflon it - Phienkan
&T%eﬁmve; ﬁg@q fegT "y Sy S
wRIET AT %f";zkr#ﬂ‘éﬁ . 768001.(STTT=T)

maot Not 1768, Naar Kallnga EyR Hospital
Daltkhinkall Rost Bhnnﬁanal-?asaoﬂodnsha;

ST MR

Mo 11024701 KGN B i SAContract/PIUDKL(2020/ 4 2

The District flagistrate-& Collestor
Jajpur, Odisha. gt 3 : ;

sub: « Rehabilitation & Upgradation of existing two lane ta four. lane standards f
100) of NH-200 (Mew NH-53) in the state of

Chandikhicle $&ction af (1tm. 386,000 - K427 .4
Odisha under HHDP-L Allotirient of moorum quarty - Reg.

Reft
02.05.2020

Sir,

Please refer
that the captioned, project has been
Projects Ltd.-GECPL Y and the construction work is in progress.

A The EPC Contractor vide letter under referenc
quarry near the project stretch,

o 6762~ 226850 1830 (0)

HerjE-mall : piudhankana!nhai.org

nhaldhenk anal@gmail.com

06.05.2020

rom Duburf to -

ERC Cbntractér M!s.Gam:mol'{ Infrastructure Projects Ltd.-GECPL JV letter No.016 dated

to the above cited subject & references, In this connection, it is te state
awarded to the Contractor M/s.Gammon Infrastructure

o has requested for allotment of moorum

3, I view of above, it is requested to Kindly extend your cooperation for allotment of

poorum quarry
Nath (Mob n0:9437056224) shall coordinate in this regard.

Encl: As above

Copy tol Authorized signatory, M/s Gammon Infrastrugture Projects
information and necessary action please. :

+y to the Contréactor in the vicinity of project if the interest of work, srl,Prasant

Yours le}m :
SV

(P.K Sabat)
GM (T) & Project Director

Ltd.- GCEPL JV for

T mﬁl%"j
Ty _ﬁgmwzbz'z,-

8 6. Sector:10, Dwarla New Delli-110 07
Corporate Office s G-5 & 6. Secto{ngme :lh ttl;i y .oy

5, Phone 3 011-259'141001200

|

569

1 41
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REGIONAL TRANSPORT OFFICE, CHANDIKHOLE
No. 2031 /Dt 07.09.2021]

To
The Project Director, NHAI
Dhenkanal

Sub:-  Spot visit of NH-53 from Chandikhole Chihaka Lo Duburi Chhaka.

SIr.

With reference to the above subject, | am 1o say that as discussed in the District Road Salety

~ommittee meeting held on 26.08.2021 at 11.00 am in the Conference hall o
autharized person of the construction

r Collectorate, Jajpur | myseil

vith the president of Truck owners' association. € “handikhole and the
ompany MSIL Sri Priyvabrata Panda conducted a joint inspection on NH-53 from Chandikhole Chhaka w«

Yubtiri Chhaka on 06.09.2021 at 10.30am. In the course of our visit we marked the road from Chandikhol

“hhaka to Chadeidhara Chhaka has been damaged severely though construction works of road is going or

urther a number of big potholes on the road are marked and the road side planks have been damage

ausing very inconvenient to the road uscrs, Hesides this the humps erecled earlier have been complete
amaged causing potholes at the spot and there is every possibility road accidents frequently.

You are therefore requested 1o lock into the fact throu ¢h your officials and make car
rangements for short term repair of the damaged roads through the construction company taking up t
snstruction work and complete the same as quick as possible since the DRSC have programmed Lo vi
e spot on 16.09.2021 as desired by the Collector-cum-Chairman. RTA, lajpur. Before final visit of
RSC | with the other members of the Road Safery Committec will conduct a preliminary visit over
aller.

To gear up the works a joint verification of (he members of the Road Safety Commitice has b

Yours faithtully.
1
Z
Reglonal Transport 81 1;::?1

i handikhole

reduled to be taken up on 14.09,2021 at 10.30 am.

This may be treated as most urgent.

mo. No. 2032 Dt 07.09.2021 1 :
Copy submitted to the Collector-cum-Chairman. DSRL, Jajpur’ S.P Jajpur for favour of Kind

| . 54#9};-1:-?
g :E".; .*U/wa &M—ﬂe'ﬂ“b‘*"‘/ ag e —ﬁtﬁ_
’ur . NHA / Regional Transpo icer.
™ Chandikhole
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OFFICE OF THE TRANSPORT COMMISSIONER-CUM-CHAIRMAN
STATE TRANSPORT AUTHORITY, ODISHA, CUTTACK
Letter No. LXVII -125/(RS)/ giﬁJ,ITC Date- || - 6 .2021

To

The Commissioner of Police,

Police Commissionerate, BBSR — Cuttack.

The Superintendent of Police,
Jajpur!Kenclrapara!Khurda/Puri!DhenkanaI/AnguI{Deogarh!SambaIpur/Sundargarhi
Bhadrak/Balesore/Mayurbhanj/Keonjhar/Bolangir/Bargarh/Ganjam/ Rourkela

Sub: Field visit of the repeated Black Spots.
Sir,

It is proposed to send a team consisting of officers of STA, road owning agencies,
independent experts and others to your district to analyze Black Spots repeated over the years, to
identify the causes of accident and suggest suitable remedial measures. A list of the Black Spots
so identified in your districts is enclosed in Annexure - | and the proposed date of visit in

Annexure = Il.

Support of the police department is highly essential to make the exercise meaningful. It is
requested that support may kindly be provided in following regards:

1. The local IIC may kindly be instructed to make himself available with the FIR copy of
the accident cases, both fatal and non-fatal, for last five years for the Black Spots
mentioned in the enclosed list.

2. If possible, the survivors of accidents or their relatives and some eye witness may also
be requested to remain present.

3. As far as possible the 1.0. of the case, who investigated the accident case, may also be
advised to remain present.

The RTO will co-ordinate with your office for the purpose. Your kind co-operation is
requested.
Yours faithfully,

A
Addl. CommisSianer Transport (Enf.)
STA, Odstfd ck

Memo No. %% +-} I Datedthe \U‘ﬁ) lo‘il
opy forwarded to the concerned RTOs with a request to co-ordinate the local

police for completing the above ground work well in advance of team visit.

Encl: As above.
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» . [ Total
Black spots repted in last 5 years i.e. 2015 to 2019 - nimAL 2015 | 2016 | 2017 2018 | 2019 yes
District PS NH LOCATION OF BS A F A F Al F|lA|F|A F A

Angul PS NH-55 panchamahala Chhak 71 5| 12| 4| 8 ol sl 2| 4| 2| 46

ANGUL Jarapada PS NH-55 TubeyChhak Village 2 ol 9 al s| 7| 8] 5 5 1| 29

Jarapada PS NH-55 Tukuda Village area 3 31 4 1l 21 s| 31 1 3] 1| 15

Handapa PS NH-55 Boinda Chhak 7 al ol of 1 O el 1| 2| 1f 16

: Manguli Chhak to Hanuman

sl curtack [ e i Petrol Pump s| 4 4| 4| 7| o 12| 2| 9| 2| 36

Sadar PS NH-16 pratapnagar Chhak 6 3| 13| 7|/ 10] 2 5| 3| 6 6| 40

Jatani NH16 Gangpada Chhak 10 3| 7| 7| 3] 2| 7 5| 15| 1| 42

KHORDA Jatani NH16 Batabhubasuni Temple 2 1l a4l 2| 4 1 il 1| 1| 1] 12

Khandgiri NH16 Khandgiri Chhak gl 4] 8 a4l 11| 6| 17| 4 2 1| 47

Tamando NH16 Gohira Chhak 4 1 5 11 s| 2| 2| o 2 ol 18

pipili PS NH-316 Gudiapokhari sl B1| 8| 3| 5| 2| 6 2 5| 4|l 25

PURI

Pipili PS NH-316 Dandamukundpur By pass 4 2 A N I I I | ol 1s

Brahmanitarang NH-143 Vedvyas Chowk 3 2l 6 3l 11} 3] 7] 5 12y 8| 39

SUNDERGARH mqm::.m:.;mqmqm NH-143 TCI Chowk 2 of 7 al 3| 1| 9f 312 11| 33

Raghunathpalli NH-143 panposh Chowk 2 ol of o 8 6 3l 1| 8| 2| 21

Raghunathpalli NH-143 Deogaon Chowk 2 of ©O ol 6/ 2| 8 6 6| 6| 22

TOTAL 31| 33| 88| 46 gz| 52|102] 41 93| 47| 456

# A = Number of accidents F= Number of fatalities
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Annevvan- T
<
v NHAI BLACK SPOTS REPETED IN THE YEAR 2017, 2018 & IN 2019 . e it Tu::;:: .
R D A F A | F A F A F
sI NQ DISTRICT PS NH LOCATION OF BS CHAINAGE |CHAINAG
1 Angul PS NH-55 Panchamahala Chhak 1104000 | 110+500 4 3 s 1ala ) 13 7
i_g__ Angul PS NH-55 Kaltax Chhak 108+500 109+000 5 2 4 = i 15 =
| 3 | Jarapada PS NH-55 TubeyChhak Village 119+100 119+400 3 4 g 5 1l 16 7
|| Jarapada PS NH-55 Tukuda Village area 130+450 | 130+700 ol 2 3 3 i g 4
s | Handapa PS NH-55 LuhaMunda Chhak 149+000 | 149+300 3 1 3 2 1 s 2
I 6 ANGUL Handapa PS NH-55 Boinda Chhak 151+800 152+200 6 0 6 2 1| 14 3
IL Soro NH-16 Bidu'_Chhak 166+100 166+600 4 S 2 5 a3l 11 g
| g Soro MNH-16 Bidu Chhak 166+100 166+600 0 0
| 9| Soro NH-16 Talanagar Chhak 153+100 | 153+600 7 5 3 5 5| 15 13
o] saasone | Khantapada | NH-16 n Bmwee"szf::r:’ ToNGae | 1g3i200 |183+700| Ll | i I R I
|11 Sadar PS NH-16 Balikuda Chhak 18+000 18+500 5 3 P 12 9| 5 18
12| Sadar PS NH-16 Balikuda Chhak 18+000 18+500 c 3 2 12 sl 25 18
| 13| Sadar PS NH-16 Gopalpur Chhak 18+750 19+250 5 3 0 3 3| 8 6
| 14 Sadar PS NH-16 Pratapnagar Chhak 15+500 16+000 10 2 5 6 6 21 1
| Sadar PS NH-16 Bamphakuda Chhak 124000 12+500
!i : 7 5 5 5 5| 17 14
| 16|  cutTAck Tl e HiR MQHEUILZT:]oE:I;ZOmeanuman 314800 | 334000 | 45 5| 32 o] 2(31| &
17| DHENKANAL Tawn PS NH-55 Korian Bypass 47+500 48+500 2 0 6 5 3| 13 5
| 18| Rambha NH-16 Subalya 291+740 292+050 3 2 3 2 2| & 6
19 Khallikote NH-16 Vegiput 314+200 3144550 0 0 5 0 ol s 0
|20 Ganjam NH-16 Puintola 284+200 284+510 5 1 1 2 2 g 4
21 GANJAM Khallikote NH-16 Keshpur Chhaka 3104800 311+300 3 1 6 1 ol 10 5
|22 Dharmasala NH-16 Barabati Chhak 72+700 73+200 4 2 9 1 1l 14 7
23| Dharmasala NH-16 Gokheneswar Chhak 70+800 71+300 gl s 0 4 al 12 9
2 | Badachana PS NH-16 Chandikhole Chhak 61+020 61+520 13 3l 11 13 s| 37 13
a5 APUR Badachana PS NH-16 Kadei Chhak 54+350 54+850 3 1 8 g sl 20 13
| 26 | Badachana PS NH-16 Bandala Chhak 51+300 51+800 1| 3 6 9 7| 27 16
27 Dharmasala PS NH-53 Balisahi Chhak 408+500 409+000 10 4 0 4 al 14 g
28 | Korei PS NH-20 Ragadi Chhak 020+700 021+200 9 9 - 1 1| 17 13
29 Korei PS NH-20 Alia Chhak 004+000 004+500 3 0 7 6 2l 16 4
10 KEONJHAR Kanjipani P.S. NH-49 Kanjipani Ghati 380+950 381+450 3 1 5 4 1| 12 5
| 31| Jatani NH16 Gangpada Chhak 398+430 398+930 3 2 4 15 1 5 5
52 Jatani NH16 Batabhubasuni Temple 400+680 401+180 4 1 1 1 1 6 3

L1l =]~ ]

| DO 4 i o 7
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Khandgiri NH16 Khandgiri Chhak 4114780 | 412+280
m e | lll! AN
O EPeFERFA
Sahu:i Nagar PS NH-16 Acharya Vihar 418+500 419+DDO !m
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m e T
e T | v [ooe] 4oL q
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Bhadrak Town Dahunigada Crossing 127+100 l!
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oy
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; Bhadrak Rural NH-16 Ranital Chhak 135+200 135+700 g 5| 10 11
68 BHADRAK Bhadrak Rural NH-16 Trisalpur Chhak {Rahanja) 125+100 125+600 10' 3| 2 13
69 DEOGARH Barkote P+5+ NH-45 Kala 4424550 | 442+680 i 3l 5 5
70 | MAYURBHAN) Baisingha NH-18 Kalama to Padmapur Chhak 76+800 774300 0 1l o 3

|71 Marsaghai PS NH-53 Badapalagada 52+350 52+450 2 i s 6
72 | KENDRAPARA Sadar PS NH-53 Duhuria Chhak 33+300 73+600 3 5| g g

| 73 Sadar PS NH-53 Gobindapur Chhak 057+230 | 057+730 2 ol s 3
24 BARGARH Town PS NH-53 Vikash School Chhak 043+600 | 044+100 2 il 8 6
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e =
Totalin 3 4
DPI & ROADS BLACK SPOTS REPETED IN THE YEAR 2017, 2018 & 2019 2017 2018 2019 years
L R t th
- District PS Name oad tocation ol The Chainage Name of the Road A F A F A F A F
NO type Black Spot
Balangir-Kantabanji-
29/550km t
1 BOLANGIR patnagarh P.S SH Bhainsa Chowk BSERkIIAR Bangomunda- 4 6 4 2 0 12 7
30/050km
Chandutora
t of SMEL, Sambalpur- kela S
2 RengaliPS | SH-10 __i_a” M_ow 28/500-29/000 [ muﬁpwos HasH) g s|3| 2|0 10 6
=] SABIBALRUR meqwma hei
3 Gobindapur PS | ODR i %w_ . 6/500 Km. Gariamal-BamraRoad | 1 212 4a] 2 7 5
164.250Km to
T - Rourkel
4 B.Taranga PS | .10 Beldihi 164.800Km Sambalpur - Rourkela | g c|3|ls] 7| 19| 12
(Rourkela) Road
B. P -R
5 Taranga PS | gy 10a|  Sawmil Chhak 165.7 sambalpur - Rourkela | ¢ wls|al| 2| 2| 10
(Rourkela) Road
; -R |
6 BTaranga PS | oii 10 | Near pahadi Bar 165.9 Sambalpur - Rourkela | - g o110l 0 7 4
(Rourkela) Road
——| SUNDERGARH Koira - Dengula - Tensa
huni T hati i
7 Lahunipada PS | ¢ q0n| TEMS2CR 19.75 Barsuan - Kaleiposh | 6 2lslaf 3| 18| 12
(Rourkela) Turning No.16
Road
165.450Km to
2 -R |
8 B.Taranga PS SH-10 iDC Chowk 165.950Km Sambalpur - Rourkela
(Rourkela) Road
Sadar PS Sundargarh-
9 MDR-2 Bandhapali 4/800-5/200 1 6
(Sundergarh) 4 ghhapat /800-5/20 Lephripada Road 4 4 2 4 .
10 Jajpur Road PS SH-20 | Dhabaligir Chhak | 1/400km to 1/800km | Chorda Duburi Road 1 5 0 1 1 7 7
11 Jajpur Road PS SH-20 Military Chhak | 4/300km to 4/600km | Chorda Duburi Road 5 31 3 2 1 10 5
— JAJPUR
12 Jajpur Road PS | SH-20 Chorda Chhak 0/0km Chorda Duburi Road 1 3 2 3 1 7 3
N K t kaM
13 KaliapaniPs | ODR ear Kasnsa Beat | o500km to 10/00km Tamaka Mangalpur | - 5 3|21 1 6 5
sahi Road
7/700 Km. 0 g - Char
14 Keonjhar Campua PS MDR Jamudalak /700 Km. to 8/200 | Champua amgkpury o 2| 2 2 0 6 4
Km. Road
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Tentative Schedule for filed visit of Black spots

ST

Date Districts Number of Team
spots
Istretch
24.08.2021 Cuttack 8
25.08.2021 12
Jajpur Team A
t0 26.08.2021
27.08.2021 Kendrapara 2
31.08.2021 to 23
Khurda
01.09.2021
02.09.2021 to BB 10 Team B
uri
03.09.2021
04.09.2021 Dhenkanal 1
06.09.2021 Angul 10
07.09.2021 Deogarh 1
08.09.2021 Sambalpur 5 Team C
09.09.2021 to 15
Sundergarh
10.09.2021
13.09.2021 Bhdrak 3
14.09.2021 Balasore 4
Team D
15.09.2021 Mayurbhanj 1
16.09.2021 Keonjhar 2
17.09.2021 Bolangir 1
Team E
18.09.2021 Baragarh 2
20.09.2021 Ganjam 1 Team F
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STATE POLLUTION CONTROL BOARD, ODISHA

(Department of Forest & Environment, Govt. of Odisha)
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-VIII
" Bhubaneswar— 751012

No A8 /IND-H-NOC- Misc.-170 Date 0761 D021

RESQLUTION

POLICY DECISION FOR APPLICABILITY OF CONSENT OF THE BOARD FOR
EXTRACTION OR SOURCING OR BORROWING OF ORDINARY EARTH FOR
THE LINEAR PROJECTS SUCH AS ROADS, PIPELINES ETC.

1. The Board in its 113" meeting held on 11.3.2016 decided to include all the minor
mineral mines irrespective of areas under consent administration of the Board
under Water (PCP) Act, 1974 and Air (PCP) Act, 1981 as per order of the Hon'ble
NGT, EZB, Kolkata, dated 1.2.2016. Accordingly, a resolution was brought out
vide No. 5803, dated 30.3.2016

2. All the minor mineral mines irrespective of areas was brought under consent
administration of the Board as per the order of the Hon’ble NGT, EZB, Kolkata
dated 1.2.2016 as these were required environmental clearance as per EIA
Notification, 2006 and amendment thereafter.

3. The MOoOEF&CC, Govt. of India has exempted environmental clearance for
extraction or sourcing or borrowing of ordinary earth for the linear projects such as
roads, pipelines etc. and accordingly, issued amended EIA notification vide $.0.
1224(E ) dated 28.3.2020. '

4. The matter was discussed in 121% meeting of the Board held on 15.10.2020 and
the Board decided for exemption of consent of the Board for extraction or sourcing
or borrowing of ordinary earth for the linear projects such as roads, pipelines etc.
in light of amended EIA notification vide S.0. 1224(E) dated 28.3.2020.

In pursuance of the decision taken in 121% Board meeting held on 15.10.2020 and in
partial modification to the resolution No. 5803, dated 30.3.2016, extraction or sourcing
or borrowing of ordinary earth for the linear project such as roads, pipeline etc. are
exempted from Consent Administration of the Board under Water (PCP) Act, 1974
and Air (PCP) Act, 1981,

This resolution will come into force with immediate effect.

By order of the Byd.

‘-9-’- 0;\"“4.

Member Secretary
P.T.O...
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Memo No.__ 6\ /date 0'f & 202}

Copy forwarded to the Additional Chief Secretary to Gowvt.,, Forest &
Environment Department, Govt. of Odisha, Bhubaneswar for kind information and
necessary action.

v'?\v\\‘d\
~ ) Membe# Secretary

Memo No.__ 465 date &7 01+ 262
Copy forwarded to the Principal Secretary to Gowi., Steel & Mines
Department, Govt. of Odisha, Bhubaneswar for kind information and necessary

action.

™M
Sﬂet‘:retary

em
MemoNo._ 26L&  idatep-of: 202

Copy forwarded to the Principal Secretary, Revenue and Disaster
Management Department, Govt. of Odisha, Bhubaneswar for kind information and
necessary action.

_ Member Secretary

Memo No.__ 26  rdate0F-01- Dp21
Copy ferwarded to the Director (Env.}-cum-Special Secretary to Govt., Forest
& Environment Department, Govt. of Odisha, Bhubaneswar for kind information_and
necessary action.

s Membér Secretary
Memo No._ 4AK  jdate 0F. ¢1-202)
Copy forwarded to All Chief Env. Engineers / All Chief Env. Scientists/ All Sr.
Env. Engineers / All Sr. Env. Scientists/ All Env. Engineers / All Env. Scientists / All
Regional Officers / Sr. Law Officer-L-ll / Addl. Administrative Officer, SPC Board,
Odisha, Bhubaneswar for information and necessary action.
lO, at

oy A ‘ Member Secretary
Mew 09 idate 8F-01- 282
Copy forwarded to Env. Engineer-cum-System Administrator, IT Cell,

SPC Board, Bhubaneswar for information and necessary action. She is
requested to upload the Resolution in the website of the Board.

Member Secretary

Memo No.__ 240 Jdate 0'F 01 202)
Copy to concerned file for record.

v okl wii™
mber Secretary
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" By Fax/e-mail
.. BOVERNMENT OF ODISHA

RE\LE&JLLJ ANR-TISASTER MANAGEM ENT DEPARTMENT

Adhddda

04-0002:2020- Y34 £ /R&DM Dated L'zS FCB 2021

-'}

No. RDM-MMS-Boili

i Sri Blranehji yanDash ' -
AN TR T oo : £
E Deputy Segrs ‘anyte-@overnment by e X

To

o

Sub: Exemptlaf.-;‘fgjiifo' WSHIG Q‘uﬂrernant of environmental clearance and Consent k.
Administraiis K"?Tg?
L)

o [
i
3 :g‘z'rf% ation or sourcing or borrowing of ordin ary earth for the
linear prﬁﬂ'e%:f_j‘_i?:@g lés-roads, pipelines, eto., .
R

Madam/sir, T :

In Inviting-a:#8tErsnee to the subject cltad above, | am directed to say that the
MoEF & CC, Government of India has exempled environmental clearancs for
extraction or sourclng or borrowing of ordinary earth for the linear projecis such as

¢ roads, plpelines ste. and accordingly, Issued amendad Eia Nalification vide S.0.
No, 1224(E) dated 28,08.2020, (Copy Enclosed)

In pursuance to the sald Nolificatlon, Slate Pollution Control Board, Odisha
has exempted from Consent Administration of the Board under Water (PCP) Act,
1974 and Alr (PCP) Act, 1981 for extraction or sourcing or borrowing of ordinary
earth for the linear projscl such as roads, pipelines etc. vide their Resolution No. 363
dated 7,1.2021, Copy of the Resolutlon of the State Pollullon Control Board, Odisha
In this regard Is enclosed herawith for information and necessary action.

Itls therefore requested to take appiopriate actlon in the matter accordingly.

: Yours faithjully,

R R e S TN I e S o

SRR
LRt

s o g T e s e e

5
Depuly Secretary to Government

/ M;:mo No. ':b?-?—";t /R&D,M. dated E3 FEB 20 2]

PP s

Copy along with copy of the enclosures forwarded lo Secretary, Board of
Revenue, Odisha, Cuttack/ all Revenue Divisional Commilssioners for informatlon

and necessary action, /g,w‘r_,"(%%ﬁ“?j

Deputﬁr éSecretar}* 1o Govarnment

Memo No. ‘2# & IR&D.M, dated ._Es FED .

Copy alormg with copy of -the enclosures forwarded to all Sub-~

Collectors/ all Tahasildars for Information and necessary action.
et
Deputy acretary tB'IG’u%rErn;Ient

B,
Memo No. g)?}cx /R&DM. dated  [53 L
along wit

0 ;
Copy h-copy of the enclosyres fomaru%g {?ol Joint Secretary I/c of e-
Governance Branch with a request o upload the same In Revenue & DM

Department website, W
7 ,/73,’34
1y to Gover

Deputy Secrela ment

3

e
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Sy

/?\-'at ional Election Walch

Print Profile

SRINATH MISHRA

DHARMASALA (JAJPUR)

Party:INC

S/o|D/o|W/o: Umakanta Mishra

Age: 47

Name Enrolled as Voter in: 51 Dharmasala
constituency, at Serial no 137 in Part no 239

Self Profession:Advocate
Spouse Profession:House Wife

Assets & Liabilities Educational Details

Assets: Rs 2,05,10,000 Category: Post Graduate
~2 Crore+ MA (1988), BA (1985) & I.A.

(1982) from NC College, Jajpur,
Liabilities: Rs 63,00,000 HSC (1980) from Biraja High
~63 Lacs+ School, Jajpur & L.L.B. (1989)
from University Law College,
Vanivihar, Utkal University

Details of PAN and status of Income Tax return

Relation Type PAN Given Financial Year Total Income Shown in ITR
self Y 2012 - 2013 Rs 5,44,734 - 5 Lacs+

spouse Y None Rs O~

dependentl N None Rs 0~

dependent2 N None Rs 0.~

dependent3 N None Rs 0~

Data Readability Report of PAN and Income Tax :No Problems in Reading Affidavit Information

Details of Criminal Cases

Brief Details of IPC / BNS

. charges related to criminal intimidation (IPC Section-506)

. charges related to voluntarily causing hurt (IPC Section-323)


https://www.myneta.info/odisha2014/candidate.php?candidate_id=1089&print=true

. charges related to wrongful restraint (IPC Section-341)

o charges related to Obscene acts and songs (IPC Section® 5 8 3

. charges related to Causing hurt by act endangering life or personal safety of others (IPC Section-337)

. charges related to Rioting, armed with deadly weapon (IPC Section-148)

. charges related to Every member of unlawful assembly guilty of offence committed in prosecution of common object (IPC
Section-149)

. charges related to Acts done by several persons in furtherance of common intention (IPC Section-34)

Cases where charges framed

Serial No. IPC Sections Applicable Other Details / Other Acts / Sections Applicable

1 323, 341, 506, 294, 337, 148, 149, 34 G.R. 866/02, S.D.]J.M. Jaipur

Cases where Cognizance taken

Serial No. IPC Sections Applicable Other Details / Other Acts / Sections Applicable

Cases where convicted

Serial No.

IPC Sections Applicable

Other Details / Other Acts / Sections Applicable

Disclaimer: This information is an archive of the candidate's self-declared affidavit that was filed during the elections. The current status of
this information may be different. For the latest available information, please refer to the affidavit filed by the candidate to the Election
Commission in the most recent election.

Data Readability Report of Criminal Cases :No Problems in Reading Affidavit Information

Details of Movable Assets

Sr
No

Description

Cash

Deposits in Banks,
Financial
Institutions and
Non-Banking
Financial
Companies

Bonds, Debentures
and Shares in
companies

(a)
NSS, Postal
Savings etc

self

50,000 50 Thou+

SBI, BBSR

5,000 5 Thou+

SBI, Chadikhole
2,000 2 Thou+

Axis Bank,

Chadikhole
10,000 10 Thou+

Nil

NSC
1,00,000 1 Lacs+

spouse

50,000 50 Thou+

Nil

Nil

Nil

dependentl

Nil

Nil

Nil

Nil

dependent2

Nil

Nil

Nil

Nil

dependent3

Nil

Nil

Nil

Nil

Rs 1,00,000

1 Lacs+

Rs 17,000

17 Thou+

Rs 1,00,000

1 Lacs+



Vi

vii

viii

(b)
LIC or other
insurance Policies

Personal
loans/advance
given

Motor Vehicles
(details of make,
etc.)

Jewellery (give
details weight
value)

Other assets, such
as values of claims
/ interests

Gross Total Value (as
per Affidavit)

Totals (Calculated as
Sum of Values)

SBI, Life
Insurance
59,000 59 Thou+

Nil

Scorpio, OR-04]
1600, 2008
0*(Value Not
Given)

JCB Loader,
2010

0*(Value Not
Given)

50 Gms Gold
1,50,000 1 Lacs+

Nil

Nil

Rs 3,76,000

3 Lacs+

Nil M|

Nil

Nil

150 Gms Gold
4,50,000 4 Lacs+

Nil

4,50,000 4 Lacs+

Rs 5,00,000

5 Lacs+

Nil

Nil

10 Gms Gold
30,000 30 Thou+

Nil

30,000 30 Thou+

Rs 30,000
30 Thou+

© v =584

Nil Nil Nil

Nil Nil Rs 0

10 Gms Gold Nil
30,000 30 Thou+

Rs 6,60,000

6 Lacs+

Nil Nil Nil

30,000 30 Thou+  Nil Rs 5,10,000

5 Lacs+

Rs 30,000 Nil

30 Thou+

Rs 9,36,000

9 Lacs+

Disclaimer: This information is an archive of the candidate's self-declared affidavit that was filed during the elections. The current status of
this information may be different. For the latest available information, please refer to the affidavit filed by the candidate to the Election
Commission in the most recent election.

Data Readability Report of Movable Assets :No Problems in Reading Affidavit Information

Details of Immovable Assets

Sr
No

Description self spouse dependentl
Agricultural Nil Nil Nil
Land
Non Mouza Ranasinghabati, Khata Nil Nil
Agricultural No. 92, 64, 18 Act - 49, Mouza
Land Gobaeswara, Khata No. 92, ACO

- 08, Date of Purchase

2/11/2010, 2/3/2010, 5/6/10,

Crusher Plant

Total Area

Built Up Area

Whether Inherited N

Purchase Date 0000-00-00

Purchase Cost 1000000.00

Development Cost 0.00

2,00,00,000 2 crore+
Commercial Nil Nil Nil
Buildings
Residential Nil Nil Nil
Buildings
Others Nil Nil Nil

dependent2 dependent3

Nil Nil Nil

Nil Nil Rs 2,00,00,000
2 Crore+

Nil Nil Nil

Nil Nil Nil

Nil Nil Nil



Total Current 2,00,00,000 2 crore+ V\ZM Nil Nil Nil Rs 2,0585

Market Value of (i) 2 Crore+
to (v) (as per

Affidavit)

Totals Calculated Rs 2,00,00,000 Nil Nil Nil Nil Rs 2,00,00,000

2 Crore+ 2 Crore+
Disclaimer: This information is an archive of the candidate's self-declared affidavit that was filed during the elections. The current status of
this information may be different. For the latest available information, please refer to the affidavit filed by the candidate to the Election

Commission in the most recent election.

Data Readability Report of Immovable Assets :No Problems in Reading Affidavit Information

Details of Liabilities

Sr Description self spouse dependentl dependent2 dependent3
No
i Loans from SBI, Chandikhole Nil Nil Nil Nil Rs 63,00,C
Banks / Fls 63,00,000 63 Lacs+ 63 Lacs+
Loans due to Nil Nil Nil Nil Nil Nil
Individual /
Entity
Any other Nil Nil Nil Nil Nil Nil
Liability
Grand Total of 63,00,000 63 Lacs+ Nil Nil Nil Nil Rs 63,00,C
Liabilities (as 63 Lacs+

per affidavit)

i Dues to Nil Nil Nil Nil Nil Nil
departments
dealing with
government
accommodation

Dues to Nil Nil Nil Nil Nil Nil
departments

dealing with

supply of

water

Dues to Nil Nil Nil Nil Nil Nil
departments

dealing with

supply of

electricity

Dues to Nil Nil Nil Nil Nil Nil
departments

dealing with

telephones

Dues to Nil Nil Nil Nil Nil Nil
departments

dealing with

supply of

transport



Income Tax Nil Nil 2“ Nil Nil Ni586

Dues

Wealth Tax Nil Nil Nil Nil Nil Nil
Dues

Service Tax Nil Nil Nil Nil Nil Nil
Dues

Property Tax Nil Nil Nil Nil Nil Nil
Dues

Sales Tax Nil Nil Nil Nil Nil Nil
Dues

Any Other Nil Nil Nil Nil Nil Nil
Dues

ii  Grand Total of  Nil Nil Nil Nil Nil Nil
all Govt Dues
(as per
affidavit)

iv. Whether any Nil Nil Nil Nil Nil Nil
other liabilities
are in dispute,
if so, mention
the amount
involved and
the authority
before which it

is pending

Totals Rs 63,00,000 Nil Nil Nil Nil Rs 63,00,C
(Calculated as 63 Lacs+ 63 Lacs+
Sum of

\/ahiiec)

Disclaimer: This information is an archive of the candidate's self-declared affidavit that was filed during the elections. The current status of
this information may be different. For the latest available information, please refer to the affidavit filed by the candidate to the Election
Commission in the most recent election.

Data Readability Report of Liabilities :No Problems in Reading Affidavit Information

Disclaimer: The primary source for the data used for these reports is the sworn affidavits provided by the
candidates themselves. Sheer volume of data that has to be read from the affidavits that are often poorly
scanned and the lightening speed at which these reports have to be brought out makes it quite difficult to
ensure accuracy of every bit of data. In case of any discrepancy in our reports vis a vis the original affidavit of
any candidate, the original affidavit should be considered accurate. If you notice any discrepancies between
affidavit and our report kindly let us know and we will fix them on our end as soon as possible.
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FORM OF VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 12/2022/EZ

Srinath Mishra cesuseviases oo Applicant
-VERSUS-
Ste ol Odisha SO == || - SR SRR = R R e e Respondents

Know all men by those presents that by this Vakalatnama
I, Sri Prasant Nath, aged about 62 years, S/o- Brahmarbar Nath, At- Plot No. 246, Saheed
Nagar, Bhuabneswar, Khordha, Odisha - 7514007 being the Authorized Signatory of
Respondent no. 8 in the aforesaid Case do hereby appoint and retain, Pritish Kumar Behera
(0-335/2019), S. Dipen Kumar (0-1898/2021), Viswajeet Mallick (0-1517/2021), Aditya
Prasad Mohanty (0-1677/2021), Soumyasarathi Das (0-1211/2022), Ranjan Kumar
Behera (0-160/2023), Maryada Dwibedi (0-947/2023), Pratik Nayak (0-9/2025), Sidhant
Nayak (0-354/2026), Rahul Anand Swain (0-337/2026), Basudev Bhaktiranjan Behera
(0-329/2026) & Sidhant Dwibedi (0-531/2015) Advocate(s) to appear for me/us in the case
and conduct and prosecute (or defend) the same or any decree or order passed there in including
all application for return of documents or receipt of any refund voucher, money that may be
payable to me/us in the said case and also in applications for review in appeals under High
Court Order and in application for leave to appeal to Supreme Court. I/We authorize my/our
Advocate(s) to admit any compromise lawfully entered in the said case.
Date :

Received from the Executant(s) satisfied and accepted as I hold no brief for the other side.

Acc Accepted as a%vgbm%a 1 SURADA PRAS ,‘.\ ,0?5\
Ad¥oé H Advocate i ANSA MOHANTY
2093292249 NOTA:Y PUBLIC, cuiTAack
egd.
5@ s DI L frbos /ﬁl
gy - g 4.
Accépted asq‘ﬂﬁ}ove Accepted as above Al [ ,
Advocate Advocate * A‘E! 0, ,‘o 01701
, S.F LOHANTY \ W
HUTARY
k‘ ( i i:'-‘;\CK TOWN
h ' RY.22 1M zc
Accepted as above Accepted as above \ ot
Advocate Advocate A3
@, PRATIK NAYAK
A34% 630430
Accepted as above Accepted as above
Advocate Advocate

SIGNATURE OF AUTHORIZED PERSON



